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LOK SABHA DEBATES

LOK SABHA

Tuesday, March 29, 1977/Chaitra 8,
1899 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SreAKER in the Chair)

MEMBERS SWORN

Chaudhari Charan Singh (Baghpat)
Shri Shyam Sunder Gupta (Barh)

Shri Sidrameshwara Swamy Basayya
(Koppal)

Shri Hopingstone Lyngdoh (Shillong)

11.05 hrs.
INTRODUCTION OF MINISTERS

THE PRIME MINISTER (SHRI
MORARJI DESAI): I introduce to
the House members of the Council of
Ministers:

Shri Charan Singh

Shri Lal K. Advani

Shri Shantj Bhushap

Shri H. M. Patel

Shri Purushottamlal Kaushik
Shri Raj Narain and

Shri Bijayananda Pattanayak.

120 Ls—1

11,06 hrs.
Re. MOTION FOR ADJOURNMENT

MR. SPEAKER: Regarding the
adjournment motion, would you like

to say something?

DR. KARAN SINGH (Udhampur):
1 would like to urge that it may be
taken up as quickly as possible.

MR. SPEAKER: Yes, I have ad-
mitted it. But the House would like
the Government to say something,

(Interruptions)

Please listen. I am now in the midst
of an Adjournment Motion.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have also written
on the adjournment motion itself, Sir.
I have writien about it.

MR. SPEAKER: 1 have not seen
it till now. 1 do not know when you
gave. I have not seen it i.e., on the
adjournment motion on Kashmir.

SHRI JYOTIRMOY BOSU: I want
to make a submission on the adjourn-
ment motion on which you were
good enough to make an observation.

MR. SPEAKER: Mr. Bosuy, you
will have time. When I admit it,
you will have ample time. We will
begin discussing it. At that time
you can certainly say something.
Now, those in favour of the adjourn-
ment motion may please rise in
their seats. ........ Yes; now it is
admitted. We will take up the dis-
cussion after the Budget Demands
are passed. It may be at 5 or 5.30
P.M. I do not know. After all, you
know about the wurgency of the
Demands. Normally such a meotion
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{Mr. Speaker]

is taken up at 4 p.Mm. But there is
pressure of work. We will have to
send the Demands to the Rajya
Sabha. But we will adjust the time.
It is only a matter of adjustment; and
it is admitted. We will take up the
discussion. It may be at 5 or 5.30
P.M. But it does not matter. We
will sit for an extra hour.

11.08 hrs,
PAPERS LAID ON THE TABLE

PROCLAMATION, ORDER & REPORT RE.

StatTe oF ORISSA, PROCLAMATIONS RE.

ORISSA AND GUJARAT AND NOTIFICATION

UNDER TAMIL Napu URrsaN LanNp (CEIL-
ING & REGULATION) AcCT, 1976

g wAt (A TTo fag) : weaw
AR, & A g9 ¥ | feafataa
FEAT FH FT AT 9T T@ATG - —

(1) A copy of the Proclamation
(Hindi and English versions dated
the '6th December. 1976 issued by
the President under article 53¢ of
the Constitution in relation tg¢ the
State of Orissa published in Noti-
fication No, G.S.R, 923(E) in Gazette
of India dated the 16th December.
1976, under article 356(3) of the
Constitution.

(2) A copy of the Order (Hindi
and English versions) dated the 16th
December, 1976, made by the Presi-
dent in pursuance of sub-clause (i)
of clause (c) of the above Proclama-
tion, published in Notification No.
G.S.R. 924(E) in Gazette of India
dated the 16th December, 1976.

(3) A copy of the Report dated the
1:3th December, 1976, of the Governor
of Orissa to the President (Hindi
and English versions), [Placed in
Library. See No. LT-8/77].

4) A copy of the Proclamation
(Hindi and English versions) dated
the 29th December, 1976 issued by
the President under clause (2) of
article 356 of the Constitution
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revoking the Proclamation issued by
him on the 16th December, 1976 in
relation to the State of Orissa,
published in Notification No, G.S.R.
957(E) in Gazette of India dated the
29th December, 1976, under article
356(3) of the Constitution.

(5) A copy of the Proclamation
(Hindi a2nd English versions) dated
the 24th December, 1976 issued by
the President under clause (2) of
article 356 of 1he Constitution
revoking the Proclamation issued by
him on the 12th March, 1976 in
relation to the State of Gujarat,
published in Notification No. G.S.R.
944(E) in Gazette of India dated the
24th December, 1976 under article
356(3) of the Constitution. [Placed
in Library. Sce No. LT-9/77].

(fy A copy of Notification No.
G.S.R. 868(E) (Hindi and English
versiong) published in Gazette of
India dated the 5th November, 1976
containing the Order of the President
refating to suspersion of article 31
ol the Constitution in relation to
proceedings etc, under the Tamil
Nadu Urban Land (Ceiling and
Reeulaticn) Act, 1976, for the period
of operation of the Proclamation of
Energency made under clause (1) of
arlicle 352 of the Constitution on the
3r¢ December. 1971 and on the 25th
June. 1975, under clause (3) of article
359 of the Constitution. {Placed in
Library. See No. LT-10/77].

SHRI JYOTIRMOY BOSU (Diamond
Havbour): I am on a point of order
under Direction 2 sub-section (6) i.e.
on a cuestion involving a breach of
privilege. I have given a notice. Sir.
I shall be failing in my duty if I do
not try and assist you in the matter
and draw your attention to the fact.
According to your direction, the
privilege motion should come next to
the adjournment motion, I have given
a privilege motion against Mr. T. N.
Kaul, who was once upon a time an
Ambassador to the United States. He
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has been telling untrue things about
political detenus in this country. He
has said in telecast and television
interviews that the political detenus,
MPs eoilc. are interned in their own
homes, That is a very serious breach
of privilege.

MR. SPEAKER: I do not think
anybody need support or oppose it at
this stage. I have got it. I have read
it. But before deciding whether we
should admit it, we should get some
information from the government.
I cannot straightway admit it. You
are a very senior Member of this
House. You should not also raise the
maiter like this. I will certainly give
vou oppertunity. I am referring it to
the government, to find out the truth
abont it, They must also be in the
know of facts. If we raise it, they will
have to answer. Therefore I am
referring it to the government. T have
iust received it., Maybe perhaps
temorrow we will get the real facis
ahout il: and then certainly I will look
into  it. (Interruptions) Maybe so.
Evervhody will have a right to do that.

SHRI JYOTIRMOY BOSU: 1 wil
wait, Sir.

MR. SPEAKER.:
Mr. H. M. Patel,

Thank you, Now

11.09 hrs,

PAPERS LAID ON THE TABLE—
contd,

NorrricATIONS UNDER CUSTOMS TARIFF

AcTt, 1975 AnD UNDER CuUTsoMs ACT,

1962 AND A STATEMENT RE. REASONS

FOR DELAY 1IN LAYING THE- - ANNUAL

ReporT oF UIFGIC LTD.,, MADRAS FOR
1974

 THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): 1 beg to lay
on the Table:—

(1) A copy each of the following
Notifications (Hindi and English

CHAITRA 8, 1899 (SAKA)

Assent to Bills 6

versions) under sub-section (2) of
section 8 read with sub-section (3)
of section 7 of the Customs Tariff
Act, 1975:—

(i) G.SR. 870(E) published
in Gazette of India dated the 6th
November, 1976 making certain
amendment to the © Second
Schedule to the Customs Tariff
Act, 1975.

(ii) G.S.R. 877(E) published
in Gazette of India dated the 13th
November, 1976 making certain
amendment to the Second Sche-
dule to the Customs Tariff Act,
1975,

(iii) G.S.R. 13(E) published in
Gazette of India dated the 12th
January, 1977 making -certain
amendment to the Second Sche-
dule to the Customs Tariff Act,
1975.

(2) A copy of Notification No.
G.S.R. 14(E) (Hindi and English
versions) published in Gazette of
India dated the 12th January,
1977, under section 159 of the
Customs Act, 1962 together with an
explanatory memorandum. [Placed
in Library. See No. LT-11/77]

(3) A statement (Hindi and
English versions) showing reasons
for delay in laying the Annual
Report* of the United India Fire
and General Insurance Company
Limited, Madras, for the year 1974
and a Review by the Government
on the working of the said Com-
pany. [Placed in Library. See No.
LT-12/77].

119} hrs.

ASSENT TO BILLS

SECRETARY-GENERAL: Sir, 1
lay on the Table following five Bills
passed by the Houses of Parliament

*The Report was laid on the Table on the 4th November, 1978
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[Secretary-General]

during the Eighteenth Session of
Fifth Lok Sabha and assented to:—
(1) The Appropriation (Rail-
ways) No. 4 Bill, 1976.
(2) The Appropriation (Rail-
ways) No. 5 Bill, 1876.
(3) The Appropriation (No. 7)
Bill, 1976.
(4) The Gujarat Appropriation

(No. 2) Bill, 1976.

(5) The Pondicherry Appropria-
tion (No. 4) Bill, 1976.

2. 1 also lay on the Table copies,
duly authenticated by the Secretary-
General of Rajya Sabha, of the
following three Bills, passed by the
Houses of Parliament during the
Eighteenth Session of Fifth Lok Sabha
and assented to:—

(1) The House of the People
(Extension of Duration) Amend-
ment Bill, 1976.

(2) The Electricity
Amendment Bill, 1976.

(Supply)

MARCH 29, 1977
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(3) The Constitution (Forty-
second Amendment) Bill, 1976.

11.10 hrs,

RAILWAY BUDGET, 1977-78
AND

FOR GRANTS* ON
(RAILWAYS), 1977-78

DEMANDS
ACCOUNT

MR. SPEAKER: We will now take
up the General Discussion on the
Railway Budget.

Motion rnove_d:

“That the respective sums not
exceeding the amounts shown in
the third column of the Order
Paper, be granted to the President
out of the Consolidated Fund of
India on account for or towards
defraying the charges during the
year ending on the 31st day of
March, 1978, in respect of the
heads of demands entered in the
second column thereof against
Demands Nos. 1 to 11, 11A, 12 {o
16, 21 and 22™

List of Demands for Grants on Account (Railways) for 1977-78 submitted to the
Vote of Lok Sabha

Amount ~f Demand

No. of Name of Demand for  Grant on
Dem nd Account
1 2 3
1 Railway Board 84,524,000
2 Miscellaneous Expenditure 405,335,000
3 Payments to Worked Lines #nd others 15,56,000
4 Working Expenses—Administrati'n . . . 52.,79,80,00 0
s  Working Expenses—Repairs and Maintenarce 221,48,94,000
6 Working Bxpenses—Operating Staff . 112,91,45 ,000
7 Werking Expenses—Operation (Fuel) 109,28,16,000
8 Working Bxpe ses—Operation other than Staff and Fuel . 36,53,76,000

*Moved with the recommendation of the Vice-Presidemt acting at President
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1 . 3
9  Workin ; Expenses—Miscel.aneous Expenses . . 19,58,56,000

10 Working Expenses—Staff We f.re . 19,10,53,000
11 Working Expenses—Appropriation to Deprec'ation Reserve Fund 46,66,67,000
11A Working Expenses— Appropriation to Pension Fund 13,33,33,000
12 Dividend to genera] Revenues and Contribution fcr Grants to Statcs .

in lieu of Passenger Fare Tax . . . . 6,02,13,000
13 Open Line Works (Revenue) 2,99,95,000
14 Construction of new Lines—Capita! : nd Depreciat'on Reserve Fund 17,27,44,000
15 Open Line Works-——-Caplta‘ Deprccmnon Reserve Fund and Devclop-

ment Fund . . 423,27,15,000
16 Pensi nary Charges—Pension Fund 12,80,32,000
21 Appropriation to accident Compensation Safety ard Passenger Ame ities

Fund . . . . . . . . . . . 3,07,61,000
22 Accident Compensation, Safety and Passenger Amenities Fund . 1,76,33,000

SHRI KANWAR LAL GUPTA
(Delhi Sadar): What is the time al-
lotted for the railway budget and for
the general budget?

MR. SPEAKER: We have to pass
them today. We will have two hours
for the railway budget. We will have
ample time to discuss the various
points on the discussion on the Presi-
dent’s Address on the 1st, 2nd and 3rd.
Further, the general budget will be
there in the month of May. For the
present I would appeal to the Members
on both the sides to pass these De-
mands by the evening today so ihat it
may go to the Rajya Sabha tomorrow.
If you help me, it is all right. If you
want a little more time, I have no
ohjection.

SHRI C. SUBRAMANIAM (Palani):
It should not be rushed through like
this. We cannot pass everything
today. Because, in the general budget,
there are some points which we want
to raise,

MR. SPEAKER: How much time do
you require for the railway budget?

SHRI C. SUBRAMANIAM: I was
saying that for the general budget,
more time may be allotted.

MR. SPEAKER: We will allot two
hours for the railway budget.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, yesterday vou were
pleased to observe that you would
consider some of the points that we
had made yesterday.

MR. SPEAKER: Are you recferring
to something under rule 377?

SHRI SHYAMNANDAN MISHRA:
Yesterday I had drawn your attention
to a question of propriety as also a
question of breach of privilege and
you were pleased to observe that you
would give some thought to this matter
and come today and tell the Iouse
about your view in the matter.

MR. SPEAKER: I do not know; I am
not very clear about it. Are yvou re-
ferring to the adjournment 1notion?

SHRI SHYAMNANDAN WISHRA:
My submission was that the imposi-
tion of President’s Rule on Jammu
and Kashmir was announced to the
whole world but the House was not
informed about it. That constituted,
in my view, a quesetion of propriety
if you so please, also a question of
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[Shri Shyamnandan Mishra]

breach of the privilege of the House,
You were pleased to observe that you
would give some thought to the matter

and come to the House today and give
your ruling.

MR. SPEAKER: I would suggest
that you raise this issue also along
with the other points when we dis-
cuss this gubject. Then, the Govern-
ment would be in a position to give
the reply.

AN HON. MEMBER: It is a special
issue.

MR. SPEAKER: I know it is a special
issue. The question is whether Gov-
ernment is ready to give a reply. It
is true I said yesterday that I will
give my thought to this matter.

SHRI SHYAMNANDAN MISHRA:
But it must be treated separately.

SHRI VASANT SATHE (Akola):
The explanation should be laid on the
Table. It should not be confused with
the discussion on the adjournment
:notion. Government must lay the
Proclamation and the reasons for the
same on the Tahle. Government have
already announced them to the world
outside and not to the House. That is
the cemplaint,

SHRI J. RAMESHWARA RAO
{Mahbubnagar): There is a conveation
that when the House is in session, if
any important announcements arve to
be made, the House should first he
informed of them before they are re-
leased to the press. That is what my
colleague, Shri Shyamnandan Mishra,
is drawing your attention to. It has

nothing to do with the adjournment
motlion.

PROF. SHIBBAN LAL SAKSENA
(Maharajganj): I have givep notice
of some cut motions.

MR. SPEAKER: I was dealing with
them. But, in between came this
demand.

D.G. on Acct. (Rly.) 12

Has the Prime Minister anything to
say on this point?

THE PRIME MINISTER (SHRI
MORARJI DESAI): If you want me
to say something on this now, I will
say it. In any case, during discussion
on the adjournment motion I will have
to say why this was done. So, I would
not refer to that now. This was an
action taken by the Governor of
Jammu and Kashmir, I have been ad-
vised by the Law Ministry, Law
Minister, that it has to be laid before
the Assembly and not in Parliament
here. I am examining it further
(Interruptions).

SHRI MOHD. SHAFI QURESHI
(Anantnag): Where is the Assembly?
The Prime Minister should know that
the Assembly has been dissolved.

SHRI K. LAKKAPPA (Tumkur):
How can the Governor dissolve the
Assembly?

SHRI MORARJI DESAI: May I say
that we have been told that it is not
necessary to lay it oo the 'Tatle of
the House here and that it reed he
laid only in the legislature there?
(Interruptions).

SHRI K. LAKKAPPA: It is the most
unconstitutional thing that the Prime
Minister is submitting here.

SHRI MORARJI DESAI After
President’s Rule is declared, it will
come here and not go before the
Legislature. This is what I was ad-
vised. If the advice is not proper, I
will examine it again. If it is wrong,
1 will make amends for it.

MR. SPEAKER: The Assembly is
no more there. Therefors, it cannot
be placed before the Assembly. The
Prime Minister has agreed to get it
examined further and make amends. I
think it is a very fine gssture. We
shall now go to the next item.

SHRI SHYAMNANDAN MISHRA:
I may point out for the consideration
of the Prime Minister that the Con-
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stitution of Jammu and Kashmir also
makes it abundantly clear that the
proclamation has to be issued with the
concurrence of the President of India.

MR. SPEAKER: He says that he will
examine it further and make amends.
I think Mr. Mishra should leave it
there.

I would now reguest hon. Members
ito move their cut motions.

PROF. SHIBBAN LAL SAKSENA:
‘What about the cut motions given
notice of today?

MR. SPEAKER: Normally you should
give the previous day. However, I will
waive the rule and allow you to move
ihe cut motions.

1The cut motions are taken as racved.

SHRIMATI PARVATHI KRISHNAN
{Coimbatore): T beg to move:

“That the Demand for Grant on
Account under the head ‘Ruilway
Board' be reduced to Re. 1.”

[Need to abolish the Railway
Board (1)]

“That the Demand for Urant on
Account under the head ‘Raillway
Board’ be reduced to Re, 1.”

[Failure to concede the just
major demands of Railwaymen
which were put forward hy the
National Coordination Committece
of Railwaymen’s Struggle in
February, 1974 (2)]

“That the Demand for Grant on
Account under the head ‘Railway
Board’' be reduced to Re. 1.”

[Failure to provide adequate
cover to Railway Platforms in
Kerala where there is heavy mon-
soon (3)]

14

“That the Demand, for Grant on
Account under the head ‘Railway
Board’ be reduced to Re. 1.”

[Need to absorb all catering staff
in permanent posts (4))

“That the Demand for Grant on
Account under the head ‘Railway
Board’ be reduced to Re. 1.”

[Failure to provide adequate
housing to all railway employees
especially in smaller stations (5)]

“That the Demand for Grant on
Account under the head ‘Railway
Board' be reduced to Re. 1.”

[Need to upgrade a further
number of posts of Class II, III
and IV employees (6)?

“That the Demand for Grant on
Account under the head ‘Railway
Board’' be reduced to Re 1.”

[Need to abolish the rractice of
social burdens in freight struc-
ture (7)]

“That the Demand for (Grant on
Account under the head ‘Railway
Board' be reduced to Re. 1.”

[Failure to prevent the frequent
accidents in recent months (8)]

“That the Demand for Grant on
Account under the head ‘Railway
Board' be reduced to Re. 1.”

[Need to man all railway level
crossings and thus pravent further
accidents (9)]

. “That the Demand for Grant on
Account under the head ‘Railway
Board' be reduced to Re. 1.”

[Failure to grant reccgnition to
N.E. Railway Mazdoor Union (10)]

“That the Demand for Grant on
Account under the heaa ‘Railway
Board’ be reduced to Re 1.”

[Failure to restore recognition
to S.E. Railwaymen’s Union (11)]
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[Shrimati Parvathi Krishnan]

“That the Demand for G:ant on
Account under the head ‘Railway
Board' be reduced to Re. 1.”

[Need to provide adequate rail-
way lines in economically back-
ward areas (12)]

“That the Demand for Grant on
Account under the head ‘Railway
Board' be reduced to Re. 1.

[Failure to extend Provident
Fund and Gratuity Acts to cover
all the railway employees (13)]

“That the Demand for Crant on
Account under the head ‘Railway
Board' be reduced to Re. 1.”

[Failure to grant bonus to Rail-
waymen (14)]

SHRI SOUGATA ROY (Barrack-

pore): 1 beg to move:

“That the Demand for Crant on
Account under the head ‘Railway
Board' be reduced to Re 1.7

[Failure to departmentalise all
contract labour in the Railwoys

(15)1
“That the Demand for Grant on

Account under the head “Railway
Board’ be reduced to Re, 1.”
[Failure to start work on

double line in the Bongaon ling
in Sealdah division and the
Bundel-Katwa line (16)]

“That the Demand for (rant on
Account under the head ‘Ruilway
Board' be reduced to Re. 1.”

[Failure to expedite work on
the Metropolitan Transport Fro-
ject, Calcutta (17)]

“That the Demand for Grant on
Account under the head ‘Railway
Board’ be reduced to Re. 1.”

[Failure to speed up the conver-
sion to broad gauge of N.F. Rail-
way, thereby affecting freight

D.G. on Acct. (Rly.) 16

movement to and fro Calcutta Port
(18)]

SHRIMATI PARVATHI KRISHNAN:

I beg to move:

“That the Demand ifor Grant on
Account under the heal ‘Ordinary
Working Expenses—Administration”
be reduced by Rs. 100.”

[Need to meet the demands of
S.M'’s and A.S.M's of Olavakkot
Division of Southern Railway (19)]

“That the Demand for Grant on
Account under the hcad ‘Ordinary
Working Expenses—Admimstration®
be reduced by Rs. 100.”

| Need for reinstatement of office
bearers of Integral Coaci Factory
Workers' Union (20)]

“That the Demand for Grant on
Account under the head ‘Ordinary
Working Expenses—Operating Staff”
be reduced by Rs. 100.”

[Need to provide conductor
guards in each ra‘lway coach (211]

“That the Demand for Grant on
Account under the head ‘Ordinary
Working Expenses—Operating Staff”
be reduced by Rs. 100.”

ticket
Rail

[Need to increase the
checking staff on Southern
way (22)]

“That the Demand for Grant on
Account under the head ‘Ordinary
Working Expenses—Operation (Fuel)”
be reduced by Rs. 100.”

[Need to speed up electrification
of Madras-Vijayawada section of
Southern and South-Central Rail-
ways (231

“That the Demand for Grant on
Account under the bhead ‘Ordinary
Working Expenses—OQperation (Fuel)’
be reduced by Rs. 100.”

[Need to speed up electrification
of Madras-Arkonam section of
Southern Railway (*4)1
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“That the Demand for Grant on
Account under the head 'Construction
of New Lines—Capital and Deprecia-
tion Reserve Fund' be reduced by
Rs. 100.”

[Need to undertake construction
of broad gauge link from Tiruchi
to Tuticorin (25)]

“That the Demand for Grant on
Account under the head ‘Construction
of New Lines—Capital and Deprecia-
tion Reserve Fund' be ireduced by
Rs. 100.”

[Need to construct a new rail-
way line between Ernakulam and
Kayamgulam wvia Alleppey (26)]

“That the Demand for Grant on
Account under the head ‘Construction
of New Lines—Capit~l <nd Deprecia-
tion Reserve Fund' be reduced by
Rs. 100.”

|Need to construct a new rail-
way line between Kuttippuram and
Trichur via Guruvayocor (27)]

“That the Demand for Grant on
Account under the heaa ‘Construction
ot New ILines—Capital and Deprecia-
tion Reserve Fund’ be reduced by
Rs. 100.”

[Need for the early construc-
tion of new rail link between
Mangalore and Bombay (28)]

“That the Demand for Grant on
Account under the head ‘Construction
of New Lines—Capital and Deprecia-
tion Rwserve Fund' be reduced by
Rs. 100.”

[Need for the construction of a
railway line between Tellicherry
and Mysore via Coorg (29)]

PROF, SHIBBAN LAIl. SAKSENA: I
beg to move:

“That the Demand for Grant on
Account under the head ‘Railwey
Board’ be reduced by Rs. 100.”

[Failure to drop the yse of Rail-
way Saloons for Railway Officers.
on various Railways (30)]

“That the Demand for Grant on.
Account under the ‘"wead ‘Railway
Board’ be reduced bty Rs. 100.”

[Failure to provide sufficient
trains connecting Allahabad w:th.
Bombay (31)]

“That the Demand for Grant on
Account under the %Yead ‘Railway-
Board’ be reduced by Rs. 100.”

[Failure to exteré Shane Awadh
to Kanpur and “ark on N.E. Rail-
way (32)]

“That the Demand for Grant on
Account under the thead ‘Railway
Board’' be reduced by Rs. 100.”

[Failure to exnedite ine conver-
sion of metre gauge to broad gauge-
on N.E. Railway from Lucknow to
Gorakhpur and Bhatni to Allah-
abad (33)]

“That the Demand for Grant on.
Account under the t4ead ‘Railway
Board’ be reduced by Rs. 100.”

[Failure to providz a pool ol
peons on Railways as in Secre.
tariat instead of nue peon for cach
Railway (34)]

“That the Demand for (Grant on
Account under the hWead ‘Railway
Board' be reduced by Rs. 100.”

[Failure to stop practice of use
of peonsg for domestic se-vice of
officers and reduction of their
number for officers (35)]

“That the Demand for Grant on
Account under the head ‘Railway
Board’ be reduced by Rs. 100.”

[Failure to provide coach atten-
dants in all first class compart-
ments of Mail and Express trains
on N.E. Railway (38)]



v QI Rly. Budget, 1977-78 & MARCH 29, 1977

[Prof. Shibban Lal Saksena]

“That the Demand for Grant on
Account under the head ‘Railway
. Board’ be reduced hy Rs. 100.”

[Failure to provide dining cars
in Mail and Express trains on N.E,
and other Railways (37))

“That the Demand for Grant on
. Account under the thead ‘Railway
Board’ be reduced by Rs, 100.”

[Failure to provide a telegraph
office on Gorakhpur Junction
station (38)]

“That the Demand for G:ant on
.Account under the head Railway
.Board’ be reduced by Rs. 100.”

[Failure to wrovide a rezlly
large properly furnished First
Class waiting room at Gorakhpur
Railway Headquarters Junction
(39)]

“That the Demand for Grant ¢n
Account under the head ‘Railweay
"Board’ be reduced by Rs. 110.”

[Failure to provide a really large
furnished Second Class waiting
room at Gorakhpur Railway llead.
quarters Junction (40)]

“That the Demand for Grant on
‘Account under the head ‘Railway
"Board’ be reduced by Rs. 100.”

[Failure to provide suitable
trains connecting Gorakhpur with
Calcutta, Bombay and Madras
4]

“That the Demand for Grant on
Account under the head ‘Railway
"Board’ be reduced Ly Rs. 109.”

[Failure to provide electrifica-
tion on N.E. Railway (42)]

“That the Demand for Grant on
Account under the h2ad ‘Railway
-Board’ be reduced by Rs. 100.”

[Failure to restore one :instal
ment of D.A.-to Railway Employees
(43)]
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“That the Demand for Grant cn
Account under the head ‘Railway
Board’ be reduced by Rs. 100.”

[Failure to announce that all
losses suffered by Railwaymen dur-
ing strike will be compensated
(44)]

“That the Demand for Grani on
Account under the head ‘Construc-
tion of New Lines—-Capital Depre.

ciation Reserve Fund’ be reduced
by Rs. 100.”
[Failure to ccnnect IThutha,

Maharaj Ganj, Michlaul and
Thuntibari by train from Gorakh-
pur (45)]

MR. SPEAKER: Shri Henry Austin.
Absent. Shri S. Kundu.

SHRI S. KUNDU (Bualasore): I rise
to support the Budgei presented by
the Railway Minister. 1 would parti-
cularly mention here that ufter the
spell of black rule that coversd the
whole of India, this Budget and the
reliefs which the Railway Minister has
given to the workmen should be ap-
plauded by all those who really feel
for the workmen who are suffering; so
that our democracy becomes a living
democracy. He has gone oul of his
way to reinstate all the workers who
were dismissed during the railway
strike. I would like to point out that
during the emergency many of the
workers were tortured. Many labour
leaders who did not support the Llack
rule and the black measures of the
Congress Government, Indira Gandhi’s
Government, were punished directly or
indirectly. Many of them have been
removed, have been Jemoted, and
many of their benefits have teen taken
away from them. 'Trade unions not
only on the railways but all over
India were made to subserve a co-
terie, a family, not even the Govern-
ment in power.

I would appeal to the Railway
Minister to consider this point be-
cause this js a valid point. The hon.
Minister has said that all those
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workers will be reinstated. The hon.
Members on the other side fully
understand that unless they are
treated as on duty, it will create a
lot of complications. I would re-
quest that this should be amended
in such a way that all those wor-
kers who were on strike and were
harassed during the emergency,
these 19-20 months by the dicta-
torial Government. should be treated
ag if they were on duty.

I was m Member in the Fourth
Lok Sabha. I was also a Member
of the Railway Convention Com-
mittee at that time. I was also a
Member of the Select Committee in
which thig thing was also examined.
Mr. Qureshi was then the Deputy
Minister. I do not see any former
Railway Minister here.

(Interruptions)
MR. SPEAKER: I do not like this
cross-examination, It should not

happen.

SHRI S. KUNDU: We are happy
that the Railway Minister has got
a team of dedicated men who serv-
ed the poor people all these years.
It is in the fitness of things that the
Railway Minister has been given the
charge of one of the biggest public
sector undertakings not only in
India but the whole world and he
should make jt workers oriented.
The whole railways, as I have seen
them, are resembling or perpetuat-
ing the monarchical trend. All the
top officers have the legacy left over
by the Maharaas. When I see their
behaviour, their approach and atti-
tude, 1 find that it does not fit in
with the current needs of the time.
I am sure Mr, Madhu Dandavate
will have the cooperation of all
those Members who have been now
relegated to some back benches in
the House. They must also analyse
this matter and see how far they
can lend their helping hand to Mr.
Madhu Dandavate. Therefore, Mr.
Speaker, through you, I would ap-
peal to the Railway Minister to see

that the workers’ participation
scheme really becomes meaningful.
How 1t becomes meaningful is a
question of detail and I am not
going into it in detail because the
time is short. I would request the
Railway Minister to see all these
things.

Most of the important recommen-
dations of the Railway Convédntion
Committee and the other Committees
have not been’ warcepted by the
Railway Administration or there is
some delay in accepting them and
they give some excuse here or there,
I would request him that very im-
portant and far reaching recommen-
dations of the Railway Convention
Committee must also be accepted.

Yesterdgy, when the Railway
Minister was making his speech,
Members from the Opposition side
were praising the achievements
made by the Railway Board during
the past few years. I would like to
say here that these achievements
are entirely due to the hard work
of the working class whom some
Members in the Opposition call them
anti-nationals. These people whom
you call anti-national worked hard
through terror and fear without
submitting to the whims of some
individuals in the Railway Adminis-
tration. They worked hard for the
prosperity of the nation and they
kept the wheels of the progress
moving. There were certain people
who were following the black rule.
Now, we have to decide whether we
should give praise to thesz people or
to the people who have been work-
ing very hard and kept the progress
of the railways moving.

I am happy that the hon. Railway
Minister, Mr. Madhu Dandavate has
made the position very clear about
the railwaymen who were dismissed
or suspended from service during
the 1974 strike.

They wanted the trade unions to
serve their interests. They did not
serve them even. They served some
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individuals. They were meant to
serve only 1-1/2 people in India.

I would like to say that during
the last 2 months of black rule,
during Emergency, many com-
mittees, bipartite, tripartite, etc.
have been set up. All of them
should be abolished lock, stock and
barrel. Most of them have been
the protaganists of Emergency, one
way or the other. These protaga-
nists of Emergency should not be
allowed to remain in the committees.
We have to serve the people. As
the able Finance Minister said, we
have faith in our people and we are
determined to serve the people. We
want to show to the entire nation
that the Janta Party, the Janta
Government, will gerve the people,
the toiling masses, of the country.
To achieve this end, the protaganists
of Emergency, those people who are
anti-people, those people who want-
ed the trade unions to serve the
interests of only 1-1/2 people in
India should not find any place in
these committees. ...

AN HON. MEMBER: They are
the real fascists.

SHRI S. KUNDU: I would not
say that. I see the hero of Satara
sitting in front of me. When I was
in jail for 19 months, while reading
the speeches, I was terrified and
shocked, I ask: Where was the
hero of Satara? What was ha doing?
Why his voice is choked up? I do
not mean any disrespect to Mr.
Chavan. I hagve got all love end
respect for him. You all kept your
mouths shut. I will not call you
the guilty men of India for what
happened in the last 20 months. I
would only say that you did not
open your mouth.

There cannot be a better person
like the hon. Speaker whom I am
addressing. I remember how nice
he has been to me in the Fourth
Lok Sabha. He used to ask me,
“Why don’t you. put 3 question?”.
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He had so much love and fellow-
feeling for the Members of the
House. ] cannot find a better person
than him as the hon. Speaker.

Sir, my heart is burning inside me
to narrate the horrible tortures
committeq in jail. I was confined in
a room for two monthg til] the
MISA was amended and they put
me behind the bars. All of you are
witness to the black period of
Emergency. We have been slaves
to the perpetuation of the family
rule of 1-1/2 persons. You cannot
get out of it. You have to get out
of it. The sooner you get out of it,
the better it will be. You better
speak out now in the House and
say that you admit your faults so
that democracy js strengthened. I
know most of the friends tell wus
outside that they made mistakes. I
like them, I embrace them. I
re 'pect them because they are truth-
ful, because they are nonest. They
could not resist. How could they
resist? Even the herp c¢f Satara
was Kkeeping silent.

Now, I come to the other point.
There is the hero of the trade union
movement, Mr. George Fernandes.
He is the leader of the working
class. Everybody knows how he was
tortured in jail. Another hero is the
hon. Railway Minister. I am happy
that the Railway Minister has said
that he would pay specia] attention
to the needs of the Backward States.

I hope he will remember and will
not forget as the periphery of in-
fluence grows round the Minister. I
will not spare any Minister but will
sidetrack the influence of those who
become more and more powerful.
He should not forget that Orissa is
a State which hag been neglected. I
represent the poor people of Orissa
(80 per cent of the people in my
area are below the poverty line).

We have been fooled for years and
years together. Even during this
election’ some sort of an inaugural
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ceremony was conducted for laying
a line from Banspani to Jakhapura.
What mockery is this? Even during
the earlier Elections a foundation
stone was laid by the Prime Minister
but it had to be uprooted because
the line had become silted with dust
and rain-water. Now, during this
Election again they have laid some
of these foundation stones. I hope
this line will be completed within a
period of one year.

Then, there is the Rcopsa-Tala-
bund line which is the lifeline of
the backward district of Mayurban
where Adivasis live.  This has not
been made broadgauge and it has
not been connected to the Khargpur-
Bombay line. This has to be taken
up. I would like a Master Plan to
be drawn up showing wnat line will
get what priority in this backward
State and what will be the alioca-
tion of resources,

Again, though 90 per cent of the
South-Eastern Railway lines pass
through Orissa, the Headquarters is
elsewhere. I would like the Head-
quarters also to come tp some place
in Orissa. If this cannot be done
immediately, at least a subsidiary
office, next to the General Manager’s
office, should be there in Orissa.
march ahead.

With these words I again thank
the Railway Minister and I hope
that with our sustained help and the
cooperation of everybody, we will
march ahead.

MR. SPEAKER: There is, some
mistake here, I called Dr. Henry
Austin because his name was here.
Actually, Shri Mohd. Shafi Qureshi
ought to have begun, but because
of this mistake, I called the other
side,

I would appeal to the Members to
be brief. If each Member takes half
an hour, we cannot possibly finish this
In a couple of hours. There is the
General Discussion to follow for
which we will take ample time.
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Now, if any Member sends me a
slip, it will be convenient to me if it
comes through the Party. If indivi-
dual Members want to speak, I don’t
know whom to call and whom not to
call as I get slips from the Parties
also. I would therefore request you
to send your slips through the Party
so that it will be easier for me. Shri
Austin had sent his slip individually
ang therefore I did not call Shri
Mohd. Shafi Qureshi. I would now
cal] him or Shri Pai or anybody who
wants to speak on behalf of the
Party. '

W ANELA™ (FTIT) - WeAw
werw, freyr 19 AN Y WA F
IBF F, IAFT FEO AYT FV TRT 2
fre ¥ fasgasa §?

Y FRFT A A T 19 TEA F
TH FEAT AR § |

MR. SPEAKER: You must send
them to me through the Party: I
cannot call individuals. I would re-
quest both of you not to waste time.

SHRI T. A. PAI (Udipi): Mr.
Speaker, Sir, I would, at the outset,
like to place on record the excellent
performance of the Indian railways
for the last two years. As an Indian,
I would not like to minimise what-
ever achievements we have merely
because sometimes our attitude is
purely partisan; that would demo-
ralise the people who have worked
well in this country. The railway
organisation cannot be maintained
without discipline. 1 am prepared to
agree that thanks to the workerg who
were dedicated and who have worked
very well during the last two years,
for the first time we had discipline
and, thereby it was shown how our
assets could be better utilised in the
interest of the country.

I am aware that the railway labour
movement is not united. Every sec-
tion has got its own leader and this
had created considerable problems for
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the country. For the first time the
Government has now 3 chance, as
most of the labour leaders are with
them, to have m unified labour move-
ment in the railways and to maintain
discipline. With discipline alone, the
rajlways can survive. The role of the
railways is not restricted to passenger
traffic or to the movement of freight
in this country. It is an important
second wing of the defence forces.
If you insist that there should be dis-
cipline jn the Army, in the Navy and
in the Air Force, I think, you should

also insist that there should be disci-
pline in the railways. Most of our
economy depends on how the rail.
ways function and it is possible ihat,
even in a case of national Emergency,
if cne or the other wing of the rail-
wais is paralysed, there would be a
complete breakdown. As a memher
coming from the Opposition, I would
5ay, we are looking mt this problem
very  constructively, ynd we would
not likely to come in the way if disci-
plice could be obtained by persua-
sion, by agreement: we are for it
We are not saying that discipline
should be enforced. But what we are
saying is that, without discipline, the
r'ailways would not be able to fune-
tion, and we have got to go very much
forward. 1 know that the ryilway
organization has become very un-
wieldy; it requires a second look. T
would very much wisy that the
powers are decentralised. The Gene.
ral Managers in all the sections are
very important. I do not know why
we get into thig habit; even in tHe
matter of adjusting the time table,
the matter is decided in Delhi and
not at the various headquarters. 1
do believe that the General Managers
are equally competent because it is
from their rank that the board
Members are drawn, I do not
know why, after coming here, their

attitude cranges. I would very much
T
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request the Minister of Railways to
look into the problem of decentrali-
sation in order to make it a very
effective organization. It has become
too unwieldy to be run like a busi-
ness organization. Apart from that,
there is the hang-over of many tradi-
tions that the railways are accustomed
to. As a matter of fact, there has
always been 3 cry in this country
that technocrats should be entrusted
with the responsibility and not the
general gdministrators. All the Mem-
bers of the Railway Board are tech-
nocrats. I do not know whether they
function differently because it is the
same rules and regulations which
govern them also which prevent that
from becoming 3 business organiza-
tion which jt ought to be. I know
that the Railways have very compe-
tent electrical engineers and tele-
communication engineers, but I do
not think that, even once, any one of
them has gone to the rank of Rail-
wayv Board Membership. I would re-
quest that all these people may be
given cqual opportunities to occupy
top positions. Somehow, it is a
hangover; when civil engineers are
in charge of this, it is likely that they
think that additional traffic can be
moved only by doubling the line and
more emphasis js laid on civil cons-
truction. I would appeal to the Rail-
way Minister to consider some of
these problems. We ourselves would
have been compelled to look into them
if we were in the Government, The
administration should not be carried
on like this.

As I have been saying, the number
of railway wagons that we have is
about five lakhs, and these cannot be
managed only by sitting here through
manua] operations. All over the
world, they have computerised the
movement of wagons. It would be
necessary to know where exactly our
wagons are, why they are stuck up
and why they should not be moved
more efficiently. This is another sug-
gestion that I would like the Minis-
ter to consider.
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we found that in the last
two years, things improved very
considerably. We had a very heavy
backlog of maintenance and our in-
ventory of the railways was very
heavy. A committee had been set up
to look into the problem of invento-
ries and I believe that Committee has
already made a recommendation. I
do hope that the inventory manage-
ment in the railways would be taken
care of and we would be able to
manage and achieve higher targets in
mind with less resources.

Again,

It is known now that the passenger
trains have been running punctually.
1 would like the hon. Minister to look
into the freight trains also, because
if that is at the expense of the freight
trains and the freight trains come
late. it would effect the economy a
great deal. The major part of thd
income of the railways comes from
the {reight and any effort to increase
even by 10 per cent the revenues
cominy from freight without increas-
ing the freizht chirges would be wel-
come, because it is a matter of effi-
cient management of the freight also.

The railways have introduced quick
delivery system on extr; payment.
I do not know how far they have
been effective in  carrying out this
quick delivery. Very often, 1 re-
member, we had to refund the money,
because: we could not deliver in time.
I would very much like that the rail-
ways introduce quicker trains for
movement of fruit, vegetables and
parishables so that the prices of these
things come down. That would be
possible by free movement of these
commodities. .-

So far as new additional railway
lines gre concerned there has been
heavy capital expenditure over these

. years. I would vq,  much like that
the hon. Minister who has now given
an gssurance also to see that the Kon-
kon railway is taken cara of It
should not stop at Ratnagiri; the logi-
cal conclusion is that it must go right
upto to Meangalore. The survey is
already over and the report must be

in his hands in a few days. I would
expect him to take up that work from
both ends. That is the only missing
link of the railways in the map of
India. T hope, it would not be con-
sidered parochia] for him to do it.

Ultimately, with regard to the
question of fixing up the freight
charges and fares, I think, a new
outlook is necessary. Ip the casa of
new railways, for example, it is not
necessary to follow the same method
of fixing up the freight or passenger
fares. It must be slightly less than
the alternative that is only available
if the railways are not there. I
would also like the Railway Minister
to examine whether theéir standard of
opening up railwgy stations in varioug
places and the cgpital expenditure
tkat would be incurred in order to
arrive at what it would cost, cannot
be reviewed and we have absolutely
new standards. where austerity is
attempted and though maximum com-
forts are not assured in the beginn-
ing. vou go on adding those to the
railway station as and when the
traffic develops. I think, it would be
possible to look into this in this way,
otherwise it would be impossible to
extent railways because you can al-
ways prove that a new railway line -
is uneconomical. I would very much
like th;t this is gone into also.

The entire administration of the
railwayg requires to be looked into to
make it a very powerful organization
run on busimess principles.

I would also like to point out that
as a result of some Committee of
the Parliament, one recommendation
was made that one could reserve a
railway ticket one year in advance.
I think, it is an absurd proposition. I
would request the hon. Minister to
look jinto this and set that right. I
am gappealing in the interest of the
travelling public. Whatever irrita-
tions are there, those have to be-
removed.
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In the end, I would like to say that
the traditions of discipline, better
labour relations, having one union
_etc. are attempted now also. They
are no more Jeaders now; they are all
in the Government. They would not
have unions now for the sake of their
leadership. There should be only
one union. Even the lieutenants may
be asked to join together and have
-one union jn the interest of the na-
tion and the railways.

SHRI SAMAR MUKHERJEE
(Howrah): Mr. Speaker, Sir. Though
‘the budget presented here has been
prepared by the outgoing Govern-
ment, the outlook expressed by the
new Minister is welcome. I am not
going into the contents of the budget
presented; that I will do in future
when the occasion arises.

The declaration of taking back all
the victimised workers invoived in 1974
All India Railway Strike has been
hailed by all the Railwaymen outside.
But I would like to draw the attention
.of the Minister that the situation in-
side the Railways in regard to the
employees is so bad, is so serious, that
it requires careful attention of the
Minister. I may draw his attention
to a telegram which has been receiv-
ed by me only last evening from the
President, Chittranjan Locomotive
Labour Union. There all the thirteen
top labour union leaders are still
under detention under MISA even
today. They have been under deten-
tion for the last more than 20 months.
Repeatedly, I have been representing
their case to Shri Mohd. Shafi Quresh,
former Railway Minister, to the Con-
sultative Committee, to the Railway
Board, to the State Government, but
because of sheer vengeance based on
political motive, these leaders have
been kept under detention and a
reign of terror is raging in Chittran-

‘jan. This township is called a prison
-township.

Not only this that the leaders have
beden kept under detention, but a
large number of leaders were also
arrested under DIR and a large num-
ber of false cases have been institu-
ted against thlem. All this requires
your immediate intervention.

These leaders command respect in
their area. They are the persons who
had belen selected in the school com-
mittees, in the co-operatives and else-
where. They are the real representa-
tives of the people. That is the reason
why at the instance of the local Cong-
ress leaders they have been kept
under detention and a reign of terror
is raging there.

The victimisation has not been limij.
ted simply to 1974 General Railway
Strike. During emergency more than
2,000 Railwaymen have been dismiss-
ed from service. They have been
penalised in the form of penal trans-
fers, in the form of demotion, jn the
form of compulsory retirement etc.
Various methods have been applied to
take away the Trade Union rights.
The way these rights have been taken
away is clear from one of the Cir-
culars which I am reading. Circular
No. BIP. 694|P has been receiveq by
me:

“South Central Railway
Division Office
Personnel Branch
Vijayawada 11-76

B/P. 694/P

All  Supervisory
Division.

officials| BZA

Sub: Unrecognised Unions/Cate-
gorical councils conducting of
meetings in the Railway Premises.

It has come to the notice of this
office that unrecognised, categorical
councils are conducting meetings/
collecting membership, and pasting
banners within the Railway pre-
mises. Al] India Guards council is
one of such unrecognised unions.
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Conducting meetings within the
Raijlway premises, pasting banners
on the Railway Buildings by the
unrecognised uniong tentamountg to
an act of serious misconduct. All
supervisory officials are hereby in-
structed not to allow all such thingg
in the Railway premises.”

Even for collection of Union Mem-
DPership Fee in Waltair, one leader of
the Union has been dismissed from
service.

Shri T. A. Pai talking about
discipline. This is what has been the
outlook of discipline of bureaucrats.
They know only one form of disci-
pline. ... (Interruptions)

MR. SPEAKER: 1 request hon.
Members not to come to the Chair
and disturb me while I am listening
to the Member who is speaking. I
would like to discourage such a thing
so that Members may not disturb me
when I am following the proceedings
of the House. If they begin coming
here and disturb me, that means, I
will not follow the proceedings at
all. T would appeal to them—I am
not having in my mind anybody parti-
cularly, but I am speaking generally—
not to disturb me when I am follow-
ing the proceedings of the House,
They can always send me chits. So,
as a matter of principle, I request
them that they need not come here
anq disturb me; instead, they can
send slips to me.

.SHRI VASANT SATHE: From this
side you will not have any complaint.

MR. SPEAKER: 1 am appealing to
the whole House.

SHRI SAMAR MUKHERJEE: Mr.
Speaker, Sir, I woulq appeal to the
hon. Minister that all those who had
been victimised due to the bureau-
cratic behaviour by the Administra-
tion must get justice. All their cases
must be reviewed. They should be
taken back. Mr. T. A. Paji just now
told us about discipline. The former

120 1.S—2,

ruling party has only one outlook
about discipline. They force them to
go out of employment. They force
them to face starvation. They force
them to go out of jobs. By terrifying
them you do all sorts of things. This
is what is being done by the emplo-
yers in the factories in the case of the
industrial workers. The employees
are forced to givie out double or treble
workload and the employers are com-
ing with the democles’ sword of dis-
cipline hanging over the heads of
these employees. If the workers re-
sist something, it is said that there is
no discipline. If the Union leaders
organise the workers in protest, the
cry is that they arle creating chaos.
There are two types of discipline,—
conscious discipline and bureaucratic
discipline. Conscious discipline is far
more superior than the bureaucratic
discipline. I can give you one exam-
ple. You know the role of the Ameri-
can Army and the People’s Liberation
Army in South Vietnam. It is the
superior discipline and the conscious
discipline that won ultimately. The
American army had only bureaucratic
discipline. =~ Whepn the liberation
struggle was on the point of success on
South Vietnam, you have readq in the
newspapers how the Americanp forces
behaved, how out of panic, they and
each other to flee away, how they
were degenerated. All these have
been proved. So, I would emphati-
cally say that it is only conscious dis-
cipline that will help the Railway
Administration to improve its func-
tioning as quickly as possible.

That is why an entirely new out-
look is necessary in this matter.

This new outlook must pervade the
entire administration as a whole in-
cluding the Railway Board. This is
very essential. Of course, I do agree,
that it takes time.

We are prepared to givie full time
to the new Railway Minister for a
thorough overhaul of the administra-
tion of the railways provided of
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course he seeks the full cooperation
of the workers/railway employees for
the efficient working of the Railway
Administration.

There are one or two cases to
which I would like to draw his atten-
tion. One was regarding the agree-
ment which was arrivied at with the
All-India Loco Running Staff Asso-
ciation by the Railways in the year
1973. There was a categorical assur-
ance given to them that ten hours
duty woulg be introduced throughout
the Railways by 31st December, 1976.
But, that has not yet been implemen-
ted. This is a grievance which is still
there among the Loco Running staff.
I woulg urge on the Railway Minis-
ter to take up this issue and talk with
the leaders of the Loco Running Staff
Association and to see how this agree-
ment can be implemented as early as
possible.

Regarding the punishment or victi-
misation of staff, I hope the new
Minister will pay special attention to
this and do the needfu] i the matter.

With these few remarks, I welcome
the Budget speech of the hon. Rail-
way Minister and I support the same.

DR. SUBRAMANIAM SWAMY
(Bombay North East): Mr. Speaker,
Sir, T woulq have preferred to listen
to all the other speeches but, seeing
all the tall claimg that were made by
the former discreditedq ruling party,
I think that it has become necessary
for me to explode all those tall claims
with the help of the statistics which
they themselves must have prepared
Obviously, because, this Explanatory
Memorandum must have been prepar-
ed by them long before our Govern-
ment took over.

Now, one of the things that has
been constantly said about is that the
Railway Budget is a surplus one; this
is an indication of the efficiency; an
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indication of the discipline that has
been brought about to Railways.

Of course, they also claim that, for
the first time since the declaration of
emergency, the trains were made to
run op time; just as the rains were
brought on time, the trains were also
made to run on time. In other words,
the trains were not on time wearlier on.
But, the fact of the matter is this.
This surplus was not due to efficiency
alone. One has also to examine the Ex-
planatory Memorandumh to find out
why it has become a clear surplus.
This has been achieved because of the
steep rise in fareg that took place in
the year just before the emergency
through the Supplementary Budget
for Railways which wag brought in-
cidentally because the Government
spent Rs. 1500 crores as a national loss
in order to crush the railway strike
in order to deny the workers who
had asked for the bonus which would
have amounted to only Rs. 40 crores.

In other words, this Government
would rather have g national loss of
Rs. 1500 crores than give the workers
the bonus of Rs. 40 crores,

The passenger earning which has
been realised through the steep rise in
the fares. In what direction? If you
again look at the statistics you will
find that the upper classes have con-
tributed only to a ten per cent in-
crease in the earnings whereag the
second-class—lower class—passenger
earnings have contributed to a twenty-
five per cent increase in the earnings.
In other words, the rate of in-
crease in the earnings has fallen much
more in the upper class obviously be-
cause in the upper class, people like
Shri Sathie and others travel and they
do not pay anything at all. (Interrup-
tions)

The second factor is this. Look at
the performance of the railways in
the matter of freight that has been
moved during the last one year. They
had targeted a figure of 220 million
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tonnes of freight last year in the bud-
get whereas they haq moved 260 mil-
lion tonnes of freight. Is this some-
thing to be proud of? Actuslly, in
1965-66, the railways had moved the
freight of 212 million metric tonnes—
this is a glorious decade of these ten
years—and all these people did the
bhajan songs when Mrs. Gandhi was
in power, I do not know whether they
stil] go to her residence or not. The
question is: at the time when the
emergency was there, they talked
about this glorious decade.

12.00 hrs.

Has this glorious decade re-
flected on the Railways? Obvious-
1y, not. Sir, you have to look at the
figures. In 1965-66 the amount of
freight which.was moved by the
Indian railways wag 212 million
metric tonnes. Now, it hag come
down to 206 million metric tonnes.
This itself is a clear indication of what
they have done to the railways.
Apgain the freight earnings—where the
Government should obtain more earn-
ings—over the last year have gone
down by Rs. 33 crores. How have the
freight earnings gone down! It is
because of the concessions that have
been given during the Emergency to
the chosen few who managed to go
and meet the one and a half person
at 1, Safdarjang Road.

Sir, if you again look at the Ex-
planatory Memorandum the wagon
production which was 33,000 per year
in 1965 has now come down to 11,000.
I would like to know why has this
happened? The production of wagong
has gone down tremendously, now
it is only one-thirqd of the production
in 1965-66. Sir, I woulg like to refer
to page 23 of the Explanatory Memo-
randum where you find a table show-
ing ‘new works'. I would like to
know have any new works been
starteq during the last year? Sir,
You will find from the table that

hardly any new work has been star-
ted. In fact, old works are continu-
ing and that too are incompletely
done.

Sir, I would like to draw the atten-
tion of the hon. Railway Minister to
Chembur-Mankhurd line that had to
be doubled. Big promises had been
given for doubling this line: In 1871
the estimated amount of expenditure
on doubling of this three and a half
kilo mietre line was Rs. 20 crores.
They kept on delaying this project.
Now, the estimated expenditure is
supposed to Rs. 50 crores. Sir, you
will be amused to find that they have
only targeted Rs. 7 lakhs for this pur-
pose this year. T would like to know
why the poor people of Chembur-
Mankhurd have to move on a single
line and suffer long delays.

Sir, T would also like to add that
there has been an increase in corrup-
tion in the railways. I am sure the
present Railway Minister who has
got a brilliant reputation in his con-
stituency—people there praise him
very affectionately because of the
work done by him consistently-——will
look into the causes of corruption, Sir,
just before the Emergency I had writ-
ten a letter to Shri Kamlapati Tripa-
thi bringing to his notice that the
Minister of State for Railways had
trieq through extortion to get money
from Stall Holders Association.

SHRI K. LAKKAPPA: Mr. Spea-
ker, Sir, it is not fair on the part of
the hon. Member. ...

MR. SPEAKER: Mr. Lakkappa, I
am on my legs. Mr. Qureshi will
have a chance to reply to it. He will
have a chance to defend himself. I
think, Mr. Qureshi is capable enough
to defend himself.

DR. SUBRAMANIAM SWAMY: Sir,
1 was talking about a letter which I
had written to Shri Kamlapati Tripa-
thi in May, 1975 saying from the
Stall Holders Association there was
an attempt to obtain money through
extortion. Sir, I hawe tape-recorded
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evidence with me and the hon. Minis-
ter may give me an opportunity to
present the same. I woulg like to
know from the present Railway Minis-
ter as to whlether this letter is still on
the file. If it is not there I will send
another copy of the same and again
give an opportunity to the Govern-
ment to bring this matter up.

Now, Sir, T would request the Rail-
way Minister....

(Interruptions)

MR. SPEAKER: No, no, Mr. Lak-
kappa. He is capable of defending
himself. He is here in the House.

SHRI K. LAKKAPPA: He is mak-
ing unfounded allegations.

MR. SPEAKER: If it is unfounded,
he can answer it how. How to you
know anything about it, founded or
unwounded? You do not know any-
thing.

(Interruptions)

MR. SPEAKER: No, Mr. Lak-
kappa, I won’t allow this. He is
here. He will reply. Why should
you be excited?

DR. SUBRAMANIAM SWAMY: I
would like to conclude by asking the
Railway Minister an assurance that ag
far as the Chembur-Mankhurg line
goes, the amount that has to be spent
to immediately get the line doubled,
he would do so. Secondly, the pro-
blems of rapig transit in Bombay are
very very serious indeed and they
have been grossly neglected ang I
hope he would pay immediate atten-
tion to the development of rapid trans-
port system in Bombay.

SHRIMATI PARVATHI KRISHNAN :
We have got a convention in this
House that normally we should not
interrupt those who are making maiden
speeches. So, I would request every-
body not to interrupt maiden speeches
&éven if they are ‘unmaiden’,

MR. SPEAKER: In this particular
case there is no allegation at all. He
was referring to a letter which he had
written and Mr. Qureshi is there
immediately to reply. I would very
much appreciate if Mrs. Parvathi
Krishnan's suggestion is taken by the
Members. But she also must control
herself.
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“Apart from the shop councils
formed in the production units of
management and labour representa-
tives, the scheme of workers’ parti-
cipation has been extended o
commercial and service organisations
having large public dealings. As an
experimental measure, station com-
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mittees have been set’'up in Bombay,
Madras and Delhi in which repre-
sentatives of organised labour are
associated with the objective of
providing better service 'to custoe
mers’.
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IFH dre-ges fafaey 39 @

This is George Fernandes, Minister
for Communications. He is my friend
and I respect him, These are his
demands; 1 am reminding him,

SHRI JYOTIRMOY BOSU (Diamond
Harbour): On a point of order. I
should like to know whether he is
making use of his former position
kbecause this gentleman had been in
the Railway Ministry.... (Interrup-
tions)

MR. SPEAKER: There is no pcint
of order.

SHRI S. KUNDU. On a point of
order.

MR, SPEAKER: Point of disorder,
you can say.

SHRI §. KUNDU: In this House we
should stop shedding crocodile tears.

MR. SPEAKER: Is that a point of
order?

SHRI MOHD. SHAFI QURESHI:
Until job evaluation is done, as an
interim measure there should be parity
in wages for workers in central under-
takings like HMT, HAL, etc.; there
should also be dearness allowance
revision for every rise of four points
in six months, bonus for the year
1971-72, 1972-73 and further years.
decasualisation of the entire casual
labour. [ have heard very forceful
demands when those gentlemen were
sitting in the opposition that we must
provide subsidised foodgrain shops for
railway workers, This is a demand
to which they are committed. So they
should provide subsidised foodgrains
shops at every zonal, divisional and
other headquarters..... (Interruptions)

¥ am & § fafreT a@a  arEma
T F4 F fag wEr €

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): Mr. Speaker, Sir,
I have a point of order. We are not
able to listen to the translation of the
speech being made by the hon. Member
because the sound is so feeble.
Secondly, when the discussion is
going on in Hindi, we from the South
are noi able to follow the translation
because by the time we are able to
hear the sentence {ranslated into
English, we miss the context of the
previoug sentence. Mr. Qureshi knows
English and I do not know why he
does not speak in English so that we,
from the South, could follow him,

MR. SPEAKER: I wil] ask the
Secretariat to look into this matter.

(Interruptions)
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“Apart from the shop councils
formed in the production units of
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having large public dealings. Ag an
experimental measure, station com-
mittees have been set up in Bom-
bay, Madras and Delhi in which re-
presentatives of organiseq labour
are associated with the objective of
providing better service to custo-
mers.”
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SHRI R. MOHANARANGAM
(Chengalpattu): Mr. Speaker, - Sir,
first of all, I thank you for giving me
an opportunity to express some of my
feelings on the railway budget for
1977-78. Even though I am in a posi-
tion to express my ideas in Tamil or
in Telugu, I am speaking in English
for the simple reason that what I say
must be understood by other hon.
members here. Before dealing with
the various merits and demerits of
the budget, I would like to congratu-
late the hon. Railway Minister on be-
half of the All India ADMK and on
behalf of our great leader and un-
crowned political king of Tamil Nadu
Mr. M.G.R.,, for the bold step he has
taken to reinstate all the railway em-
ployees who were either suspended
or dismissed during the 1974 general
strike. 1 also thank our minister on
behalf of our party on having taken
a very bold step by not increasing
the freight rates and passenger fares.

After having gone through the rail-
way budget, Sir, in certain places still
1 stand unconvinced.

The hon. Railway Minister has said
‘that unawthoriseq travel agents and
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anti-social elements indulging in mal-
practices in seat reservations have
been largely eliminated. But if you
allow me, Mr. Speaker, to take the
Minister to Madras, I can show him
the unauthorised ticket agents stand-
ing in the queue for purchase of
tickets and then giving it to the actual
passengers on some premium. He hag
also said that long queues have been
considerably reduced. But if you
come to Madras Egmore station, which
is the heart of the Madras city, you
can fing the passengers after getting
down from the train, it will take at
least half an hour for them to come
out of the station. The Egmore sta-
tion wag constructedq some 35 years
back but there is no proper overbridge
for the passengers to come out of
the station. An overbridge should be
constructed.

The Railway employees still conti-
nue to be the lowest paid employees
as compared to the other public sector
employees. The demand of the em-
ployees that their wages shoulg be at
par with the other public sector
undertakings should be considered
sympathetically. So many representa-
tions have been made in this regard
but no steps have been taken uptil
now. ’

1 would like to draw the attention
of the Railway Minister to a memo-
randum given by the people of Chen-
galpattu  requesting the Minister to
construct a overbridge at Chingleput
railway crossline but no steps were
taken to construct that overbridge.
That particular area is very near to
Nationa] Highways. There is an im-
portant road—GST road—which leads
to the entire important towng of
Tamil‘Nadu and Kerala States.

In advanced countries; the Railways
are treated as public utility service and
not as a source of profi{. But hére the
Railways are treated as a source of tax
revenue. The railway work is done
only in urban areas and not in rural
areas. This learls to shifting of pepu-
lation from rural areas to urban areas.
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Under the 20-Pcint Programme, it
was said that bonded labour had been
completely eliminated. But if you
see the Railways, you will find that
bonded 1iabour is still existing there.
I can quote certain instances. The
Railway officers employ certain rail-
way employees as cooks and butlers
for themselves who work as bonded
labour.

Coming 1o uniforms, once I asked a
Ticket Inspector as to why he is not
wearing the uniform. He told me that
the uniform supplied to him is of 32”
whereas his chest is 42” and that is the
reason why he is not wearing it. A
uniform meant for cur Railway Minis-
ter will not suit our friend, Shri
Piloo Mody.

Every Year we purchase stores to
the tune of Rs, 500 crores. Some are
big items and some are small items and
some are irportzd. They purchase
stores more than the actual require-
ment. It is my huinble reques: to the
Railway Minister to reduce this amount
from Rs. 500 crores to 100 or 200
crores.

Now about the loading of wagons.
The merchants have an understand-
ing with the railway cfficials and they
load the wagons teyond their czpaci-
ties. In addition to cur not getting
additiona] income, we also see that the
unscrupulous cfficers and merchants
join together and deprive funds due to
the Railways.

Finally, I would request the hon.
Railway Minister through the Speaker
to take necessary steps to ensuring pro-
per administration in the Railways.
Then only can we have good relations

between the railways and its
employees.

p———e
12.35 hrs.

PANEL OF CHAIRMEN

MR. SPEAKER: I have to inform
the Heouse that under Rule 9 of the
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Rules of Procedure, | have nominategd
the following Members as Members of
the Panel of Chairmen:

(1) Shri Dhirendranath Basu
(2) Shri Tridib Chaudhurij

(3) Miss Abha Maiti

(4) Shri S. D, Patil

(5) Shri M. Satyanarayan Rao
(6) Shri Dwarika Nath Tiwari

———

12.36 hrs.

RAILWAY BUDGET, 1977-78 AND-
DEMANDS FOR GRANTS ON AC
COUNT (RAILWAYS), 1977-78—
Contd.

MR, SPEAKER: It is now 12.30 p.m
Only 25 minutes are left for lunch.
Mr. D. N. Tiwari and Mr. Kalyana-
sundaram may now speak. I would
then call the Minister to reply. I know
I have a large bundle of names. I
would request the hon. Members to
take their chance on some other occa-
sion, like the debate on the President’s
Address. (Interruptions) I have to face
over 3500 Members. It will be very
difficult for me, I will be very happy
to call you all if there is time. (In-
terruptions) I know that; if the hon.
Members want, we can speak today
and tomorrow also. I thought 2 hours
would be enough, I have no objection.
What does it matter to the Speaker? I
have called Mr. Tiwari now.

Y nifcemme fa%rdt (Moremia) -
gere wged, ¥ 99 & qgy Wd war w7
AT FTaT g-gaq faat #y i faady
¥ a3 wiwT e @ fF wewra A
wésm%ﬁ%ﬁaﬁg@maﬁlam
awfaez § o & Sufiz swar g
O R g & FTA) A AT & wqOA
framt st oo wrIf & qree w6

- & ¥\ @ w wraT § AR wAwe o
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MR. SPEAKER: May I suggest to
the concerned Minister that next time
he may give chance to the new Mem-
bers? The Railway Budget is allotted
only two hours. How many can speak
within that time? If he extends it for
the ‘whole day, I will give chance,
I have no obtjection. The President's
Address will be discussed for full
three days. Then 30 to 40 Members
will be able to speak.

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): At the outset I wish
to convey my heart-felt thanks to the
hon, Minister of Railways for having
got Paragraph 22 included in the Bud-
get Speech relating to the reinstate-
ment of the workers victimised in con-
nection with the 1974 strike. Parti-
cularly my party, the All.India Trade
Union Congress and the Indian Rail-
way Workers’ Federation will be grate-
ful to him because we have been agitat-
ing for the past three years. sitting in
the opposition, in vain. Fven when a
Minister like Shri L. N. Mishra made
a sort of sympathetic assurance, that
assurance could not be got through by
the Government.
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Now, he has succeeded and so 1l
must congratulate him on that achieve.
ment. Neither compliments nor criti-
cism will affect him because all those
who) were responsible are not there for
accepting compliments or answering
criticism, I shall reserve my compli-
ments and the criticism for the subse-
quent period till they are fully re-
organised. Until then my purpose is
to make some useful suggestions.

Regarding reinstatement of those
workers who were on strike, I want
the Minister to consider some more
points. There were workers who were
victimised, removed from service or
dismissed and so on. There were
workers in whose case suspension
orders had been cancelled in many
cases. There were workers who were
involved in acts of alleged sabotage.
Some of these have been convicted.
All those cases must be withdrawan
and the conviction must be set aside:
it must be commuted and they must
be restored upto the position which
existed before 3rd May, 1974. That is
my humble submission.

There is another category of victimi-
sation as Mr. Samar Mukherjee had
mentioned about official transfers.
Many workers had been demoted and
their previous service was taken away.
So, their break in service must be con-
doned and demotion must be restored
upto the position of the strike.

There was another category of loyal
workers. They were given concessions
because they showed loyalty to the
Railways. Those casual labourers,
those temporary workers were deprived
of their posts because those posts were
filled by the sons or the relatives of
loyal workers. There was a lot of
corruption in giving concessions to the
loyal workers. This question has to be
viewed and all those casual workers
whn wara in service an 3rd May 1974,
should be restored to the posi‘ion which
they occupied on the 3rd May 1974
Clear instructions should be given to
the Railway Bhavan in this regard
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.otherwise they will bring your assu-
rance to disrepute. You can take it
from me.

(Interruptions)

“They have done it several times. They
will bring in all sorts of objections.

(Interruptions)

This is a piece of [riendly warning.

On the question of discipline, the
workers cannot live on  sermong about
discipline. It should be a conscientious
discipline. Some confidence shoulg be
created in them that their interest
would bhe looked after by the Govern-
ment. Today. the failure of the previ-
ous Ministry must be a warning to the
present Ministry. Then the workers
must realise that every single railway
material and every inch of railway
line are the property of the nation; it
is not the property of the Railway
Board and the Railway Minister. The
Government must create confidence
in them that their interest will be
looked after. This is the leszon which
the new Railway Minister must learn
from the past experience.

About staff quarters. there is a ban
on the construction of new quarters.
Kindlv immediately remove ihis bhan.
The Rai'wav Minister mav have high
hopes about it. the Railwav Minister
may have goond intentions ahout it, hut
the Ministry of Finance is {here: they
will come in vour wav. T am only
anoealing to him. I think. my open
appeal will strengthen his hands insid»
the Cahinet for dning something for the

amelioration of the conditions of
vwrorkers. '

I have gone through the Railway
Budtet Speech. 1 think, the present

Railway Minister has been in office for
hardly three days and he would not
‘have had time to go through every
paragraph of the Railway Budget
Sveech. He would not have studied it.
So. T think, be is not responsible for it.
Going through the Railway Budget

’

Speech about achievements and other
things, I recall a note which was cir-
culated by the Railway Board about
three months ago in which the same
achievements are contained, What is
the title of that note? It is, “Improve-
ments in the Railways after the decla-
ration of Emergency”. So. they have
made the same points here. ] leave it
to you to judge.

About the maintenance of railway
colonies the allotment of money for the
maintenance of railway colonies'is the
first casualty in the name of economy.
That should be restored.

There is another urgent matter
which I want to bring to the notice of
the Railway Minister and that is ahout
the ban on promotions. In the case of
Class IV and Class IT1, all promotions
have been hanned. All the vacancies
have not been filled in the name of
economv. This matter should be re-
opened and »l' the vacancies shnuld be
fillad. The sanctioned ctrength in all
the loco sheds. workshons and depart-
ments should he restored. If von fail
to dn it. the workers will not have any
confidence in the Government.

Another suggestion that T would like
to make is about the reorganisation of
the Railway Board, I would request
the hon. Minister to take it up
scriously. The Railway Board hags be-
come very much inflated. Formerly,
there was one Chairman. one Financial
Commissioner and three Members, We
have now got 11 Additional Members,
permanent Additional Members and
temporary Additional Members. For-
merly, we had 30 Directors. Now, we
have about 90 Directors, permanent
Directors and temporary Directors.
There are Additional Directors. Joint
Directors, Deputy Directors and tem-
porary Additional Directors. The Rail
Bhavan is bursting like anything.

What are their functions? Some hon,
Members have suggesteq that powers
must be delegated to the Zonal Mana-
gers. These questions have to be
studied seriously. If necessary, yow
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[Shri M. Kalyanasundaram.]

better appoint a Committee to study
the functioning and the size of the
Railway Board. The reorganisation of
the Railway Board will not brook any
delay. The total expenditure on the
Rajlway Board comes to about Rs. 2.5
crores. That is not the point. But its
size is increasing. That will demoralise
the Zonal Railways. Therefore, it is
necessary to reorganise the Railway
Board.

Not only the workers were victimised
but some lines were closed and some
trains were cancelled. The lines
which were closed must be re-opened
and the trains which were unnecessari-
ly cancelled must be restored in the
interest of service. For instance, in the
Southern Railway, a length of 9 miles
from Needamangalam to Manargudi
was unnecessarily closed. It is an
essentia] service to the students attend-
ing the colleges there. Such small
things can be restoreg without any
additional financial commitment and
the grievances of the local people there
can be removed.

Coming to the allotment of funds for
the new lines, the allotment for the
Tirunavelli-Cape Comorin-Trivandrum
lines has been very much scaled down.
There is a general complaint that the
allotment for new constructions has
been cut down. Similarly, for electrifi-
cation of the line between Madras Cen-
tral and Vijayawada. the allotment has
been cut down. Then, the Madras
Central-Arakonam line has also been
kept pending because of want of funds,

13.00 hrs.

Another thing is the Metropolitan
scheme. With regard to the Madras
City all that was attempted was a
study. That study is finished, but
what about the scheme as such? Will
it see the light of the day is the anxi-
ous question of the people of Madras.
The suburban railway service in Mad-
ras is not adequate and the road trans.

port service is also not adequate be-
cause of the narrow streets,

MR. SPEAKER:. Please conclude;
this is only a vote on account.

SHRI M. KALYANASUNDARAM:
There is one more point with regard to
the production units, which is a very
important matter. The three produc-
tion units are the pride of the nation
and a compliment to our economic
policy of self-reliance: but they are
working only to half their capacity.
The Integral Coach Factory can pro-
duce 900 coaches a year, but it is now
producing less than 500. Our work-
shops can construct wagons of our
own.

MR. SPEAKER: As T have said, the
is only a vote on account: please
conclude.

SHRI M. KALYANASUNDARAM:
As he is going to prepare the Budget
I thought I would give some sugges-
tions.

MR. SPEAKER: We now adjourn
for Lunch and will meet again at 2.00
p.m.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re.assembled after
Lunch at Three Minutes past Fourteen
of the Clock.

[SHRT TrIDIBE CHAUDHURI in the Chair.]

RAILWAY BUDGET, 1977-78

AND
DEMANDS FOR GRANTS ON AC-
COUNT (RAILWAYS), 1977-78—
Contd.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): Mr..
Chairman, Sir, I am thankful to the
hon. Members on both sides of the
House who have participated and made:
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some constructive suggestions re-
garding the functioning of the rail-
ways. At the very outset, let me
make it quite clear that there are cer-
tain limitations within which we are
functioning at the time of presenta-
tion of this mini-budg2t. This is not a
full-fledged Railway Budget but is just
a Vote on Account, and because c¢f
the limitations placed on us, it is not
possible to deal with the problems e’a-
borately in all their comprehensive
character. Therefore, within the fram-
work of these limitations, certain
propositions have to be put forward.
Some of the policy issues that have
been raised cannot be adequately dealt
with at this stage for the very simple
reason that, while we took over the
administration, we had to face the
hang-overs of the past, and unless we
are able to clear the stables, it will
not be possible for us to lay down
certain firm policies to which we are
irrevocably committed.

At the very outset, I wou'd like to
spell out some of the policies wh'ch
were indicated in my budget speech
earlier. Both sides of the Hous> have
welcomed the categorical statcment
that all the railway emnlovees who
have been cither suspended or dismis.
sed a$ a sequal to their participation
in the 1974 strike will be uncondition-
ally reinstated. I would like to go a
step further and say that it has been
done not merely in response to the
suggestions that have come on the
floor of the House from Members like
Shri Samar Mukherjee and others: 1
mav take the House into confidence
and tell the Members of this House
that, after the presentation of the
budget proposals to this House. I had
immediately a meeting with the Chair-
man of the Railway Board and tried
to spel' out the various steps that
are to be taken in pursuance of the
policies that were enunciated here. I
would like to spell out some of the
details of the policy regarding rein-
statement of the victimised workers.
1 would like to make it explicitly
clear that the entire issue would not

‘

be kept hanging. Unfortunately in the
past, whenever an assurance was
given, there was a lacuna in imple-
mentation.

Therefore, after discussing the mat-
ter with the Railway Board, we have
categorically instructed the autho-
rities concerned that all the aspects
of reinstatement are to be completed
with in a period of gix weeks and
after that I would not like to see a
single victimised worker in the rail-
ways. This is a categorical assurance
that T would like to give.

SHRI VASANT SATHE (Akola):
They must be reinstated with back

wages.

PPOF. MADHU DANDAVATE:
After your having put them behind
the bars and having victimised them,
we do not want crocodile tears from

vou.

SHRI K. GOPAL (Karur): The
hon. Minister must ensure that what
he says will be implemented.

SHRI SOMNATH CHATTERJEE
(Jadavpur): No action has been
taken in the case of those railway
employees who have won their cases
in the court.

PROF. MADHU DANDAVATE: 1
had asked for all the details and
within twenty-four hours, all these
details have been collected and I
would like to tell the House the
break-up of the staff removed as a
sequal to the May, 1974 strike:

Permanent staff removed—16,898

The number of persons taken
back as a sequal to the constant
pressures from within the House
and outside the House—16,271

The number yet to be put back—
627

The number where employees
have gone to the court—310
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After my assurance that all these
workers will be reinstated, I am sure
that these workers and their repre-
sentative organizations will withdraw
these cases; rather than relying on
the courts, let them rely on the
strength of the working class and the
assurance of the Railway Minister.

The number of staff still under sus-
pension jis 53. The most important
is; the number of casual labourers
discharged from service: 24,570. The
number yet to be taken back js 5.161.
I assure you that not only the perma-
nent staff members, not on'y the
temporary staff members, but also the
casual staff members will be taken
back. It is being further clarified
that in the case of all the reiastated
railway workers, the seniority will
be retained and the cntire break in
service will be condoned. These are
the categorical decisions that have
been taken and will be implemented.

In the course of the discussion, a
number of friends have made con-
crete and constructive suggestions. I
wou'd like to mention that problems
like opening of new railway lines in
the under-developed areas have been
actually engaging the attention of our
Ministrv right from the moment we
have taken charge. I want to make
it clear that we have said that we
will function within the framework
of Gandhiii’s ideals and one of the
basic concepts of (Gandhiii’s ideologyv
is that there must not be imbalance
between urban India and rural
India. Therefore, all the necessary
infrastructure for the development of
backward areas wi'l have to he deve-
loped. This infrastructure is going to
be provided by the railways. There-
fore. in all the backward areas where
the construction of lines is pending,
we will expedite the matter.

If there are financial difficulties,
we will discuss the matter with the
authorities and the institutions con-
cerned. I do no want to spell out
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the problem.. But we have already
applied our mind on how to mop up
the resources, if the resources .are
lacking. ’

I was very sorry to listen to the
stray remark made by Shri Qureshi
while participating in the debate on
the Budget. He probably indirectly
made g reference to the Konkan Rail-
ways and he threw a hint that the
Railway Minister is not a Minister
for Maharashtra, and therefore, he
must not take a parochial attitude, but
he must think in terms of the country
as a whole, he must think of Jammu
and Kashmir as much as he thinks
in terms of Maharashtra.

Firstly. I may make it very clear,
as far as the West Coast Konkan
Railwgy is concerned, it does not
affect Maharashtra State from which
I come. T am not over proud of
being a Maharashtrian. 1 am also
not ashamed of being a Maharashtri-
an. Of course, I am proud of being
an Indian. Therefore, there is no
question of entering into a certain
amount of parochialism,

1 wou'd like to explain to Shri
Qureshi, the geography of the
country. T1f he is not prepared to
understand or follow politics from me,
at least he should understand geo-
graphv. Geography indicates West
Coast Konkan Railway may start
from Maharashtra. Tt will touch
Goa State. It will touch Mvsore
State. It will touch Kerala State.
It will touch part of Tamil Nnadu
State and, therefore, naturally inte-
gration can be brought about if
Konkan Railway is constructed. That
is the aspect which has to be borne
in mind.

Those who have applied their mind
to the West Coast Railway from the
point of view of mational integration,
will appreciate that if we are able
to integrate and inter-connect all
these regions of Maharashtra, Tamil
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Nadu, Kerala, Mysore, that will pro-
bably be the living link of integra-
t.on jn this country and in the same
spirit I can assure the former Minis-
ter for Railways that as far as
Jammu and Kashmir is concerned we
consider that also as one of the back-
ward regions of this country. We
will, therefore, give our adequate
attention to the development of these
lines. -

Yesterday, I made a reference to
rarts of Madhya Pradesh, parts of
Orissa, and North Eastern Frontier.
If I had referred to them, these were
illustrative and not exhaustive. It
vou read the speech very correctly,
1 said, backward regions like these
regions and therefore, they will be
attended to. When I talk in terms
of backward areas of Maharashtra,
whether it is Konkan. Marathwada
or Vidharbha, I need not spell it out.
It is implied.

I wish to make it explicitly clear,
though I come from one particular
State, even if I do not become a
Minister, when I am elected to the
Lok Sabha, I will not become re-
presentative of my constituency only
but I will represent the whole of
the country. It is only in that spirit
I will apply my mind to all the
problems,

In some cases there is mo question
of allocating new resources. My
friend Prof. Swami had already in-
dicated Chambur-Mankhurl line, That
was on the anvil, but due to certain
deficiency that was set aside. Such
instances are there due to delay and
imnefficiency that had not been started.
All the projects will be undertaken
without delay. And where there are
financial difficulties, we will try to
get over them.

SHRI VASANT SATHE: 1 hope
you do the same thing about Amra-
vati.

PROF. MADHU DANDAVATE:
When I am quoting certain things,
these are only illustrative,

SHRI DHIRENDRANATH BASU
(Katwa): Metropolitan  Transport
Project, Calcutta is a project for Rs.
250 crores. Only a sum of Re 10
crores has been provided for in the
Budget. It will take 25 years in this
way for it to be completed if the
fund is provided at this rate. Cal-
cutta has 8 million peopl!e and as
such completion of this project re-
quires priority. I wouldq request the
hon. Minister to provide adequate
amount—at least Rs. 100 crores—for
complition of the project.

MR. CHAIRMAN: He has taken
note of your point.

PROF. MADHU DANDAVATE: 1
am not all disturbed by the interven=
tion made by the hon. Member be-
cause what the hon. Member has
said represents the pangs of his anger.
That is born out by his legitimate
complaint. I have made the position
very clear. As an illustration I have
referred to Jammu and Kashmir, the
case which was put forward by one
of the hon. Members from the other
side of the House. I can assure hon.
Members that as far as various pro=-
jects are concerned, whether they
are sponsored by members on that
side or on this side of the House,
these will be considered on merits
and these will be judged on merits
and suitable action will be taken.

Many things have been said about
the Railwav Board. I cannot forget
what T myself said while I was sitting
on that side of the House. I can
assure hon. Members that we will go
into the full details about the func-
tioning of the Railwav Board. T have
got here the Manual which tries to
explain as to what exactlv the
nosition of the Railwav Board is.
The Railwavy Board was first consti-
tuted under the Indian Railwavs Act
of 1905 for controlling the adminis~
tration of Railways in India. It
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functions as the Ministry of the
Government of India and exercises
all the powers of the Central Gov-
ernment in respect of regulation,
construction, maintenance and opera-
tion of Railways. By virtue of the
inclusion of the Financial Commis-
sioner for Railways in its constitu-
tion, the Raiiway Board also exercises
the full powers of the Government
of India in regard to Railway ex-
penditure. I wish to assure members
on both sides of the House that
considering the persistent comp’aints
which have been voiced by members
on both sides of the House about the
functioning of the Railway Board.
we will go into the functioning of
the Railway Board in detail, and if
we find that some sort of restructur-
ing of the Railway Board is neces-
sary, we shall certainly come for-

ward with the necessary changes
which may be required.
PROF. P. G MAVALANKAR

(Gandhinagar): Will the hon. Mi-
nister give an assurance about chang-
ing the Railway Code also, which is
out-of-date? This is 3 point which
has been agitated by hon. Members
earlier also. Will the hon. Minister

kindly look into it?

PROF, MADHU DANDAVATE:
Please allow me to complete what 1
wanted to say. I may tell you some-
thing about it. In his speech the
former Railway  Minister had put
forward a distorted version of what
had happened in the past. He said
this regarding the demands that were
put forward by the All India Rail-
waymen’s Federation and NCCR.
There were references to national
wage, there were references to bonus.
to minimum wage and job evaluation.
Having rejected all these demands
the former Railway Minister says
things in this manner, Let me put
the facts correctly. I wish to put the
record giraight. Before the railway
workers went on  strike, here are
some of the important incidents that
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took place. There was a six-point
charter which was submitted to the
former Railway Minister on 8-11-73.
A postcard acknowledgment was
given, There was no reply to the me-
morandum sent on  behalf of the
NCCR. It came into existence on 2nd
March 1974. On March 5, 1974, the
NCCR submitted a detaileq memoran-
dum of demands which was in line
with the demands made by the AIRF.

There was no reply to that, On
27th April, 1974—this is very im-
portant—when negotiations were
started with the representatives ot
the' Railwaymen, these negotiations
were attended to by Shri S. A. Dange
and Shrimati Parvati Krishnan, an
honourable Member of this House.

Then the next meeting was fixed.
1 am deliberately indicating that so
that all the Members of this House,
specially, the new Members of this
House, would know the method of
functioning of the Members who are
now sitting in the opposite side. The
next meeting was fixed on the 2nd
May. The Minister told Shri George
Fernandes that on 2nd May we would
sit together when most of the issues
would be thrashed out. It almost ap-
peared that some sort of a via media
was being found out. It was made
very clear by the NCCR that they
would put forward certain assuran-
ces; they also know the economie
situatiop in the country and financial
resources of this country. Therefore,
even if hundred per cent conceding
of this demand is not possible, let
us sit round the table and let us
suggest that what type of an inte-
rim relief could be given to the
warkers and then let us see about the
long-term fulfilment of their ce-
mands. That was the assurance given.
The late Shri L. N. Mishra was also
in that particular mental attitude of
sitting together so as to avert this
strike. Let us consider as far as
their immediate demands were con.
cerned and then we will consider
about what their long-term position
will be. The former Ministry felt
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4hat if the late Shri Mishra had
come to a certain limited compromise
with the railway employees, in that
case, what would happen to their
prestige. I personally fee] that al-
most efforts were made by Govern-
ment to avert the strike by the rail-
waymen. That is indicated by the
fact that the next meeting was fixed-
ed on 2nd May 1974 in consultation
with the former Railway Minister
Shri 1. N. Mishra. On 1st May Shri
George Fernandeg was addressing a
May Day public rally at Lucknow—
this is a very interesting aspect—and
Mr. Mishra had told him that on the
day when he woulg be addressing the
rally at Lucknow, he would send a
special plane there to bring him at
the negotiating table, No doubt he
kept that part of his promise; he
did send a special plane—not to
bring Shri George Fernandes at the
negotiating table but to take him to
the Tihar Jail! (Interruptions). As
a result of that, I wish to makas it
clear here that the N.C.C.R. and the
AIRF were formulating their de-
myands which were negotiable but
that an interim relief could be
granted. In that case we could think
about cent per cent implementation
at a later stage. But, in the Ministry,
some members felt that if these de-
mands were even partially granted,
in that case. probably  the leadership
of the All-India Railwaymen’s Fede-
ration, N.C.CR. and other organisa-
tions which were participating in
that meeting could go up; their
prestige could go up. On this more
prestige, they precipitated the matter
and arrested Shri George Fernandes
After all thevy were willing to go on
strike because of that right from the
verv next dav but still some scope
was left or til] 8th of May when fur-
ther settlement could be brought
about. Doors were pot closed  until
8th of Mav 1974 when the railway-
men went on strike. Thigs is the pers-
pective that 1 want to give. The Rail-
wav Minister intervened in that de-
bate and distorted the facts. There-
fore, to end those distortions, I have
to refer to all that.

Incidentally, Shri Qureshi said
that they stood for discipline of work-
ers whereas I say that they stood for
the disruption of workers. Shri Sa-
mar . Mukherjee has rightly pointed
owt that there could be two types of
discipline—there could be two types
of peace—peace of the satisfled
men and the peace of the grave-
yard—both of them are not same.
There is an element of  difference
between the two. Similarly, I wish
to tell you very clearly that these
people had precipitateq this matter
and all sorts of allegations were made
some allegations had also been re-
peated by the former Railway Minis-
ter on the floor of the House. He said
that the economic situation in the
country was bad and that some men
were starving when  actually the
leadership of the railwaymen's strug-
gle wanted to bring about a chaos
by causing further gstarvation to the
workers and peasants, On the con-
trary, so many were thrown out. And
that led to the railway strike in
1974. After that the very first election
took place when Shri Fernandes had
been returned to this House with a
big majority of three lakh votes.
This I would like the House to re-
cord,

And, therefore, people have not
accepted the fact that those who
were resorting to legitimate trade
union action were trying to bring
anarchy in the country or were try-
ing to plunge the country into dark-
ness. That was not the perspective
of the people, otherwise many hon.
Members who led the railway strike
would not have been here and, as
such. T would like to clarify this
issue which hag been raised in the
course of thig debate

Sir. we have been asked whether
we will accept the demand of bonus
or the demand for subsidised food
svstem for the rallway employees. I
wish to make it clear that as far as
bonus issue is concerned this issue
has been complicated by the former
Government, They have not stood by
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their policy. When many of us were
behing the bars during the Emergen-
cy they changed the old policy and
while they were changing the bonus
policy they have changed the entire
bonus policy. A new legislation has
been brought and they want us to
say here :and now whether we will
concede the demand for bonus for
railway workers. We wish to make
it ‘quite "elear that since they have
evolved a national "bonug policy for
the country first we will have 10
bring legislation to reverse that. We
will- examine the entire issue in
depth, We will also gauge the re-
sources of the country. I wish also to
remind the nhon. Members on the
other side of the House that when
we had made a demand for bonus we
had said that if you are not able to
concede the demand, please accept it
in princip]e and let ug see how it will
be implemented. On behalf of our
Organisation and Janata Party it has
been made clear by the Labour Min-
ister for Janata Sarkar that we ac-
cept the bonus not as an exr-gratia
payment but as ‘deferred wage’. That
hag already been announced.

SHRI VASANT SATHE: In the
light of what you are saying will
you give some interim relief?

PROF. MADHU DANDAVATE :
Sir, what these people have not been
able to do in the course of last 30
years thev expect us to do in three
years, Give us adequate time and
then you will see. We will examine
all the issues as far as bonug is con-
cerned. We are committed to exa-
mine the entire question of bonus
and reverse the earlier policy.

The hon. Member, Shri Pai, has
made 5 number of constructive sug-
gestions, As far as the construction
of new lines ang as far as decentra-
lisation of railway administration is
concerned he has made 3 number of
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constructive suggestions. The Rail-
way Ministry will examine all those:
constructive suggestiofis in depth and-
try to implement them.

Shri Mohanarangam has. made a
very significant and -radical sugges-
tion. He . has poinitedout that even
in railways we have the existence of
what we call ‘bonded -1abour’. . He
wants hat the bondeqd 7Mabour should
be liberac2d. We stahd committed to
the liberation of every form of bond-
age that exists in the field of ind#s-
try and it will be our constant en-
deavour” that bonded labour system:
is cof‘npletely ended.

There is one more aspect to which
I want to make a refercnce, In the
course Of the railway strike certain
developments had taken place. We
have already clarified as to what will
happen as far as retrenchced workers
are concerned. There is another
problem of what we generally call
‘black legs’ in the trade-union par-
lance and what they call as ‘loyal
workeérs’. They were given a num-
ber of advance increments. We do not
want to take a revengeful attitude,
Those who have got jobs we will not
throw them out because they came in
place of strikers.

We will see to it that those who
have been removeg on account of
participation in the strike will be
brought back. I checked the statistics
with the Railway Board authorities
and I found that without disturbing
those who have been appointed in the
railway industry, without disturbing
them ang distressing them it wil] be
possible for us to get the retrenched
workers back to work, but at the
same time we would sound a warn-
ing to all the workers that they must
stand solidly and unitedly with the
working class in the country. We do
not want to take a revengefuj atti-
tude. For instance, ag far as advance
increments are concerned, five lakhs:
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of industrial workers from the rail-
ways -have been given . advance incre-
ments. We do not want to take a
revengeful attitude and only because
we have come into power, we will
try to smash alf those things. We
will only .say th&t in the future we
will not have the substitution of
black-legs in place of the strikers and
we will not give increment to those
who are the so-called loya! workers,
but who can be described as black-
legs and to them in the future also
we will never be prepared to pay
the wages of betrayal of the working
class. That is the attitude that we
have to take.

Sir, there is only one more point
and have done. Sir, it is 5 matter of
common experience that ag far as the
railway industry is concerned, there
is a lot of corruption. Of course cor-
ruption is there in every sphere of
humman activity in India. But as far as
the railways are concerned, there is
a lot of corruption. Sir, probably you
may recall that under the Chairman-
ship of Acharya Kriplani, an Enquiry
Committee to enquire into the vorrup.
tion in railways had already been set
up. That Enquiry Committee hasg
brought out a number of findings.
They were devastating findings and
they tried to reveal the dimensions of
corruption in the couniry. We will
try our best to see that some of those
important recommendationg of
Acharya Kriplani Committee which
exposeq the corrurtion {from top to
the bottom, will be cffectively im-
plemented and we will tackle cor-
ruption in railway industry.

In conclusion, T would lika 0 point
out to the Members of the Opnosition
that when 1 was speaking out here
and when I tried to not forward the
performance of the industry in the
course of thr year, vou were very
much enthusiastic and comec of my
colleagues felt the embarrassment.
But T wish to make it clear that this
is not something new. I may recall the
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letter that George Fernandeg ex-

changed with L., N. Mishra from the
jail in 1974. That was not the time of
Emergency, It has nothing to do with
the Emergency situation. It has
nothing to qo with ‘Anusashan parve’,
a4 new -phrase that has been coined
by Shri Vinoba Bhave and has been
sent to ug through Shri Sathe. I. am
not referring to it. But I want to
point out to you that in that letter
sent by Shri George Fernandes to
Shri L. N. Mishraji, he-has given all
the details and giving the facts and
figures Shri George Fernandes has
tried to convince the Government
how the railway workers have con-
tributed in building up the resources
for the country, They have built up
not only the resources of the rail-
ways, but they havp also contributed
to the general running of the rail-
ways in the country and to that ex-
tent they helped in stabilising the
economy of the country. These are
the facts anq figures which were put
forward before the Government by
George Fernandes when he wag in
jail and he said that the credit of all
these achievements goes not to the
Railway Ministry, but to the railway
workers who poured their sweat and
toil into the industry and were able
to mop up the industry. It is only in
that gpirit, Sir, I have mentioned a
number of things and in conclusion,
I may say that if some lacunae are
left out ang if there are certain dis-
putes, we will fully explore the as-
sistance and the cooperation of the
trade union machinery. We will not
try to arrive at a settlements with
the help of an jron rod, but we will
try to establish the settlement with
the workers by willing cooperation of
the trade unions in the country. That
is the only way in which one who is

committed to radical policies in the
country will function in the House
and in that manner the Railway

Ministry will function,

SHRI T. A. PAI (Udipi): On behalt
of my Party, Sir, T would like to
assure the Railway Minister that we
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would not accuse him of any paro-
chialism if he completes the Manga-
lore-Bombay West-coast railway line
for the very reasons which he has
given out. We, on our part, had
ordereq the Railway Board for up-
dating this information and 1 hope
that it will be implemented. If at all
there has been any reference only
partly to any railway line, I hope you
won’t accuse anybody of any paro-
chialism in this matter.

PROF. MADHU DANDAVATE :
We have not done that. Nobody has
done that.

SHRI BASHIR AHMAD (Fateh-
pur) : Sir, you also include compul-
sorily retired personnel in the list of
victimised staff. Kindly clarify the
position,

PROF. MADHU DANDAVATE :
I made it clear indirectly. In the
course of the railway strike, some
were suspended, some dismissed and
some forced to retire. The last cate-
gory will also be considered as cases

of victimisation and they will be
brought back.
Some Hon. Members TOSe—

MR. CHAIRMAN : There has been
sufficient discussion.

DR. HENRY AUSTIN (Erna-
kulam) : I wanted g clarification. Be-
cause the hon, Minister said that he
woulq answer some questions at the
end, I did not want to interrupt him.
I would like to know whether he
would assure the House that work on
the lines already taken up, for which
surveys have been completed will be
continued. In this context, T have
particularlv in mind the Konkan
Railwav. We do not attribute any
motive of parochialism in this regard.
It is a very vital railway link in our
railway system. I have also in mind
the Jammu-Kanya Kumari line—I am
talking about the missing links—and
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also the Ernakulam-Alleppey coastal
railway for which the people of
Kerala are very much anxious and
interested,

PROF. MADHU DANDAVATE : As
regards this specific question, where
survey has been complete but due to
certain reasons, construction work
has not been taken up, in those cases
whenever resources are available,
those workg will be continued. Ewven
if there are difficulties regarding re-
sources, we will try our best to see
that the commitment is completed.

SHRI J. RAMESHWAR RAO
(Mahboobnagar) I would like to draw
the hon. Minister's attention to the
Bibinagar-Nadukudij ling in this con-
text because it hag been sanctioned
and work is supposed to have started
It is in the area of the Nagarjuna-
sagar hinterland where there is a lot
of traffic developing. We want to
know if work on this will proceed
expeditiously.

MR. CHAIRMAN: [t is already
covered.

SHRIMAT]I PARVATHI KRISH-
NAN: I would like an assurance on
one point. Victimisation of workers
has been not only in regard to dis-
missals that took place, but penal
transfers ang stoppage of increments
and so many other things. Will be
rescind those penal measures that
were taken during the 1974 strike?

PROF. MADHU DANDAVATE: 1
have already said that whatever the
consequences of victimisation and al-
lied nroblems, they will be dealt with
on par. We have already disecussed
the problem. Therefore, T can give
this assurance,

SHRT DHIRFNDRANATH BA_SU :
On a clarification. ...

MR. CHAIRMAN : No. this is not a
full railway budget debate,
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SHRI DHIRENDRA NATH BASU: I
want to ask about the electrification
of ithe railway line from Bandel to
Katwa and doubling of the line from
Bongaon to Sealdah and Katwa to
Bandel. This matter has been hanging
since long.

MR. CHAIRMAN: Order, crder.
there has been sufficient discussion. I
shall now put all the cut motions
together to the vote of the House.

Some hon. Members, Yes, Yes.

Cut motions Nos. 1 to 45 were put
and mnegatived.

MR. CHAIRMAN : The question is:

“That the respective sums not
exceeding the amounts shown in
the third column of the order

paper, be granted to the President
out of the Consolidated Fund of
India on account for or towards de-
fraying the charges during the year
ending on the 31st day of March
1978, in respect of the heads of de-
mands entered in the second
column thereof against Demands
Nos. 1 to 11, 11A, 12 to I6, 2I and
22",

The motion was adopted.

-—

14.40 hrs.

APPROPRIATION (RAILWAYS)
VOTE ON ACCOUNT BILL* 1977.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAWATE):
Sir, I beg to move for leave to intro-
duce a Bill to provide for the with-
drawa] of certain sums from and out
of the Consolidated Fund of India
for the services of a part of the finan-
cial year 1977-78 for the purpose of
Railways.

MR. CHAIRMAN: The

is:

question

“That leave be granted to intro-

*Published
29.3.71.

duce a Bill to provide for the with-
drawal of certain sums from and
out of the Consolidated Fund of
India for the services of g part of
the financial year 1977-78 for the
purpose of Railways.”

The motion was adopted.
PROF. MADHU DANDAVATE:
Sir, I introducet the Bill.
Sir, I beg to movet:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of India for the services of a part of
the financial year 1977-78 for the
rurpose of Railways be taken into
consideration.”

MR. CHAIRMAN : The
is:

question

“That the Bill to provide for the
withdrawa]l of certain sums from
and out of the Consolidated Fund
of India for the services of a part
of the financial year 1977-78 for the

purposes of Railways, be taken into
consideration.”

The motion was adopted.
MR. CHAIRMAN: The questior
is .
“That Clauses 2 and 3, the
Schedule, Clause 1, the Enacting

Formula and the Title stand part of
the Bill.”

The motion was adopted.

Clauses 2, 3, the Schedule Clause 1,
the Enacting Formula and the Title
were added to the Bill.

PROF. MADHU DANDAVATE:
Sir, I beg to move:
“That the Bill be passed.”

MR. CHAIRMAN: The question
iS:

“That the Bill be passed.”
The motion was adopted.

in Gazette of India Extraordinary, Part II, section 2, dated
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14.43 hrs,

SUPPLEMENTARY DEMANDS* FOR
GRANTS (RAILWAYS), 1976-77

MR. CHAIRMAN : I shall now put
Railway supplementary demands for
grants to the vote of the House. The
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column of the order paper be grant-
ed to the President out of the Con-
solidated Fund of India to defray
the charges that will come in course
of payment during the year ending
the 31st day of March, 1977 in
respect of the following demands
entered in the gecondg column there-
of—

Demands Nos. 3. 7 to 10. 11A, 12,

. 14 16, 18, 19 and 21”7,
tary sumg not exceeding the to ’
amounts shown in the third The motion was adopted.
List of Supplznzitav Denzids for Grats (Railways), 1976-77
voted by the Lok Sabha
No. of Name of Demand Amount of
Demand Demand
for Grant
3 Payments to Worked Lines and Others . . . . . 16,40,000
7 Working Expenscs—Operation (Fuel) . . . 2,88,46,000
J Working Expenses-—Operation other than Staff and Fuel . . 3,53,50,000
9 Working Expenses—Miscellaneous Expenses . . . . 2,00,87,000
10 Working Expenses—Staff Welfare . . . . 79,29,000
11A  Working Expenses—Appropriation to Pension Fund . . . §,00,00,000
12 Dividend to General Revenues and Contribution for Grants to States
in lieu of Passenger Fare Tax . . . . . . 3,70,10,000
14 Construction of New Lines—Capital and Depreciation Reserve Fund 3,00,26,000
i5 Open Line Works—Capital, Depreciation Reserve Fund and
Development Fund . . . . . . . . . 43,17,16,000
16 Pensionary Charges—Pension Fund . . . . . 12,63,85,000
18 Appropriation to Development Fund . . . . . 15,70,80,000
19 Appropriation to Revenue Reserve Fund . . . . 10,97,70,000
I Appropriation to Accident Compensation, Safety and Passenger
Amenities Fund . . . . . . . . . . 83,28,000

*Moved with the recommendation

President.

of the Vice-President acting as
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14.44 hrs.

' ‘ .

APPROPRIATION (RAILWAYS)
BILL.* 1977

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
Sir, T beg to move for leave to intro-
duce a Bill to authorise rayment and
appropriation of certain further sums
from and out of the Consolidated
Fund of India for the serviceg of the
financial vear 1976-77 for the pur-
poses of Railways.

MR. CHAIRMAN : The question is:

“That leave be granted to introduce
a Bill to authorise pavment and ap-
priation of certain further sums
from and out of the Consolidated
Fund nof India for the ~services of
the financial vear 1976-77
purposes of Railways.”

for the

The motion was adopted,

PROF. MADHU DANDAVATE :
Sir, T introducet the Bill.

PROF. MADHU
Sir, T beg to movet:

DANDAVATE :

“That the Bill to authorisa nav-
ment and appropriation of certain
further <umg from and out of the
Consonlidated Fund of Tndia for the
sarvices of the financial vear 1076~
77 for the purposes of Railwavs, he
taken into consideration.”

MR. CHAIRMAN. The question is:

“That th~ Bill to authorise pav-
ment and abpropriation of certain
further sumg from and out of the
Conenlidated Fung of Tndia for the
services of the financial year 1978-
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77 for the purposes of Railways be
taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: We shall now
take up the Clauses. The question is:

“That Clauses 2, 3, the Schedule,
Clause 1, the Enacting Formula and
the Title stand part of the Bill.”

The motion was adopted.

Clauses 2, 3, the Schedule, Clause 1,
the Enacting Formulag and the Title
were agdded to the Bill.

PROF. MADHU DANDAVATE: I
beg to move .

“That the Bill be passed.”

MR. CHAIRMAN : The question is:
“That the Bill be passed.”

The motion was adopted,

1446 hrs.
GENERAL BUDGET, 1977-78
AND
DFMANDSI FOR GRANTS ON
ACCOUNT, 1977-78

MR. CHAIRMAN . Now, we shall
take up items 12 and 13, that is,
General Discussion  on the Budget

(General) for 1777-78 and the Discus-
sinn and Voting on the Demands for
Grants on Account jn respect of the
Budget (Generalh for 1977-78.

Motion moved :

“That the respective sumg not
exceeding the amounts on Revenue
Account and Carital Account shown
in the third column of the order
paper, be granted to the President

*Published in Gazette
29.3.71.

of Tndia Extraordinary, Part II, section 2, dated

+Introduced|moveq with the recom mendation of the Vice-President act-

ing as President.

tMoved with the recommendation of the Vice-President acting as Presi-

dent.
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[MR. CHAIRMAN] March, 1978 in respect of the heads
out of the Consolidated Fund of of demands entered in the second
India on account, for or towards column thereof against Demands

defraying the charges during the Nos. 1 to 109.”
year ending on the 31st day of

List of Demands for Grants on Account (General) for 1977-78
submitted to the vote of Lok Sabha

- Amount of Demand for

No. of Name of Demand Grant on account
Demand
1 2 3
Revenue Capitat
Rs .
MINISTRY OF AGRICULTURE AND IRRIGATION
1 Department of Agriculture . . 81,41,000
2 Agriculture . . . . . . . 62,85,93,000 173,68,30,000
3 Fisheries . 7,06,12,660 3,82,74,000
4 Animal Husbandary and Dairy Development 18,72,66.000 2,20.60,000
s Forest . . . . . . §,29,52,000 46,67,000
6 Department of Food . . . . 2,03,08,79,000 14,72,51,000
7 Department of Rural Development . . . 45,69,88,000 5,68,07,000
8 Department of Agricultural Research and Education . 2.55,000
o Payments to Indian Council of Agricultural Research 19,49,75,000 .e
15 Dezpartment of Irrigation . . . . . 7,93,01,000 2,47,25,000

MINISTRY OF C:IEMICALS AND FERTILIZERS ~

11 Ministry of Chemica!s a: d Fertilizers 14,35,700

12 Chemicals and Fertilizers Industries . . . ' 25,000 1,56,79,64,00°
MINISTRY OF CIVIL SUPPLIES AND COOPERATION

13  Ministry of Civil Supplies and Cooperation 12,27,000

14 Civil Supplies and Cooperation 75575745000 7,21,16,000
MINISTRY OF COMMERCE

15 Ministry of Commerce . . 48,50,000

16 Foreign Trade and Export Production . 1,31,54,90,000 106,22,44,000
MINISTRY OF COMMUNICATIONS

17 Ministry of Communications 54,534,000 4,27,33,000

18 Overseas Communications Service . . . 3,59,10,000 2,83,45,000

—~— —
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19 Posts and Telegraphs—Working Expenses 2,03,52,45,000 .
20 Posts and Telegraphs—Dividend to General Revenaues,
Appropriations to Reserve Funds and Repayment of
Loans from General Revenues . . 54,56,43,000
21 Capital Outlay on Posts and Telegraphs 115,02,67,000
MINISTRY OF DEFENCE .
22 Ministry of Defence 24,05,94,000 17,08,68,c00
23 Defence Services—Army 598,83,47,000
24 Defence Services—Navy 62,58,65,000
25 Defence Services—Air Force 191,84,23,000
26 Defence Services—Pensions 37,15,02,000
27 Capital Outlay on Defence Secrvices 102,10,01,000
MINISTRY OF EDUCATION AND SOCIA!. WEIL.LFARE
28 Department of Education 52,53,000
29 Education 62,46,11,000 26,90,000
30 Department of Social Welfare 6,76,70,000 h
MINISTRY OF ENERGY
31  Ministry of Energy 22,75,000
32 Power Development 17,28,69,000  48,52,31,000
33 Coal and Lignite 7,67,68,000  113,10,00,000
MINISTRY OF EXTARNAL AFFAIRS
34. Ministry of External Affairs 38,33,79,000 2,80,47,000
MINISTRY JF FINANCE
35. Ministry of Finance 10,28,04,000
36. Stamps . 7,82,67,000 38,26,000
37. Audit 19,75,00,000
38. Currency, Coinage and Mint . 16,11,77,000 8,35,12,000
39. Pensions 17,78,50,000
40. Transfers to State and U.ion Territory Government .  182,48,33,000
41. Other Expenditure of the Ministry of Finance 59,81,33,000 155,32,73,000
42. Loans to Government Servants, etc. 19,33,33,000

— .
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DEPARTMENT OF REVENUE AND BANKING

43. Department of Revenue and Banking . . . 2,22,19,000  38,33,49,000

44. Customs . . . . . . . . 8,92,94,000 .e

45. Union Excise Duties . . . . . . 15,89,20,000

46. Taxes on Income, Estate Duty, Wealth Tax and Gift
Tax . . . . . . . . . 14,77,60,000

47. Opium and Alkaloid Factroies. . . . 24,69,87,000 24,50,000
MINISTRY OF HEA.TH AND FAMILY PLANNING

48. Ministry of Health and Family Planning . . 28,17,000

49. Medical and Public Health . . . . . 38,85,35,000  19,3I,4I,000

50. Family Planning . . . . . . . 43,38,28,000 4,67,008
MINISTRY OF HOME AFFAIRS

§I. Ministry of Home Affairs . . . . . 87,62,000

52. Cabinet . . . . . . . 64,73,000

53. Department of persontel and Administrative Reforms 2,73,08,000

54. DPolice . . . . . . 70,50,83,000 2,16,67,000

55. Census . 1,26,79,000

5§6. Other Expenditure Ministry of Home Affairs 52,34,16,000  19,39,58,000

§7. Delhi . . . . 44,13,68,000  26,47,00,000

§8. Chandigarh 6,51,58,000 3,13,76,000

59. Andam :n and Nic;obar Island 7574524,000 3,77,87,000

60. Dadra and N gar Haveli . . 78,96,000 70,04,000

61. Lakshadweep. 1,52,34,000 52,13,000
MINISTAY OF INDUSTRY

62. Ministry of Industry . . . . 1,05,87,000

63. Industrizs . . . . . . 7,98,69,000  80,74,89,000

64. Village and small Industries . . . 12,81,28,000 10,82,78,000
MINI3TRY OF INFORMATION AND BROADCASTING

65. Ministry of Information and Broadcasting . . 27,95,000

66. Information and publicity . . . . . 6,62,44,000 27,57,000

67. Broadcasting . . . . . . 19,55,04,000 8‘,53,59,009
MINISTRY OF LABOUR

68. Ministry of labour . . . . . 28,33,000
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69. Labour and Employment . . . 22,46,00,000 3,15,000
MINISTRY OI' LAW, JUSTICE AND COMPANY

AFFAIRS .

70. Ministry of Law, Justice and Company Affairs . e . 4543,60,000 -

:: Administration of Justice e o o s+ e 12,56,000
MINISTRY OF PETROLEUMY

72. Ministry of Petroleum o - o . . 21,49,000 .

73. Petroleum and Petro-Chemicals Industries . 21,73,61,000 144,97,I 5,000
MINISTRY OF PLANNING

74. Ministry of Planning . . . . . . 2,70,000

75. Statistics™ . . . . 4,48,70,000

76 Planning Commission . . . . . . 2,25,75,000

77. Department of Science and Technology: . N . 6,92,55,000 55,00,000

78. Survey of India . . . . . . . 6,24,57,000

79. Grants to Council of Scientific and Industrial Research 17,17,09,000
MINISTRY OF SHIPPING AND TRANSPORT

80. Ministry of Shipping and Transport. . . . 99,524,000

81, Roads . . . . . . . . 30,80,99,000  32,68,04,000

82. Ports, Lighthouses and Shipping . . . 10,58,01,000  72,72,88,000

83. Road and Inland Water Transport 20,78,000 2,85,53,000
MINISTRY OF STEEL AND MINES

84. Department of steel. . o . . . . 26,31,04,000 1,86,59,12,000

85. Department of Mines ., . - . . . 10,67,000

86. Mines and Minerals . . F. : . 14,50,80,000  22,49,00,000
MINISTRY OF SUPPLY AND REHABILITATION

87. Department of Supply . . . . . . - 8,14,000 .o

88. Supplies and Disposals . . . . . . 2,54,58,000

89. Department of Rehabilitation . . . . o 8,41,75,000 3,17,76,000
MINISTRY OF TOURISM AND CIVIL AVIATION

90. Ministry of Tourism and Civil Aviation 18,70,000

93. Meteorology . . . . 5,75505,000 1,23,45,000

92, Av ation . . . . 8,28,34,000  12,60,52,000

93. Tourism 1,54,82,000 2,61,67,000
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MINISTRY OF WORKS AND HOUSING

94. Ministry of Works and Housing .
95. Public Works . . . .
96. ‘Water Supply and Sewerage .

97. Housing and Urban Development

98. Stationery and Printing . .

DEPARTMENT OF ATOMIC ENERGY

99. Department of Atomic Energy . .

100. Atomic Energy Research Dcvclopmcnt and Industrial

Project. . .
101. Nuclear Power Schemes . .
DEPARTMENT OF CULTURE
102. Department of Culture .
103. Archaeology . . . 9
DEPARTMENT OF ELECTRONICS
104. Dezpartmant of Electronics .
DEPARTMENT OF SPACE

105. Department of Space . . .

41,80,000
21,49,55,000 9,80,26,000
1,00,37,000
4539522,000  II,I0,7S)be-

10,51,73,000

16,96,000

21,95,70,000 31,71,41,000

I 3’92’89’000 19:34:68)000
3,03,99,000
. 2,26,66,000

2,52,33,000 1,48,43,000

. 12,99,72,000 2,91,61,000

PARLIAMENT, DEPARTMENT OF PARLIA-

MENTARY AFFAIRS

SECRETARIATS OF

THE PRESIDENT AND VICE-PRESIDENT

AND UNION PUBLIC SERVICE COMMISbION

106. Lok Sabha
107. Rajya Sabha .
108. Department of Parliamentary Affairs .

109. Secretariat of the Vice-President  g)

—— — - — o ——

o 9

1,54,10,000
65,45,000
6,43,000

1,88,000

MR. CHAIRMAN: Mr. Subrama-
niam.

SHRI C. SUBRAMANIAM (Palani);
Mr. Chairman, Sir, in my parliamen-
tary career, for the last quarter of
a century, this ijs my maiden perfor-
mance as an Opposition Member.
May I congratulate the Prime Minis-
ter and his colleagues for having
assumed the responsibility of govern-

ing the country at this very critical
time? There were apprehensions
that we would not have smooth elec-
tions, that we would not have smooth

transfer of power, all sorts of ghosts
were being raised, all sorts of ru-
mours were being spread. But even
though I belong to the defeated
party—the Congress Party—I would

like to congratulate the country as a
whole on the way in which tha ele:.
tion has been conducted and the way
in which democracy has functioned in
this country. I am sure the people

would also appreciate how gracefully
the former Prime Minister accepted
the verdict of the people. (Interrup-
tions).
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14.49 hrs.

MR. SPEAKER: Sir, I would plead
with you that after all they are in
the Government and they are the
ruling party. We are entitleq tu have
our say and I am the first speaker on
the Budget. I hope you will be in-
terested to know what I have got to
say in view of the fact that I have
been the custodian of the economy of
this cointry during this critical
period. But if they think that be-
cause of arrogance of victory, they
should nst allow me to speak......
(Interrup tions). Sir, at the same
time I would like to point out, par-
ticularly to the Prime Minister and
his colleagues that there is a particu-
lar pattern of the people’s verdict
which will have to be taken note of.
The who'e of the South has given a
particular pattern of verdict. Are
you going to say that it is of no con~
sequence what the South thinks
about the political situation? Are you
going to say that the non-Hindi-
speaking people are a matter of no
concern for us? Therefore, when I
said that the verdict of the people
has been gracefully accepted by the
former Prime Minister, I want to
point out to the present Prime Minis-
ter that there hag been a particular
pattern in the verdict particularly in
the southern States by 17 crores of
people and this will have to be kept
in mind.

I am sorry I have some more un-
pleasant (hings to say. Even the
three me* 1bers who adorn the Janata
P’arty frr m Tamil Nadu today did
not come as Janata Party people.
They cane in the disguise of Cong.
(O). They came not by hoisting the
Janata flag or by adopting the Janata
symbol but by adopting the old Cong-
re.; (Organisation) flag and symbol,
Trading in the name of Kamaraj,
these three escaped the verdict of
Tamil Nadu. If they had dared to
stand on the Janata symbol, they

1977-78

would have learnt what would have
been their fate. In does not gtop.
there. Take all the mighty Janata
heroes—Shri George Fernandes, Shri
Madhu Limaye, Shri Ravindra Varma,
Shri H .V. Kamath—all of them
sought political asylum in the en-
lightened State of Bihar, instead of
facing people in their own home
State. (Interruptions), 1 am sure
there will be greater opportunities
to deal with these aspects when the
President’s Address is discussed, but
1 thought taking advantage of the
debate on the Genera] Budget, I could
make some observations on the poli-
tical situation also.

1 would like to congratulate the
hon. Finance Minister on the presen-
tation of his first budget, even though
1 am sorry I have nothing to congra-
tulate him upon so far as the contents
of the budget speech are concerned.
There js nothing much stated there
and obviously he could not. But at
the same time he is an old hand so
far as the Finance Ministry is con-
cerned. He has been in charge of
Finance Ministry and he has expe-
rience of the functioning of the
Government of India in all its aspects.
My only hope is, while it is an old
hand it will not be an old mind. The
Government also have the advantage
of having Shri Morarji Desai who had
played a notable role in shaping the
economic gtructure of the country
first as Minister of Commerce and
Industry and later on as Minister of
Finance.

The Government do have the de-
finite advantage of the experience of
Morarjibhaj also. What I want to
place before the House is that there
is a qualitative change in the econo-
mic situation of our country, not only
of our country but of the whole
world today. As Members are aware,
there has been ap unprecedented
economic crisis in the whole world
due to inflation and due to the col-
lapse of the international monetary
system and this has not been solved
to any considerablyg extent. We are
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still drifting. As a matter of fact,
many important question are under
consideration in the international
forum in which India will have to
play a very significant role. The
monetary system which was evolved
by the Bretton-Wood Conference has
collapsed and today, we have, what
they call, 3 floating system of ex-
change hoping that something would
emerge out of it. In many com-
mittees and conferences, they are
trying to find out g rationale for a
new monetary system  particularly
the one that suits the needs of the
whole world-both the developed
and the developing countries. But
unfortunately, till now, no rational
system has emerged. In this what
we have to take care is that this new
monetary systegm should not be such
which would be to the advantage of
developed countries only. The sys-
tem should be such which would be
to the advantage particularly of the
developing countries. This ig the
real issue and the powecerful coun-
tries, jndustrialiseq oeuntries are try-
inz to foist decisions on us so that
they may gain further advantage
through this new monetary system.
They want to have a monetary sys-
tem so patterned, so structured so
that through this monetary system
they would be able to exploit the
developing countries more and more.
Therefore, we have to be very cau-
tious about it I am sure with all the
experience the Finance Minister has
he will be able to play a leading role
particularly in the committees and
international conferenceg which will
be coming about very soon and which,
1 am sure, he will be attending.

The second problem which is con-
fronting the whole world is one of
inflation, not only inflation but in-
flation coupled with increasing un-
employment. All classical economic
theories or even the new Keynes
theory are proving inadequate to
explain the phenomena which are
coming gbout in the international
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economy today and therefore, with
regard to the inflation the fight is
still going on and we gshould realise
that in spite of the enormous strength
which  the developed countries
have, they are still not in a position
to completely eliminate inflation.
Even though some countries have
tammed it but many other countries
are still grappilng with the problem.
Therefore, we have got to take note
that we are living in a world of in-
flationary trend.

15.00 hrs.

The third aspect is with regard to
the emergence of a new economic order
in the world. This new economic order
has to be based on the reduction of dis-
parities between the developed coun-
tries and the developing countries. This
can take place only on the basis of
transfer of real resources from the
developed countries to the developing
countries. And we have what we call
the dialogue between the North and the
South. where India has to play a lead-
ing role. 1 am sure all these problems
will be tackled, not only with exper-
tise but with leadership as well, be-
cause as far as the developing coun-
tries are concerned, we do form a
significant part of the developing
Third World. Therefore, we have
not only to change the face of the
Thirg World, but also tq provide
leadership and initiative for finding
out proper solutions with regard to
the various international problems
with which we are confronted. And it
is, Mr. Speaker, in the context of this
international economic crisis that we
have to look at the economic perfor-
mance, prospects and problems in our
own country.

It is rather unfortunate, because of
the political tension which had deve-
loped particularly during the last 2
monthsg during the elections—which is
natural—that some Members do not
seem to feel happy when the achieve-
ments of the Indian economy are re-
counted. I was watching carefully
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when the Railway Minister was reeling
off performance after performance, and
tachievements after achievements of the
Railway Ministry~—and the railway
system as such. Some Members felt
extremely unhappy. Some Members
felt even irritated at the Railway Min-
ister;: Why should he recount all these
achievements? These are not achieve-
ments of a particular Ministry or Min-
ister; but they are achievements of the
nation, about which we should be
proud. There is nothing to feel un-
happy about, If I put forward the
economic achievements of India, it is
not for the purpose of claiming kudos
for myself. It should be a matter of
satisfaction that this nation is capable
of achieving things in the midst of an
unprecedented economic crisis. This
is what we have got to realize.
(Interruptions).

SHR] VASANT SATHE (Akola):
He is talking of something higher.

SHRI C. SUBRAMANIAM: It is in
this contex! that we have to consider
whatever achievements have been
there during the last few years. And,
therefore, I would like to submit for
the consideration of the House that
this should have been done by the
Finance Minisfer himself even though
he might not have been in a position
to give the new approaches and the
new solutions which he wants to put
forward. He should have at least given
an account of the state of the economy
in the country, so that thé new Mem-
bers, particularly, may b aware of
what is the state of the economy
to-day. He probably fook a lesson from
the treatment which the Railway Min-
ister received at the hands of his party
and adopted a Judicious attifude of not
saying anything about the achieve-
ments of the country during the last
2 or 3 years. This is probably what
made him completely silent. (Interrup-
tions).

As the House is aware, India has a
most successful record in curbing the
violent inflationary pressure, which
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gripped most of the countries of the
world in 1974, The most notable fea-
ture of recent economic management in
India is the successful anti-inflationary
measures went hand in hand with sub.
stantial increase in output. The na-
tional income increased by 8.8 per cent
in 1975-76. The estimates of national
income for 1976-77 are still not avail-
able. However, it is worth noting that
the index of industrial production,
which went up by 5.5 per cent in
1975-76, is expected to show a further
inerease of 10 per cent in 1976-77.

Thanks to the vigorous export pro-
motion and import substitution mea-
sures, the country’s balance of pay-
ments position has greatly improved.
The country’s foreign exchange re-
serves have reached an all time record.
The current level of food stocks with
the public sector agencies amounting to
18.7 million tonnes also represents an-
other all time record.

The highly favourable developments
on the food and foreign exchange
fronts, I want the hon. Finance Min-
ister to take note of this, provides the
Government with wider options than
at any other time in the history of In-
dependent India., Tt is up to the Go-
vernment to choose the options.. (In-
terruptions) Unfortunately, it is job of
the new government to look after the
employment and unemployment pro-
blem; not mine.

MR. SPEAKER . I would request the
hon. Members nof to make foo many
interruptions. Otherwise you will lose
time and, fo that extent, losa two more
speakers. If hon. Members speak
without being interrupted, then it will
be possible for a large number of mem-
bers to speak from both sides. Once
in a way an interruption is all right,
but not like this. It does nof heln any-
body. T am making this appeal to both
sides, not to one side alone. He was
the Finance Minister till the other day;
he is now speaking to the present day
Finance Minister. When he is Talking,
if you interrupt him in this manner, it
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will not be helpful to you. You are 10s.
ing time. As the Speaker I am worried
about losing time. Otherwise, I can
“give chance to two more speakers. go,
I would appeal to the hon. Members
to allow him to speak. Once in a way
an interruption can be made, but not
continuous interruption, which is not
going to help anybody.

st wAgT W (=TT ) feam
| 62 FAT Tar ¥ = gf=|T
Ty # T AL G g, A T TN
@ A gam )
MR. SPFAKER: That is all over
now.

SHRI C. SUBRAMANIAM: 1 was
on this point that in view of these
developments that have taken place,
we have options now, not just one
option but very many options are avail-
able, and it is up to the Government
to choose the options, try to find out
the various alternatives available and
choose the best alternative according
to their judgment, which would meet
the needs of the country and will be
in accordance with the priorities wkich
they have indicated in the President’s
Address. That i what T am saying.
1 do not know why people should feel
uncomfortable when I say that we
have got the economic strength to deal
with the national situation.

I will not go into the performance
in the agricultural sector.

An hon. Members: Why?

SHRI C. SUBRAMANIALI: Because,
it is very well known and if is a pro-
cess which I had the honour to <‘art,
the green revolution, and therefore, it
might be thought that I am boasting
or feeling a little proud about it.

Now that Babuji is on that side 1
am sure they would be happy to con-
cede ths# agriculture has dcne very
well aml that it has a bright future.
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If he had not been on their side, agri-
culture also would have ieen shouted
down. This is the unfortunate state
of affairs.

In agriculture also we have built up
the capability to produce nore and
there is also greater poiential for deve-
lopment so that we may ot be the
victims of the vagaries of nature.
There is no difference of ouninion with
regard to the priorities either of the
Government or of the Opposition. We
have given the highest priority to agri-
culture and I am sure the same prio-
rity, if not a higher priority, will be
given by the present Government also
to agriculture.

But what does agriculture mean?
First of all, agriculture would require
irrigation for the purpose of greater
production. In the Budget which I
had the honour to prepare for the con-
sideration of this House if we were
returned to power, we had provided
the maximum amount necessary for
the purpose of major, medium and
minor irrigation. I had given clear
instructions to the Planning Commis-
sion that ag far as agriculture was
concerned. whether it was major,
medium or minor irrigation projects,
finance should not staad in the way.
but only the capacity to implement by
the wvarious State Governments at
various levels. If there can be further
improvement with regard to the alloca-
tion for irrigation, I would he the first
person to welcome it, but tefore in-
crease the allocation I am sure the
hon. Finance Minister would see how far
further moneys could be allocated
without resulting in infructuous
expenditure. Subject to that T would
subseribe to any amount being pro-
vided for irrigation.

The next important irput with re-
gard to agriculture—I am glad the
Agriculture Minister is here—is quali-
ty seeds. Coming from Punjab as he
does, I am sure he understands the sig-
nificance of quality seeds. If there was
some stagnation in agricultural pro-
duction before 1974 for a few years,
that was mainly due to the fact that
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the quality of seeds began to deterio-
rate because there was no agency res.
ponsible for the production and dis-
tribution of quality seeds. When I was
in temporary charge of agriculture for
three months soon after Fakhruddin
Saheb assumed the Presidenship of
this country, I looked into this and
made some structural changes with re-
gard to the National Seeds Corpora-
tion. I brought together the National
Seeds Corporation and the State Farms
Corporations and formulated a scheme
costing Rs. 120 crores of which Rs. 60
crores was to be provided by the
World Bank. I am glad to find that
this has delivered the goods and today
we are in a position to say that we
have quality seeds in sufficient quanti-
ties to be distributed not only with re-
ference to cereals but, it is coverinz
to other areas also, like cotton, cilseeds
and pulses. I am glad to inform the
House, and I am sure the Agriculture
Minister is awaré of it, that we have
already started export of quality seeds,
but I am told that recently that organi-
sation has got into certain difficulties.
I would request the Agriculture Minis-
ter to look into it quickly and see that
there are no obstacles placed in the
way of the functioning of the Seeds
Corporation because that is the surest
way to allow the quality of the seeds
to deteriorate which would affect pro-
duction ultimately. I need not go into
details, but from the reccords he will
be able to find out the difficulties that
have emerged there—purely personal,
I am told.

Apart from irrigation and sceds, the
other input is fertilisers. Fortunately
production of fertilisers has con-
siderably improved in our country as
also its consumption. Ip 1976-77 the
consumption of fertilisers is estimated
to have gone up by 27 per cent. In-
creased consumption has been made
possible by a series of price reductions
effecteq in the last two years. In order
to enable farmers to purchase modern
inputs, commercial bank lending to
agriculture has gone up by 36 per cent
in 1976-71.
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In addition, 45 rural banks with 4
branches have been set up to prom¢
savings and investmenis in ru
areas. Today, there is a lacuna, th
is, a gap with regard to the cred
availability, particularly in the rur
areas. No doubt, this moratorium an
writing off of debt of the poor farmer
and the poor agricultural labour haw
been beneficient measures, but, un
fortunately, alternative systems have
not come into existence to provide
small credit which is required by the
small farmers. This could be provided
by the rural banks. That is why, we
started this idea of the rural vank. As
I said, we have already set up 45 rural
banks and the idea was to have 50
banks, I think they will now be increa.
sed. I am sure the Finance Minister
wil] go into it. It was contemplated
that every rural bank would heve
hundred branches. That is how the
whole country would be covered by
the rural banking system. We have to
increase them if sufficient credit will
have to be made available to the far-
mers. I am sure the hon. Finance
Minister will go into this aspect.

As far as industrial production js
concerned, I have already stated that
this year it is likely to ieach an in-
crease of 10 per cent. Then I am glad
to find that the public sector uncertak-
ings have done much better than the
private sector undertakings, and
thanks to the stewardship of my res-
pected colleague, Shri T. A. Paj, a
former Minister of Industry and parti-
cularly incharge of heavy industries.
He has given a new orientation with
regard to the management of these
public sector. projects. In the past, there
wag always some criticism with regard
to the functioning of the public sector
projects; and as a philosophy to which
my hon, friend (Swatantra Member)
subscribed to that public sector pro-
jects can never thrive in this country
and for that matter in any other coun-
try except in a communist system, but,
fortunately, it has been dsmonstrated
that public sector projects could achieve
results and better results than the pri-
vate sector projects. That is what we



111 Genl. Budget, 1977.78

[Shri C. Subramaniam]

have got to take note of. As a matter
ot fact, private sector units are reing
taken over by the public sector
management for the purpose of exac-
ing them well and giving them better
help. I hope the hon. Finance Minister
will not carry his old Swatantra pre-
judices when he mentions about the
role of the public sector which has got
to play a significant part particular-
ly in the economy of our country.
It is not so easy to forget the past.

(Interruptions).

The other arem in which we have
achieved significant progress is in the
area of export. Thanks to the energe.
tic export promotion measures. Our
exports displayed a healthy rising
trend. In this connection, I am glad
to find that my erstwhile colleague
Shri Mohan Dharia, in the Planning
Ministry, has been put incharge of
this very important Ministry. He is
a very dynamic person. I am sure he
will make a success of the responsible
charge he has been entrusted with.
I hope and trust that this trend in
export will be kept up, in 1975, it
increased by 18 per cent. In the first
nine months of 1976-77, it amounted
to Rs. 8,546 crores showing an in-
crease of 31 per cent over the corres-
ponding period of 1975-76.

N weie Tag (Siferarg)
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MR. SPEAKER: I know that. He
is a new Member. Therefore, I kept
quiet. He ought not to cross the
floor between the Chair and the mem-
ber speaking.

SHRI C. SUBRAMANIAM: I was
saying, in the first nine months of
1976-77, exports amounted to Rs. 3,546
crores, ghowing an increase of 31 per
.cent over the corresponding period of
1975-76. At the current rate, there is
little doubt that they will exceed or,
perhaps, they have already exceeded
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the target of Rs. 4,500 crores for the
year. Unfortunately, I do not have the
current figures with me now. What is
equally important is that on a volume
basis also exports will exceed the tar-
get of 8 per cent laid down in the Fiftk
Plan. I hope, he will not revise it fer
the sake of revising it.

The commodity pattera and the
geographical destination of India’s ex-
ports is now fairly diversified so as te
permit a steady growth in export earn-
ings. Award of turn-key jobs to Indiam
firms in countries, such as, Kuwait,
Libya and Saudj Arabia, in face of
stiff international competition shows
that Indian industry has rc~quired new
resilience and strength. - he fact that
engineering goods now top the list »f
export products is a measure of the
vast structural transformation eof
India’s economy. At the same time,
because of the import substitution and
because of the various products being
produced within the country, the im-
perts in 1875-76 were 14 per cent higher
than jn the previous year at Rs. 5,188
crores and food, fuel and fertilisers
accounted for 60 per cent of the total.
In 1976-77, data for the first mime
months show that imports have decli-
ned by over 8 per cent at Rs. 3,916
crores. This is due mainly to a decline
{n the imports of foodgraing and ferti-
liser.

Another miracle which has happen-
ed and about which we should be
proud is with regard to exploration
and exploitation of oil. Thig has
transformed the economy of the
country. Therefore, this is another
area about which we have got to be
vigilant. But, I was sorry to find that
till now I do not find any Minister
in charge of Oil.... (Interruptions).
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MR. SPEAKER: You had your say.
Now, allow him to speak.

SHRI C. SUBRAMANIAM: I do not
know why this has happened. I am
JSure, the hon. Prime Minister will take

note of it. Till now, I do not find &ny
Minister in-charge of Oil except the
Prime Minister himself being in-charge
-of everything that has been left out.
"Thig is an important area which re-
quires immediate attention because I
know some of the problems which
have arisen there. I hope, some
Minister with capacity to deal with
these problems will be put in-charge
«of it immediately so that there is not
a gap with regard to the performance
in the field of oil which is one of the
most encouraging developments that
has taken place in the Indian economy
today.

The strength of our balance of pay-
ments is also due to increased inward
remittances. Gross inward remittances
increased from a level of Rs. 645
crores in 1974-75 to Rs. 1185 crores
in 1975-76 and Rs. 13038 crores in the
first ten months of 1976-77. This seems
to be the combined result of the res-
ponse to schemes for attracting funds
from Indians abroad and checking
leakages in the inflow of foreign ex-
change through a crack down on anti-
social activities and smuggling. The
figures of remittances above give a
fairly good measure of the harm the
anti-social elements were causing to
the economy and the benefit that has
accrued to the community from the
firm handling of such elements. Now
that we have lifted the Emergency,
all these gentlemen are at large now.

Qterdt iz fag | o wOR
9T & AT T W F g |
SHRI C. SUBRAMANIAM: Now

Government should give serious con-
sideration as to how they are going
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to deal with these smuggling elements
because once they are given mn oppor-
tunity to build themselves up, it would
require another great effort to put them
out of action. Therefore, immediate
attention will have to be paid with
regard to the action to be taken to see
that the smuggling activities do not
get revived in any way whatsoever.

The successful performance in diffe-
rent sectors has created certain pro-
blems. Unfortunately, success itself
brings new problems. This is thre law
of progress. What is progress, after
all? I am sorry to philosophise a little
bit; you will pardon me for that. What
is progress after all? You find solu-
tions to old problems, and thoss very
solutions create many new problems.
A society which is tackling those new
problems is progressive, and a society
which goes on tackling, and struggling
with, the old problems is a stagnant
backward society. Therefore, what we
consider to be a success in one area
creates new problems in another ares.
I was saying what we have bullt up
by way of foreign exchange and what
we have built up by way of foodstocks.
But these have created a situation now
where the money supply has increased
beyond the tolerance limit. Therefore,
unless we take sufficient measures,
this is likely to lead to upsurge of
inflation. I thought I should make
a mention about it because this requires
immediate attention while the hon.
Minister may take his own time for
the purpose of formulating his priori-
ties and finalising the budget.

As far as controlling prices is com-
cerned, particularly the prices of the
essential commodities, it can brook no
delay, for, in 1976.77 the increase has
been 15.8 per cent in the first eleven
months. And what is the state of our
country today as compared to Septem-
ber, 1974, when the price level re-
ached its peak? At thet time, because
of the various measures that we had
taken, it fell down by 15 per cent.
And this 15 per cent has been made
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up now. Our situation now it that the
price level is as it was in 1974. 1
want to point out that no other country
in the world can boast itself of this
situation where they have, in 1977,
the same price level which existed
in 1974. This is the state of affairs.
But this should not lead us to c¢om-
placency. The only relieving feature
in this is that this 15.8 per cent is
not an all-round increase. As a matter
of fact, it is two or three commodities
which have contributed to the major
portion of this rise, and those are edible
oil and cotton. Fortunately, we Are in a
position to import as much as we
want of this edible o0il and cotton;
as a matter of fact, the previous
Government have already taken
gufficient measures to import ade-
quate edible oil and I find from the
newspapers that it is already shaving
an effect on the edible oil price situa-
tion. In the same way, we have taken
steps for the purpose of importing
enough fibre, bouth man-made fibre
and natural fibre. These are the two
areag where we have to be cautious.

Till now, particularly during the
last two years, we were concerned
with demand management. Now we
have to take up the supply position
also. Fortunately, today we have the
economic strength, the resources, to
improve the supply position also.
There should be a two-pronged attack
on both demand management as well
as improvement of the supply position
of the various essential commodities.
Particularly in this area, I would like
to pass on my thoughts to the Finance
Minister for what he thinks they are
worth, and whatever, he thinks, is
worthwhile, he should take them into
consideration.

What is now important is to see that
the prices of essential commodities do
not run away. Those essential com-
modities will have to be necessarily
foodgrains, edible oils, sugar, cloth
through cotton and domestic fuel.
These are the main commodities which
will have to be taken care of. For-
tunately, we have the economic
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strength to-day. We have the re-
sources to deal with these commodi-
ties. Therefore if these are taken care
of, automatically, I have no doubt in
my mind that the price situation can
be controlled to a great extent and
this should be one of the highest
priorities which the Government®
should adopt for this purpose.

In this respect, we have also to take
care to see that the money supply
does not increase to an intolerance
limit. There are tolerance limits and
already, particularly, during the last
two months, I find that there has been
a little bit of relaxation with regard
to financial discipline, I am sure the
Finance Minister will look into it and
whatever steps are necessary for the
purpose of controlling the money
supply, they should be undertaken as
an urgent measure.

The third area of concern relates
to the question of wunemployment
about which the hon. Members are
very much agitated. Such statistics
as there are of employment in the
organized sector increased by 4.59
lakhs or 23 per cent in 1975-76.
Vacancies notified and placements
effected during January-October 1976
were higher by 26.4 per cent and
24.1 per cent respectively compared to
the figures of the corresponding period
of the previous year. Admittedly these
statistics do not give an adequate pic-
ture of emplcyment in the organized
sector, let alone the unorganized and
agricultural sector. Here, I would
like to place for the consideration cf
the Government. How are we going
to tackle this problem of unemploy-
ment which leads to poverty? After
all, eradication of poverty depends
upon first of all providing employ-
ment to the people, so that they may
have enough purchasing power and
production of all commeodities of mass
consumption. Therefore, how do we
achieve it?

In all humility I want to submit
having gone through the experience
of various Ministries, particularly,
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when I was dealing with the Depart-
ment of Science and Technology, we
have evolved a new pattern of inte-
grated development for the rural
areas. It is nothing but the applica-
tion of science and technology for the
purpose of uplifting the rural greas.
I need not go into ithe details of it. As
a matter of fact, I submitted g detail-
c® document when I submitted the
Budget last year and thig has bteen
considered not only in various semi-
nars and forums inside India but....
it has been discussed in the inter-
national forums also and it is accepted
that perhaps there is no other alter-
native except the integrated rural
development for the purpose of solv-
ing the rural problem the rural un-
employment and eradication ot
poverty. I am glad to find that a
mention has been made in the
President’s Address with regard to
integrated development. But some
of us are under the impression that
when we have to deal with the rural
problems we do not require high
science and high technology. I differ
from it. As a matter of fact, it is for
the purpose of solving the rural pro-
blems and for tackling poverty that
we require the most sophisticated
technology. Take for instance one
basic thing which has got to be done
for the purpose of introducing and
implementing the integrated rural
development. That is the need of an
inventory of all the natural resources
available in any particular area, If
we start surveying in the traditional
way, it will take a generation perhaps
to find out what we have by way of
natural resources. To-day we have
the advantage of the satellite, the
earth satellite circling around the
earth. Then we have the advantage
of aerial surveys. And, based on
that, it is possible to identify areas of
natural wealth.

For the purpose of rural develop-
ment you have to use the latest tech-
nology available so as to find out the
natural resources available.

I can go on giving number of ins-
tances where ~ highest science and
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technology would be necessary. But
for the purpose of exploiting natural
resources what is important is if you
go in for sophisticated technology, it
would be at the cost of the local man-
power. Therefore, that is where
appropriate technology comes in for
the purpose of exploiting and -giving
employment to the large man-power
available in the rural areas.

One area in which we can be proud
of our achievement is with regard to
our scientific competence and tech-
nological capability. I am sure the
hon. members would be glad to hear
that we have the third largest scienti-
fic and technological manpower in the
world. With regard to quality, theyv
stand in comparison to quality of
manpower in any part of the world
and they are manning most sophisti-
cated areas in the various parts of the
world.

To-day we are in a position to
tackle poverty. We have the technical
manpower. We have built up scientific
competence and technological capa-
bility in the country and this science
and technology will have to be made
available not merely for the purpose
of sophisticated technology for vari-
ous purposes for urban improvement.
it has to be applied to the ruarl areas
also. This is the new turn which we
have given and fortunately this rural
integration has been  blessed by
Vinobhaji. He requested the Prime
Minister that in addition to the 19
districts taken up for the purpose of
pilot project during the current year,
Wardha District may also be included.
We added Wardha District as the 20th
district.

With all humility I want to submit
this—if we want to eradicate poverty,
it is not by more and more industries.
Those are necessary for backing up
the rural efforts. But it is only by
upgrading rural capability, by pro-
viding more employment opportunities
for the exploitation of the local
resources, natural resources. That is
the only way to solve the problem
of poverty and also giving a new life
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to the rural masses. As far as that is
concerned. I would like to place
before the Government that fortu-
nately we have the technical man-
power willing to go the villages for
the purpose of providing new leader-
ship and appropriate technology to
the rural masses. We had planned
on that basis. I hope there would
not be any hesitation with regard to
adoption of this integrated rural
development.

I am not saying that the last word
has been said on it. As a matter of
fact it is only the begining of the
process. I am sure there could be
further refinements, further modifi-
cations with regard to the approaches,
with regard to the integratedq rural
development. But the direction is
quite clear. The philosophy is quite
clear and as, particularly all of you
are professing now, many of them
who had no faith in Gandhiji have
become advocates of Gandhian philo-
sophy to-day, I would like to point
put this programme 1is quite in
mccordance with Gandhiji’s thought.
fHq was not against science. But he
was against science becoming a mas-
ter over men. He wanted science to
be our slave and servant. We should
use science and technology for the
upliftment and for the promotion of
the rural masses. Therefore, to-day
we are in that position. The solid
gains registered by the economy in the
last three years provide us a unique
opportunity to launch a more effec-
tive attack on poverty, unemploymen?,
ignorance and disease in years to
come. This is the unanimous view
of all impartial observers of Indian
economic science. What hag been
achieved under most unfavourable
mational and international circums-
tances is a matter of pride for all
patriotic Indians. Nothing is gained
by partisan propaganda designed to
weaken the nation’s self confidence.
However, there is no cause for com-
placency. In essence, what has been
achieved is just the begining of a
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new forward wave which could
herald rapid strides being made in
Indian agriculture and industry. We
could be on the threshold of a new
era of adventure and excitement in
India’s quest for modernisation. This
is a mighty national endeavour in
which all of us will have to partici-
pate. We on our part as u party are
prepared to give our wholehearted
support to the Government in these
efforts in building a great socialist
society.

MR. SPEAKER: The following
are the cut motions which are treat-
ed as moved:

SHRI RAJAGOPAL NAIDU (Chit-
toor): 1 beg to move:

“That the Demand for Grant on
Account under the head ‘Animal
Husbandry and Dairy Development’
Ye reduced by Rs, 100.”

[Need to give sufficient funds to
Andhra Pradesh for Dairy Develop-
ment, (1))

“That the Demand for Grani on
Account under the head ‘Department
of Irrigation’ be reduced by Rs. 100.”

[Need to take Nagarjuna Sagar
Project under Central Sector.(2)]

“That the Demand for Grant on
Account under the head ‘Chemicals
and Fertilizers Industries’ be reduced
by Rs. 100.”

[Need for reducing the fertiliser
prices so as to be within the reach
of the small farmers (3).

“That the Demand for Grant on
Account under the head ‘Department
of Revenue and Banking’ be reduced
by Rs. 100.”

[Failure to give loang by the
nationalised banks for those who
are not having property.(4)}

“That the Demand for Grant an
Account under the head ‘Ministry of
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Information and Broadcasting’ be re.
duced by Rs. 100.”

Need for starting a T.V, Station
al Tirupati.(5)]

“That the Demand for Grant on
Account under the head ‘Atomic
Energy Research, Development and
Industrial Projects’ be reduced by
Rs. 100.”

[Failure to instal an atomic
energy plant in Andhra Pradesh.
(6)]1.

SHRI C. K. CHANDRAPPAN (Can-
nonore): I beg to move:

“That the Demand for Grant on
Acccunt under the hend ‘Department
of Agriculture’ be reduced to Re. 1.”

|Failure in taking steps to set
up Coconut Board, (7)]

“That the Demand for Grant on
Account under the head ‘Department
of Agriculture’ be reducecd to Re. 1.”

| Failure in  taking over the
whaolesale trade in foodgrains when
{herve ig adequale buffer stock.(8)]

PROF, SHIBBAN LAL SAKSENA
(Maharajganj): I beg 1o move:

“That the Demand for Grant on
Account under the head ‘Department
ol Agriculture’ be reduced by Rs.
100.”

[Failure to make the Dehradun

Forest Research Institute fully

autonomous. (9)]

“That the Demand for Grant on
Account under the head ‘Depariment
of Agriculture’ be reduced by Rs.
100.”

[Failure to stop the import of
all foodgrains and other agriculs
tural products by making the
country self-sufficient in them by
raising agriculture prices to the
extent{ of import prices.(10)]
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“That the Demand for Grant on
Account under the head ‘Department
of Agriculture’ be reduced by Rs.
100.”

[Failurz to take the Gandak
Canal by Syphon under the Rohin
river to Pharinda Tehsil and
spread a network of irrigation
canals all over Pharinda Tehsil as
has been done in Maharajganj
Tehsil of Gorakhpur District.(11)]

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): I beg to move:

“That the Demand for Grant on
Account under the head ‘Agricul-
ture’ be reduced by Rs. 100.”

[Need to provide remunerative
price to adricuiturists for their
products. (12)]

“That the Demand for Grant on
Account under the head ‘Agricul-
ture be reduced by Rs. 100.”

[Need to undertake drocught
rolief  measures in all drought
striken areas in Tamil Nadu,
Karnataka, Bihar, Orissa, Kerala,
Maharashtra and other areas 013 a
war footing buasis with special at-
tention io drinking water facilities.

(13)1.

“That the Demand for Grant on
Account under the head ‘Fisheries’
be reduced to Re, 1.”

{Failure in stopping the entry ol
subsidiaries of multi-national cor-
porations oand  monopoly houscs
from entering the fishing industry.
(14)]

“That the Demand for Gran! on
Account under the head ‘Fisheries’ be
reduced to Re. 1.”

"Failure to reorganise the fish-
ing industry on cooperative basis,
with a view to saving the poor
fishermen from exploitation by
middlemen, (15)]
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“That the Demand for Grant on
Account under the head ‘Fisheries’
be reduced by Rs, 100.”

[Need for thorough reorganisa-
tion of fisheries with a view to
finding more employment.(16)]

“That the Demand for Grant on
Account under the head ‘Animal
Husbandry and Dairy Development’
be reduced by Rs, 100.”

[Need for setting up a cattle
farm for finding employment for
the tribals who are being resettled
in North Wynad in Kerala.(17)]

“That the Demand for Grant on
-Account under the head ‘Department
0of Food’ be reduced by Rs. 100.”

[Need for reducing the overhead
charges for the grains handled by
the Food Corporation of India.
(18)]

“That the Demand for Grant on
Account under the head ‘Department
-of Irrigation’ be reduced by Rs. 100.”

[Necd to step up the work on
minor irrigation projects in
drought prone areas.(19)]

“That the Demand for Grant on
Account under the head ‘Department
of Irrigation’ be reduced to Re. 1.

[Delay in settling the Kaveri
waters dispute.(20)]

“That the Demand for Granl on
Account under the head ‘Department
of Irrigation’ be reduced to Rs. 100.”

|Need to undertake the Punnam-
puzha-Pandyar Irrigation Scheme
immediately thereby ensuring re-
lief to the perennial drought areas
of Coimbatore and Avinashij taluks
in Tamil Nadu.(21)]

“That the Demand for Grant on
Account under the head ‘Department
-of Irrigation’ be reduced to Rs. 100.”

[Need to examine the feasibility
-of the Ganga-Cauvery Canal.(22)]
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“That the Demand for Grant on
Account under the head ‘Ministry of
Chemicals and Fertilizers’ be reduced
to Re. 1.7

[Failure in implementing the re-
commendations of the Hathi Com-
mittee on drug industry.(23)]

“That the Demand for Grant on
Account under the head ‘Ministry of
Civil Supplies and Cooperation’ be
reduced to Re, 1.”

[Need to set up a network of
public distribution system through-
out the country.(24)]

“That the Demand for Grant on
Account under the head ‘Minisiry of
Commerce’ be rediiced to Re. 1.”

[Failure to give assent 1to the
proposed Ordinance of the Kerala
Government for the nationalisa-
tion of foreign-owned tea planta-
tions. (25) ]

SHRI BASHIR AHMAD (Fatehpur):
I beg to move:

“That the Demand for Grant on
Account under the head ‘Ministry of
Home Affairs’ be reduced by Rs.
100.”

[Need to give rehabilitation
granits to the MISA datenus and
to the heirs of the deceased vic-
tims. (26)]

SHRIMATI PARVATHI
NAN: I beg to move:

“That the Demand for Grant on
Account under the head ‘Minisiry of
Labour’ be reduceq to Re. 1.”

KRISH-

[Need to restore the right of
bonus to all workers.(27)]

“That the Demand for Grant on
Account under the head ‘Ministry of
Labour’ be reduced to Re. 1.”

[Failure to take action to check
closures, lay-off, retrenchment and
other attacks by employers such
as increased workloads on the
workers (28) ]
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“That the Demand for Grant on
Account under the head ‘Ministry of
Works and Housing’ be reduced to
Re. 1.

[The demolition of dwelling
places of the poor in the big cities
in the names of beautification.
29)]

“That the Demand for Grant on
Account under the head ‘Ministry of
Works and Housing' be reduced to
Re. 1.”

[Failure in instituting an enquiry
into the Turkman Gate incidents
end firing which resulted from
indiscriminate demolition. (30)]

PROF. R. K. AMIN (Surendra-
nagar): Sir, I woulg like to congra-
tulate the Finance Minister for giving
us a very short, brief and well-
balanced speech but I don’t know what
words I should use for the very long
speech given by the shadow Finance
Minister Mr, Subramaniam, I can
only pardon him because, in the hope
of becoming the Finance Minister, he
must have prepared his speech and
where can he ulilise it except spcak-
ing in this House? Any way I would
like to bring to your notice, Sir, the
Subramaniam irap which has been
presenteq by the shadow Finance
Minister. What is it that he re-
ferred to by referring to national
achievements in his speech? He want-
ed to show that he rises above paro-
chial considerations. But here is a
trap. By saying ‘national achieve-
ments” he has pointeq out to us to
India’s achievements ang therefrom
that to India’s achievements. Especi-
ally he paferred to one of the achieve-
ments during the years 1975-76 ag the
increase of eight per cent in the na-
tional income. But, Sir, we should
remember that that was because of a
Very prosperous agricultura] year. It
Was because of the grace of weather-
gods, not because of any emergency
or net because of any Indira’s efforts,
but it was que to the efforts of the
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rain-gods. Further he talks wbout
prosperity of India. Let me ask one
pertinent question to him. Our Fin-
ance Minister also can reply to this
matter. In a very prosperous year
why had you to import 7.5 million
tonnes of foodgraing from abroad and
thereby wasting our slender foreign-
exchange resources? Despite the fact
that there was prosperity in the coun-
try and you were selling foodgrains
at very cheap prices in the fair-price
shops, why the issued quote by thé
Government, hag not been taken by
the fair price shops? Why in fair
price shops, the stocks were getting
accumulated and not sold out? That
wag because real purchasing power
wag not there with the masses; there
was severe unemployment. They
were unable to buy them despite the
fact that they were available in fair-
price shops. This indicats very
poor conditions in which the masses
were living. And yet Mr. Subra-
maniam talks about the achievements
of the Indira Government.

There are two or three specific
things which I woulg like to bring to
the notice of thls hon. Finance Minis-
ter. He is wvery much concerned
about the price-rise. The price rise
during the last year was of the order
of 125 per cent in respect of the
whole-sale price index. But the real
issue is this. We are very much con-
cerned with the purchasing power of
the common masses.

The wholesale price index doeg not
reflect the purchasing power of the
commonman. Therefore, what he
should evolve is the new index num-
ber giving guidance to the common
People like us. That is, he should
give the index number of the most
essential commodities which the poor-
man or commonman requires. What
happens to the rise or fall in price of
those commodities in terms of this
index is most important. If that is
given one can find out what has hap-
pened to the purchasing power of the
commonman. I hope that when he
comes next time with his budget, he



127  Genl. Budget, 1977-78

[Prof. R. K. Amin]

will come with that sort of the price
index in which the comwon man is
interested.

The deficit financing estimateq last
year was of the order of Rs. 2328
crores but actually it had come to be
of Rs. 425 crores now. I hope he will
throw some light on this. How js it
that despite the fact that our revenue
has increased, there is deficit financing
to this extent? Time and again the
Finance Minister on the floor of the
House had assured the people that
there would not be any increase in
the deficit financing, and still, there is
an increase in the deficit financing.

I would now refer to another thing.
The hon. Finance Minister saig that
next year there might be a deficit
financing to the extent of Rs. 1432
crores, and when we draw upon from
our foreign exchange rescrves a sum
of Rs. 800 crores, still there will re-
main a deficit upto the extent of
Rs. €632 crores next year. I would
now request the Finance Minister to
tell us one thing. Of course in these
three days hie might have been hclp-
less for making changes in the esti-
mates which the earlier Govt. has
prepared but at least he could have
changed the proposals of incurring
expenditure and making an invest-
ment., next year, i.e., some of his
proposals of expenditure could have
been curtailed and by so curtailing,
he could have reduceq the deficit from
Rs. 1,423 crores to a very very low
figure. Having said this I woulg like
to suggest to him it is wrong to thinx
that Rs. 800 crores proposed to be
drawn upon from the foreign ex-
change 1eserves will not lead to in-
flation. I would draw the attention
of the House to the fact that the
supply of money hag already increas-
eg@ considerably in this country during
the last two year. Money is at pre-
sent ritting anq not on wing. The
velocity of circulation is low at pre-
sent. But this condition which is
prevailing in the country shows that,
probably, the velocity of circulation
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will increase. So, the money will be
on the wing instead of sitting. Al-
though you may draw upon from the:
foreign exchange reserves, the in-
flationary pressure which is existing
at present may affect the price rise.
Therefore, he should find out what is.
the inflationary potential at present
and thep decide about the extent of
deficit financing,

Some of the part of the last year's
expenditure was of a political nature.
I want to know especially after 18th
of January when Parliament wag dis-
solved, when there wag a caretaker
Government, how many promises
have been made which hag invelved
an additional expenditure for this
Govt. because the previous Govt.
wanted to satisfy the electorate. That
must be clearly shown to us by our
Finance Minister.

SHRI SOMNATH CHATTERJEE!
(Jadavpur): Mr, Speaker, Sir, Mr,
Subramaniam spoke about the de-
mocratic spirit of the people which
was expressed in the last election and
he also congratulated the people of
this country who, in no uncertain
manner, have expressed their faith
ang belief in democracy. In spite of
the repression that was let loose by
the previous Government for the last
ninetecn or twenty months by deny-
ing the people their fundamenta] and
human rights, they have by means of
a silent revolution, brought about
these political changes in this country
and have rejected this discredited
party which hag brought the country
to this position.

Mr. Subramaniam was speaking
about the genuinke achievements,
Having been rejected by the audience
outside the House, we have been sub-
jected here to a catalogue of the so-
called achievements prepared by the
DAVP, it seems, a la V. C. Shukla’s
style.

Sir, he wuas speaking of Soutn
India. Having been rejected by the
vast majority of the people in this:
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country he is now trying to create
division amongst the Indians by re-
fergjing especially to South India as if
people in North India do not repre-
sent a large segment of the Indian
masses. I am sure our friends, bro-
thers and sisters in South India have
realised the mistake they have com-
mitted and they will soop rectify ijt
in the elections that agre bound to
come soon, ‘

Sir, he was speaking of Mr, George
Fernandes and Shri Madhu Limaye
taking so-calleq shelter in Bihar. But
it is better that leaders like them
should adopted by any and every part
of the country. But what about their
own lcader who has been rejected by
her own people inspite of the loaded
development projects which hag been
carried out in Rae Bareli as if Rae
Barelj is whole of India. And what
about their Yuvaraj andg our hon, fri-

ends there paying obeisance with E'

their conscience mortgaged. These
so-called leaders of the people had
surrendered their conscfence even to
that youngman who had ng account-
ability to the people of this country
and today they are shouting about
democratic institutions! Their politi-
cal credibility depended on the bless-
ings of that youngster who had no
credentials, Therefore, the lesser thev
talk about demnrracy the hetter it
will be.

Si. wnatever progress this country
hag made, hag been made inspite of
that party and insoite of these people.
It iz the achievement of the people
and not of the Congress party. That
is why we are supporting this govern.
ment because we are respacting the
verdict of the people. Inspite of the
Teign of terror that has been carried
on in this country, people have ex-
Press themselves in favour of demo-
cracy and we are all for this.

So far as the budget speech of our
Tesent Finance Minister iz concerned.
T do not envy him becausz he has to
hold a de-formed baby of 5 diseased
Progenitor. The new government has
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taken charge with the unequivocal
support of the people not only against
autocratic rule but also against the
economic policies which have been
followed in this country for the last
thirty years, which have made the
poor poorer and the rich richer and
have also widened the disparitieg bet-
welen the people of this country and
allowed stranglehold of monopolists
and foreign capitalists over the vast
masses. Thig is ths achievement (f
the last thirty years. During this
emergency we were given the mantra
of 20-point programme as if by chant-
ing this mantra we can get rig of
poverty. The more they chanted this
mantira the greater was the poverty
in this country.

Sir, we witnessed an unusual spec-
tacle during the emergency. When
the prices were actually rizing, with
a manipulation of some sort of agency
in Simla, we saw the price level go-
ing down statiscally, and taking ad-
vantage of that they reduceq the
amount of DA and brought compul-
sorv deposit scheme. Ang so far as
the big monopolists and capitalists are
concerned they were allowed to re-
tain the money in their hands by way
of reduced payment of DA and they
were making more and more profit at
the expense of the common people.

Sir, the people of this country are
vrepared to give sufficient time to
this Government because we have to
undo the misdeeds of 30 years so thal
the Government can evolve proper
policies which will eardicate poverty
and achieve economic growth consis-
ten* with our gocial objectives and
which will generate employment op-
portunities and reduce disparities.
And we are committed to support this
Government so long ac it keeps its
pledges to the people of this country.

Sir, 30 years of Congress misru'e
has resulted in 70 per cent of the
people of this countrv living below
the povertv line. They don't feel
ashamed. They talk of potentials and
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export performances when the people
who are living below the poverty line
represent 70 per cent. Sir, more
peopel are living on footpaths than
ever before. Thanks to the 20-point
programme, there are more and more
unemrployed, the highest number of
unemployed people now in the
country, thanks to the ‘Garibi hatao’
programme, from 50 lakhs in 1971, the
registered unemployed is only one
crores ang they do not feel ashamed
about it.

Sir, we are facing acute financial
distress. Now there is greater
disparity. Monopoly houses are

making more profits, their capital has
trebled during the last three years
and Sir, the country has been sold
away to multinational corporations
and we are now steeped in foreign
debts and we are paying through our
noses by taxing the common people
in the country and 800 to 1000 crores
of Rupees every year were given as
interest by Mr. Subramaniam’s Gov-
ernment to foreign countries,

Sir, we are supposed to have been
going forward. But as I have been
saying, we don’t see any indication
except by the writings on the buses
that the nation is on the move. no-
where else. This country is supposed
to be moving forward by writing
slogans. Sir an unreal situation is
created to hoodwink the people. Sir,
as I said earlier in the previous House
that it was a fake Emergency and a
spurious emergency and that was
taken advantage of pot only to con-
solidate the position of 5 single indi-
vidual in the country. but that was
taken advantage of for the purpose
of declarirg a war on the people of
this countrv ang specially the work-
ing class. They lost their bonus. they
lost their DA. An infamous scheme
was introduced like the CDS. When
the people’s economic condition was
getting worse, their money was kept
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with the Government and the Govern-
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ment was utilising that money and
that big caritalists and company
owners were utilising the money of

the common people of this country. Vv

Sir, you know they deprived the
LIC people. You wil] kindly recall
and as some of the hon. Members and
those who keep information are well
aware, that regarding bonus, there
was a specific agreement with the LIC
people. One of the clauses was for
the payment of annual cash bonus.
Mr. Chavan, the then Finance Minister
and Mr, Raghunatha Reddy had bles-
sed that agreement which was entered
into in 1974 and when the time for
payment of bonus to LIC people came
they issued an illegal circular to stop
payment of the bonus. I went to the
Calcutta High Court on behalf of the
employees. We won there. The High
Court directed payment of bonus and
how they showeq respect to the High
Court was by coming before this
House with an Act and because of
the arrogance of the then majority,
and now they have been cut to their
size, they passed the Bill by which
one clause of that solemn agreement
was deleted and bonus was refused.
This is the way they treated the
people of the country and treated the
solem;,, agreement entereq into with
the active support of the Government
and active participation of the
Government, Bonus was taken away
by this means and the LIC people
were treated in that manner. When
we challanged it in the courts, in the
Supreme Court, the law officers of the
Government wanted time for a settle-
ment to be arrived at. After one
month, they said ‘no settlement will
be possible’.

The Government was so. arrogant
that it wag not prepared to listen to
the employees’ difficulties.

16.00 hrs.

Apart from this, frontal attacks
were made on government employees.

{
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Leading office bearers of government
setvice associations and unions were
dismissed for no fault except that they
were leading cadres of different
service organisations. Large numbers
of employees were dismisseq under
art. 311(2) (c¢) without inquiry. When
this was challenged in the courts and
the courts directed them to show the
reasons why they had been dismissed,
they did not wish to disclose the
reasons; they claimed privilege. It
was because they had no reasons to
disclose. Only those people hide
reasong who have no reasons to dis-
close. This is the position. 1 have
already written to the Finance Minis-
ter in this connection. In the income-
tax department, in the audit and
accounts department and in the
commercial intelligence department,
people have been singled out for dis-
missal by taking recourse to draconian

measuues like the extraordinary
provision in art, 311(2)(¢) of the
Constitution.

What has happened to the ordinary,
normal functioning of 311 trade unions
and service associations? Tak-~ the
Reserve Bank of India.
advantage of the emergency, all their
activities have been stopped. Even
d~nutations to the Manager are not
allowed. There was a circular issued
which says:

“No employee of the bank shall
participate in or lead anv mass
devutation including mass deputa-
tion to the Manager or the head of
the devartment or anv other officer
of the Bank whether during or out-
side office hours within anv nre-
misas for the time being occupied
by the Bank.”

I cannot ventilate my grievances
even to the head of my department.
This is the sort of difficulties created
for the employees taking advantage
of the so-called emergency, for the
control of an internal situation, all
bogus; it was all utilised for the pur-
Pose of taking away the minimum

>
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rights of the citizens of ithe country

and of the government employees.

The circular I referred to is dated
23 March 1976. Thig concerns the
R'eserve Bank. There are similar
circulars concerning other depart-
ments, I am sure the hon. Finance
Minister will follow the same prineci-
rle as enunciated by the hon. Railway
Minister with regard to the dizmissed
and suspended employees. I am sure
he.will do justice to these employees
very soon

16.03 hrs,

[Surr Trivip CHAUDHURI in the Chair)

As for the other aspects of bull-
dozing meacures adopteq by taking
advantage of the emergency, getting
only 47 per cent of the vote for parlia-
ment but having 75 per cent of the
seats, thev misused their majority to
pass certain laws. You will recall the
mezasure concerning separation of
audit from accounts. The real] okject
of the measure was {0 prevent proper
serutiny of wastefu] expenditure, pre-
vent discovery of the same. Tha! wag
why audit was separated from
accounts,

I am sure during the next
the Finance Minister will com2 up
with the main budget proposals. I
am sure at that time he will bring
forward proposals for doing good to
the people, for reducing the rigours
of unemployment, and the disparity
between rich and ‘poor. These are
proposals to which the pzop'~ of the
country are certainly ‘ocking forwarg.
Meanwhile there are certain things
which require immediate attention,
like the restoration of bonus, DA and
scrapping of CDS as also the with-
drawal of dismissal and suspension
orders on Central Government em-
ployvees. There has been large-scale
victimisation of State Government
employees also but we are not con-
cerned with this at the moment. But
so far as the Central Government

session
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employees are concerned, [ have al-
ready written to him. I am sure he
will look into the matter and take
necessary steps to withdraw the
circulars which are inhibitive of the
normal, lawful, constitutional func-
tioning of the employees’ organisationy
and associations. If this ig done, a
healthy atmosphere will be created
ang there will develop spirit of co-
operation between the departments
concerned and the employees. I am
Sure nobody can blame the workers
and employees organisations for
having stood in the way of progress.
Those were the ideas of a discredited,

discarded party. I am sure we shall
not be following that.

I do not wish to take more time. I
will mention only about one thing.
Shri C. Subramaniam referred to
smuggling. Certainly, we are totally
against smuggling. But now that the
requirement for contribution to the
‘Congress fund is not there, now that
that source has dried up. the incidence
of smuggling will be reduced. They
were the beneficiaries of this, natural-
ly they had to pay black money to
finance them. The ordinary laws of
the country, I am sure, would be able
to help you stop smuggling; but if
they are wused in a lackadaisical
manner they woulg help the smug-
glers. If they are implemented pro-
perly, you can stop smuggling. You
have to associate people in this matter;
you have to have faith in the depart-
ment and activise the department in
a manner that they are also inculcat-
ed with the spirit of patriotism and
love of the country. That will be the
best thing for the purpose of stopping
smuggling and also stopning the drain
of foreign exchange in an jllegal
manner. Given the will of th~ people
of the country, it can b~ done. With
all his exverience, Mr, Pntel, with the
support of competent colleagues would
be able to achive this by formulating
proper policies and imvplementing
them. They should remove the long
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standing grievances of the people and
raise the standarq of living of the
people at least to the minimum
necessary. With these words, I sup-
port the budget proposals of Mr. Patel
and I am sure that the main budget
when it comes will help the people.

SHRI A, C. GEORGE (Mukanda-
puram): Mr. Chairman, at the outset
may I congratulate the new govern-
ment, the new Prime Minister and
the new Finance Minister Mr. Patel. ]
have the unique privilege of convey-
ing the greetings to this new govern-
ment the Prime Minister and the
Finance Minister from Kerala, a small
state in the extreme south of India
Ii so happens that they did not
send anybody to Parliamen; who
woulq support the present govern-
ment or ils allies. Out of 20 Lok
Sabha seats, the enlightened and
highly literate people of Kerala just
refused to send one member of the
Janta Party or its close cousins and
relatives from the CPM. It was
interesting to hear from Shri Som-
nath Chatterjee what he says; he was

congratulating and aligning  himself
with the new government.
SHRI SOMNATH CHATTERJEE:

You are making a mistake if you
think that you can make us deviate
as from our path; we know what we
stand for.

SHRI A. C. GEORGE: If you kindly
wait half a minute, I shall explain to
you what the mistake is. Even
Palchat which used to be represented
by that revered leader A. K. Gopalan
was lost to the CPM because of their
new relative, the Janata Party. Then
there is the most progressive state of
Andhra Pradesh. I am sorry that the
hon. Speaker is not here. That state
sent onlv one person Mr, N. Sanjiva
Reddv simplv because they were
assured that he would be.elected as
Sneaker and he would immediatelv
resign from that Party and so they
hapoeneg to elect him.

Th~ cnlichtened neonle of Andhra
Pradesh thought of sparing only one
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persons, the highly respected elder
statesman, because they had the assu.
rance that as soon as the Parliament
whs convened, he would honour them
by resigning from that party. And
that he has done. I am sure he must
have done that,

(Interruptions)

Sir, many of the hon, Members on
the other side think that I am slill a
Minister and it is their duty to inter-
rupt me. I am not a Minister and 1
am a Member on the Opnosition side.
Sir, I cannol think of any other Gov-
ernment in free India and any new
Finance Minister who is luckier than
Mr. H. M, Patel. He has been handed
down the Treasury and a siate of
economy which is anybody’s envy. The
economy is stable. the foreign exchange
position is stable, the balance of pay-
ment is stable and the price stability
can be compared with any other de-
veloping country.

SHRI K. S. CHAVDA (Patan):
What ahout the unemployment posi-
tion?

SHRI A. C. GEORGE: You solve it.
I think Mr. Chavdag still thinks that
I am a Minister.

SHRI K, S. CHAVDA:
commit {hat mistake.

I will not

SIHIRI A, C. GEORGE: Sir, I am
only irying {o offer my helping hand
for whatever it is worth to the new
Finance Minister whose joh is to see
that what has been achiceved during
the iast few years especially in the
economic sector it is consolidated and
do not allow your friends to spoil it.
It would be rather difficult to spoil the
economy that is at present existing in
the country. Sir, you have a unique
arlvantage now of playing ‘with the
fereign  exchange reserves that have
accumulated during the last few years
and to feed the people and not 1o
operale in a restrained and constricted
cconomy that was forced upon us a
few years back.
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Sir, the wholesale price index num-
ber stood at 331 in September 1974 and
it was going up. They were agreeing
to that, But it is very interesting to
note when the figures ‘vere mounting
and at the end the inflation figure was
as high as 30 per cent and the whole-
sale price index was steadily going up,

shooting up alike & star, all these
friends said that the figures were
correct. When .the wholesale price

index number was coming down, they
said that the figures ‘were cooked up.
This is a paradox. We were able to
bring it down to 312 in June 1975 and
282 ir April 1976. I do concede that
in a few ilems the prices went up but
still let us realise that the price of the
essential commodities is at the level of
Sepiember 1974 when it was tabulated
last month , This is the advantage

where the Finance Minister should
consider himself lucky. The crop esti-
male is good. The edible oil prices

were used to be going up. Now, in
the case of rabi crop especially the
mustard seeds and the new rabj crop,
in most of the important areas which
grow groundnut, the estimates are
goed and I am sure the Finance Min-
irter can consider himself to be Jucky
that the prices can be managed if there
is a will. Sir, I dg consider that the
people of India must have a change of
Governmen! and they gave a massive
majority to the new Government, But
I have a fecling that this new Gov-
ernment ‘is elected on emotions.

Let me make a subtle distinction.
This government does reflect the feel-
ings of the people as at present but it
will take some time for us to sce whe-
ther it refleets 1the  thinking of  the
people. That is why I said this gov-
ernment has been elected on emolions.

In 1975-76 the export performance
of this country was extremely good.
It went up by 18 per cent over what
was achieved in 1974-75 and we reached
the figure of Rs. 3961 crores. In spite
of that, because of the record import
bill of Rs. 5158 crores, we had the
biggest adverse balance of payment in
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1975-76 to the tune of Rs. 1200 crores.
But in gpite of this, '‘we had a favour-
able foreign exchange situation. Why?
In 1974 the remittances frcm our pat-
riolic Indians abroad was Rs. 46 crores
on an average. In 1975 because of the
rigorous enforcement measures and
alert administrative measures, beczuse
of the various other attractive mea-
sures taken by ‘he Finance znd Com-
merce Ministries in 1975, the average
went up to Rs. 86 crores. In 1976 it
stood at Rs. 126 crores per month, i.e.
about Rs. 1500 crores per year. It is
this phenonenon which, in spiie . of
the biggest adverse balance of pay-
ment gave us a favourable foreign cx-
change situation. The Finance Minis-
ter must remembher that this was be-
causc of the rigorous enforcement
measures taken. Mr. Somnath
Chatterjee is not here at the moment.
He was giving a very consiructive
advice to the Finance Minister (o stop
smuzzling, saying “You must appeal
to *hz patriotic sense of tha smuggiers”.
It is on record. The great revolu-
tionarv. Mr. Somnath Chatterjee. who
was alvocating that -smuggiers musi
be hanged, hand-cuffed abandoned and
sent out of the country now asks the
Finance Minister to appeal fo the
patrintic sense of the smugglers! This
new advice is really intercsting. I do
not know whether this is due to the
new relations with Jana'a Party! The
advice ig that the Finance Minister
mus‘ spare some time. fu {6 the
smugzlers of Bombay and on  the
wesern const and the eastern coast.
git with them and sav. “Friends, I
app.al {o your patriotic sense!”

This is an important point. This
coun:rv has a strong currency now. It
is w'dely knewn that the now-r and
influerice of any country is directly
propcriional to  the strength of its
currency. There is no question o!
mincing words about that. In inter-
national relations, there is nothing like
absolute friendship. If 3 country is
strong and powerful, jt means its
currency is strong and powerful.

K
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Please do not think that just by ap-
pointing Shri Atal Behari Vajpayee
a; External Affairg Minister, we are
going to get new friends, in the inte:-
national sphere.

Do not think that by just appealing
to the patrictic sense of the smugglers
you will be in a position to achieve
anything. We wiil have to adopt very
rigorous measures. Of late—I never
qucestion ‘the bonaiflde of Mr, H. M.
Faiel—for the past ten days, there is
an atmosphere in thz country that you
can get away with anything. The
industrialists, the traders, the whnle-
scllers somehow .feel that here is a
Government where we may be com-
paratively safe. I am happy Mr. Scm-
nath Chatterjee has come. 1 was cor-
rectly advising them what you have
said.

SHRI SOMNATH CHATTERJEE: 1
said that if there is a proper imple-
mentation, the normal course of law
is ennugh. You {errorised them and
you took money for election purposes.
(Interruptions).

SHRI A. C. GEORGE: In the new
circumstances, I am sure Mr, Somnath
Chatlerjee will be more inilerested in
1he normal courge of the law c¢specially
in the matter of smugglers,

As I said, I will never aitrihute
motives or mala fides 1o them but
simwly because of your parly and some
cllies, snmehow a feeling is going on
that any cconomic criminal can eccape.
This is a dangerous trend. With all
humility., with all the best intentions
I am giving this suggestion to 1ihe
Finance Minister that if you will allow
this feeling to strengthen you will
never be able 1o check and control
econemic oTenders. Aleady they have
ro¢ a {~2eling in Bombay, in the coast
of Guiarat and other places that here
is a Government which is at least
a different one than the earlier one.
(Interruptions). 1 am telling a few
things in their own interest. Here is
a Finance Minister who has been
given a state of economy which is
very healthy compared to any other
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developing country, The inflation has
been controlled t¢ a great extent. The
wholesale and consumer price index
“has been brought down. It is their
duty to see that this tempo is not
slowed down. It is their duty to see
that it ig preserved and at leasi the
part of progress is not retarded.

DR. SUBRAMANIAM SWAMY
(Bombay North Easl): Mr. Chairman,
it is very interesting to hear Congress-
men speaking from the Opposition
benches and trying to hide the fact as
to why they *were not voted back to
power. 1 zm even more Ssurprised
that a distinguished former Minister
like Mr. Subramaniam should under-
1ake a digression into an area about
which he hardly knows anything.

Mr. Subramaniam proposed a nhew
doctrine, that those who are from a
particular region must fight from that
region. He quoted the example of
Gizorge Fernandes. He quoted the
example of people like Madhu Limaye;
but he forgot to mention me.

SHRI C. SUBRAMANIAM: I am
sorry I did not mention the modern
Netaji. i

DR, SUBRAMANIAM SWAMY: I
would like to take this opportunity to
say that all of us in this country re-
gar every other part as muca cr as
equally as any other part. I am sur-
prised that Mr, Subramaniam would
go to the extent of saying, ‘their own
people’. What does that mean? How
far should we push or apply this doc-
trine? May I ask Mr. Subramaniam,
what atout your former distinguished
colleague Mr. Krishng Menop or Mr.
Ajit Prasad Jain? What about Mrs.
IndGira Gandhi herself? She is from
Kashmir. By his doctrine, she should
fight from Kashmir. By her own ad-
mission, she should iight from Gujarat,
because she said that she was the
daughter-in-law of Gujarat. Or, be
cause hler husband was a Parsi, maybe
Mr. Subramaniam’s suggestion would
be that she should fight from Iran, and
not from India. And considering the
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form of government being practféed
there, I am sure she would feel very
cownfortable there. I think this kind
of logic cannot be utilized. He must
have spoken this whep he was in a
hot moment. He is known to speak a
lot of illogical things when he is
angry. He easily gets angry. The
Coastitution says that a man mav Le
registered as a voter anywhere, but he *
can fight from anywhere else.  This
constitutional principle he abides by
and respects.

THF. MINISTER OF FINANCE AND
REVENUE AND BANKINK (SHRI H.
M. PATE): When did he respezt tihe
Constitution?

DR, SUBRAMANIAM SWAMY:
Yes; maybe he has not read the
amended Consti‘ntion. That part is
still there. I would urge Mr, Subra-
maniam that in order to get rig of the
petty mind and narrow vision, he
should fight from somewhere lelse
during the next election, which would
teach him that actually India is one
and that all of us can go outside our
own villages and get some affection.
Maybe he can come to Bombay in the
next election, and fight against me.
And maybe, because of the name-con-
fusion, he may get my votes also. 1
am wil'ing to come just now,

Now, I woulq like also to take very
stronn exception to Mr. Subramaniam’g
statement that government very grace-
fully handed over power. What does
that mean? Government is explacted
to hand over power. Gracefully, of
course. We did not expect anything
else. Thig is a surprising statement tg
make, as if the warlier government hag
any option. I woulg have dared them
to do anything else. Let them try
and not hand over power ang see
what would have happened. They
would have tried, because even when
the election-results were coming out,
people who were in high offices, ins-
tead of immediately resigning—being
in governmlent—askeq for re-count angd
for repoll; and perhaps some of ‘ham
sought police inspectors; and some of
them acted in a disgraceful way; and
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some of them even had bullet shots
at them. This is thla kind of drama
that they enacted. (Interruptions) 1
would say that if this is the kind of
logic that would be applied, we can
say that we were equally graceful in
that we have not arrested Mr. Subra-
maniam and put him under MISA.
He is a free man; and he can say what
he likes. Ag long as the Janata Party
government is there, I am sure he can
spzak with full freedom; he needq not
worry.

We shall certainly prosecute people
under the normal laws, One of his
colleagueg talked about smugglers. We
are a little apprehlensive that if we
caught all the smugglers, the Congresg
party would get decimated, because
most of their workers would be in
jail, having the profession that thiey
do.

The other thing that I must take
exception to is the talk of economic
achievement. I can understang that
under the Emergency, all of them
weo afraig that if they did not come
out with the sings-song about econo-
mic progress, they would lose there

ministerships.

But after the whole thin is over,
whepn the facts have all come out, they
should at least have the honesty to
come out and put the whole matter
in perspective. The Economic Survey,
which should have been publisheq by
now, has not been still published.
Perhaps, the election would have been
an 'embarrassment; perhaps, they were
occupied doing other things in the
election, when they should be doing
official work, and that is why perhaps
it has got delayed.

I myself prepared a booklet in 1975
where I pointed out the economic
progress since emergency. All  the
facts in this booklet were taken from
newspapers, censored Indian news-
papers, and put them together. What
happened? 1 sent it openly for print-
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ing. It was during the emergency
and before the elections were an-
nounced. What happertad? The Gov-
ernment impounded all the 5,000
copies of the booklet and still I am
yet to get possession of it. Of course,
Government was in a very difficult
position. They could not catch me.
So, they caught my book instead.

Kindly take facts, step by step, 1
ask Shri Subramaniam: which of
these can be questioned? He says the
prices have been brought down. Since
when were they brought down? The
prices were brought down from Sep-
tember 1974 to March 1976, which
really consisted of nine munths be-
fore the emergency and nine months
after the emergency, and they were
brought down for a variety of other
factors. Which of the prices were
brought down? If you consider the
retail level, it is the price of fooq and
the price of edible vil, The price of
food came down beccause there wag a
very good harvest. Considering that
75 per cent of our crop is rain-fed
crop, the production is based on the
fact that raing come on time. The
price of crop came down because of
the rains. It is said that the trains
run on time because of the declaration
of emerglancy. I hope it would not be
said the Gods were terrorised and so
the rains came op time; I hope they
would not claim that.

Even at that time if the priceg of
edible oil came down, t¢ whom the
credit shoulg go? Much of the edible
oil is coming from groundnut and a
large portion of it is produced in
Gujarat, which at that time was under
the Janata Morcha Government. So,
the credit should go to the Janata
Morchyg Government, But wia do not
claim credit for it. We know the
rains came on time and that is the
reason why the commodity prices
have come down, why the prices of
other commodities havie come down.

The Government did reduce the
prices for air-conditioners and tele-
vision sets. But these, of course, do
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not concern really ihe p2or man at all.
You cannot consider .them as poor
man’s requirements. Therefore, if

you really study the position, since
March 1976 the prices have been
continuously going up and today,

tven by these spurious, fake whole-
sale price index, which is drawn up
by God knows whom, under what
circumstances and under whose direc-
tions, the wholesale price index showsg
within one year an jncrease of 12 per
cent. And if we consider the retail
price, as published by the Economic
Tirnes which is one of the lew agencies
which does publish the retail prices for
Bombay city, the retai] prices are
35 per cent higher than they were
a year ago.

These are facts which Shri Subra-
maniam cannot contestt, When  did
the prices come down during the
emergency? Thle prices came down
and rose during the emergency. When
during the period of 19 monthsg of the
emergency the prices camia down for
9 months and rose for 10 months, how
can he say that the prices were con-
trolled during the emergency? Ob-
viously, hq cannot say that at all.

Similarly, in all thie speecheg while
they bring out cverything, the word
“unemployment” does not appear at
all, For example, take the 20-Point
Programme. Even a learneq man like
Shri Subramaniam goess on talking
about the 20-Point Programme. I
acked secveral Congrescuicn  what s
this 20-Point Programme. They all
said it is a rcvolutionary programme.
Whep, I asked them what ig the re-
velutionary part in the 20-Point-Pro-
gramme, they said “we have not studieq
it. but the programme is revolutiocnarv”
But this 20-Point Programme savs
nothing about unemployment; there
is not a word about unemployment
in it. The 20-Point Programme
talks about text-books, all kinds
of irrelevant non-sense, but it
does not say a word a“ou! unem-
ployment. Why are you worried
about the 20-Point Programme? The
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Government had decided that they
shall never, as long as they were put
there, publish the estimates of un-
employment. They never d'd it. The
Planning Commission also refused to
do it. Now we shall certainly attempt
to publish the estimates of unemploy-
ment. But the fact of the matter is,
even according to the statistics of the
employment exchange registers, in the
19 months during the emergency un-
employment has gone up by 35 per
cent. These are all figures put out
by the Labour Ministry, ang this is
something which can be tested. In
this 35 per cent increase thlere are 12
lakh industrial workers who have
been retrenched.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): 1.5 million,

DR. SUBRAMANI!IAN  SWARNY:
And if you include all the Ministers
who have been unseated, you will
have an ecven higher figure.

Thep they talk of industrial growth,
but they do not mention anything
about the small industries. It is a
significant thing that more small in-
dustries have closed down in the last
20 monthg thap in the last 20 years.
According to their own figures, 16,000
small industrial units had closed down,
largely because they were not getting
any raw materials, They did not
have any lobby. Previously they
could lobhy with the whole Cabinet
or with some Ministers or MPs, but
now they had to lobby with only one
person or half a person, whichever
you like, and it is always very diffl-
cult to lobby with one person.

Even Mr. Subramaniam said that
the growth rate was 8 per cent for
1975-76 but that the figure was not
available for 1976-77. They are avail-
able. The growth rate for 1976-77 is
going to be only 2 per cent compared
to 8 per cent for the earlier year. In
the earlier year rains came on time
and everything wag all right. Your

—
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growth rale went up because agricul-
tural production went up, but in 1976-
77 rains were not on time, there were
cyclones and floods. This Congress
Government had never done anything
to meet them. Therafore, the growth
rate has dropped to 2 per cent. They
talk of their stewardship of the eco-
nomy and its strong position, but I am
sure the Finance Ministry will soon be
relessing these figures for the berefit
of all.

Similarly, they talk of industrial
output and say that this year’s indus-
trial output is going lo be¢ 10 per cent,
Lut you increase industrvial output for
wha, in which sector? It has been in.
creaseq in the public cector. What is
the use of increasing coal production
when the rest of the country is nor in
a position to buy that coal? There is &
huge stockpile of coal at the pitheads,
also of steel, fertilisers and every
other commodity. Mr. Subramaniam
will ramember that in July, 1974, this
Congress Government totally bank-
rupt of ideas, did not have any clue
how to control inflation. At that tim?
some jndependent economists got to-
gether and came up with the idea of
credjt squecze as a short-term stra-
tegy. That is what he adopted, but he
continued it for a long period. Prices
are like temperature and credit
squeeze is like aspirin. Mr. Subra-
maniam being a poor doctor kept on
g1wving the aspirin. Tro patient wus
about to die, but luckily we have been
brought in and we ghall bring some
life back into the economy. If he had
been there, the patient woulg have
been decad.

Then they talk of the foreign ex-
change that they have accumulated,
but they do not mention what the
trends are. Certainly in the first few
rienths  foreign  exchange reserves
went up, but that was largely due to
larger remittances by Indians abroad,
those in England and Canada, due to
the fact that in those countries there
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was racial violence and tension. In
the begining they were giving monthly
figures, but what about the period
after September, 1976? Is it not a fact,
I would ask the Finance Minister also,
that remittances from abroad, espe-
cially since August, 1976, have been.
steadily coming down because the
panic of Indians abroad is going
down?

SHRI A. C. GEORGE: The remit-
tance in February was Rs. 124 crores
and on 18th March, 1977 the foreign
exchange figure was Rs, 1419 crores.

DR. SUBRAMANIAM SWAMY:
But are you going to keep it in a
museum or transfer it to a Swiss
bank? What are you going to do with
it? Why have you actumuiaied all
this foreign exchange? In fact, it is a
criminal act that this foreign exchange
wags not utiliseq for proper imports.
Instead of that they just kept it in the
Reserve Bank and issued rupecs tc the
Indian Public.

SHRI JYOTIRMOY BOSU: Are
you losing sight of the fact that Mr
Subramaniam was the author of
“Devaluation of 1966"?

(Interruptions)

DR. SUBRAMANIAM SWAMY: You
will come to know very soon what
we are going to import. They talked
about that the value of the rupee had
gone up. I want to know against
which currency it has gone up? I
know what they have done about it.
This is all tall talk; thig is all
publicity ang total {alsechood; this
is total falsehood to say that the value
of the Indian rupee has gone up. It
went up some time buck against the
pound because india had the
mysterious concept of linking its value
to a basket of currency in which the
dollar happened to play the biggest
role. It went up automatically like
gadha and its poonch (donkey and
its tail), that is, wherever the gadha
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oes its poonch also goes. The same
Lay, the value of the rupee went up
geinst the pound, If you consider
he ivalue of the rupee vis-a-vis dol-
r, you will find that it has gone
Ewn. This is the present position of
the rupee vis-a-vis dollar. Therefore,
‘his has no merit at cll. TlLat is what
lhe Congress Party had been doing.
n the first place, none of them had
he courage to stand up. Secondly,
‘heir leader came up with a Fpro-
prorume which had no basis. ‘Iney
pame out with the 20-point programme
for getting some people released from
the jails. That is what all about it.
‘What is the 20-point programme?
{Interruptions)

g am one of the few persons who have
iactually read the 20-point program-
'tme, Mr, Vasant Sathe went to Paunar
and came back with lovely messages
and all that. What js the 20-point
programme. It says that we must in-
creasp production, Some people came
and told me, “Are you against in-
reasing production?” Even my grand
fmpther told me that production
ishould be increased, but she never
ecame the Prime Minister. The duty
of the Prime Minister is to specify
where we have to increase our pro-
duction because this country has got
certain priorities. There are limita-
tions on our resources. Every body
can rcay that produztion should be
increased. It is the duty of the Prime
Minister to specify exactly what are
the rriorities and which are the areas
where production has 12 he increased.

(Interruptions)

Let us look at the intellectuals of
the 20-point programme.

SBRI VASANT SATHE (Akola): You
tell us what ig important according to
yeu,

He himself does not know what he
is talking about.

(Interruptions)
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DR, SUBRAMANIAM SWAMY:
This House must know what a fraud
of 20-point pragramme is. The ques-
tion is that there are certain statistics
in the 20-point programme. I want
Mr. Subramaniam to answer my ques-
tion. He says, “In one year, in the 20-
point rrogramme, we shall increase
irrigation potential by 50 lakh hecta-
res.”

But the Five Year Plan says that
in one year we can increase only by
9 lakh hectares. And the achievement
is only 8 lakh hectares. The Prime
Minister's 20-point programme says,
50 lakh hectares whereas the Plann-
ing Commission says, 9 lakh hectares.
The achievement is only 8 lakh hec-
tares. What was going on in the
Government? Did you have guts to
tell Mrs. Indira Gandhi that the 20-
point programme figures were diffe-
ren? from those of *he Planniag Com-
mission? No. Because Mrs. Indira
Gandhi happened to be the Minister
of Planning, the Chairman of the
Planning Commission and the author
of the 20-point programme. How can
you saV. in one breath, 50 lakh hecta-
res and. in another breath., 9 lakh
hectares? And the achievement is only
8 lakh hectares.

Regarding the power development,
it was said that the piw2r penersticn
wil] increase by 2,600 MW that is,
that would be the capacity created or
the potential created. But the Energy
Minis'rv says, it is only 1700 MW and
the achievement is only 1440 MW,
That is what was going on, Did you
expect that anybody will ever con-
front you with actual figures and find
out what fraud you were perpetrat-
ing on the people of India? Al this
miakes-believe economic progress in
the last 20-months must be fully ex-
posed. I would urge upon the Finance
Minister to come out with actual facts
and figures and let the people of India
know what actually happened in the
last 20 months, how much the poor
people suffered in the last 20 months
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and how the Emergency benefited
only a handful of people. They did
not have guts to speak out and allow
anybody to have his say. They did
not allow even the speeches made by
the Members of Parliament to be re-
ported in the newspapers. With all
this purdah, the 20-point programme
might look very big. But it is not so.
This is what a poor man told me in
my constituency where 45 per cent of
the people live in slums. He said,
“Mrs. Indira Gandhi promised to re-
n.ove the poverty in 1971, We are
going to Delhi to tell her to return
the poverty of 1971 to us because the
poverty of 1971 is murn hetter than
the riches of 1977.”

SHRI ARAVINDA BALA TPATA-
NOR (Pondicherry): Mr. Chairman,
Sir, I rise to participate on the Gene-
ral Budget discussion. I will be fail-
ing in my duty if I do not congratu-
late the Ministry headed by Shri
Morarji Desai and also the Finance
Min‘ster, Shri 11, M. Paizl,  who has
to his credit varied experience of
civil service and also as a Member of
Parliament. But as a Member of the
All-India Anna DMK, I have to say
certain things to both the sides.

I am really proud to see many of
the o'd Ministers, the Foreign Minis-
ter, the Finance Minister, the Com-
merce Minister and other lMinisters
sitting as 5 shadow Cabinet on this
side. At the same time, I welcome
the new Ministers on the other side,
the nersons like Shri Mohan Dharia,
Shrli Madhu Dandavate and others.
This is the first time that the country
has got such an opporfunity io streng-
then parliamentary demoacacy ond
let us not waste it.

As I said last time, the people cién-
not be fooled for long by showing
progress mainly on papcr. They should
feel that there is real progress in the
daily life. I gave that warning last
time and the verdict hag now come.
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I am not sorry for it. We have to res-
pect the verdict of the people. We
have been supporting the Govern-
ment whenever progressive measures
were uyndertaken and, at the same
time, criticising the Government
whenever the mistakes were commit-
ted by them. Now, the verdict has
come and it has to be respected by
roth the sides. I meun the people on
the opposition side also have the ver-
dict of the people to sit and oppose
the government as and when required
for disscnt is the essence of the de-
mocracy.

This is the first time that we are
having a large number of Opposition
Members on this side to balance the
parliamentary system of Government.
There is another group like us to tilt
the balance whenevey required in the
interest of the people of this country.
If the ruling party goes on the wrong
track, we will not be cowards and we
wil] point it out with all the might at
our command and, at the same time,
we will not be failing in compliment-
ing them whenever good things are
done for the people.

When I came for the first time to
this House, I could not even ulter a
word because scveral Members used
to get up at the same time and none
coulg be heard and the poor Speaker
had the hectic time, I hope, that is
over now. And I humbly request the
members on both the sides to adhere
to a peaceful and dignified parlia-
mentary system ip our country.

This is the best Parliament that we
have this time, in all these 30 years.
Dr. Subramaniam Swoam was  very
eloquent in pointing out the 20
months’ so-called achievements, im-
balance, etc. But this is not the time
for ug to criticise the past Govern-
ment. It is alright; we had all gone
before the people, and the people
have given their verdict. This is the
time for us to act, and if we do not
act, people will punish us in the same
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way as they had punished the pPEYi-
ous Government. It is constructive
oppodition and work that is expected
of us at this time, I was expecting
Dr. Subramaniam Swamy, a great ris-
{ ing economist, with whom I used to
discuss matters in the Central Hall,
to give us a positive and clear pro-
gramme. 1 was pleased to see Mr.
H. M. Patel sitting there as the Fin-
ance Minister. But I have not seen
any positive programme in his speech.
I know that the time at their disposal
was very short, but considering his
eminence, his vast experience and his
capability, I was expecting him to
spell out the main lines of the posi-
tive programme. Every one of us
ta'ks of unemploymenti, but what is
the policy and programme to solve
the unemployment problem? That has
not been given, Let us not talk of
the past. Please tell us what you are
going to do for the future. I know
economics, it i commonsense more
comulicated., So, lat us cnine {o the
common man’s cconomics. This coun-
try is a giant, and if it has to b2 lifted
from its economic g'umber, it needs
a bull-dozer injection, not small peni-
cillin and terramycin injections. Tn
the past thirty years—I do not blame
that Government entirely failed—they
also tried their best. but they failed
in many sphere a'so. But what s
vour rositive programme and policy?
What is the bull-dozer injection that
vou ar= going to give to this coun-
try? You should tell us now. T do
agres with you that civil liberties are
to be restored, but I cannot agree
with you when you sitv that complote
economic liberty is to Le given at ihe
cost of the poor. You cannot make
the people richer by using economic
iargons and s'ogans. You have to give
constructive and positive programmes
S0 that paoble can believe and co-
operate with you in your task....

SHRI K. GOPAI, (Karur): On a
point of order, Can a Minister sleep
in the House? The hon. Minitser of
Health and Familv Planning is sleep-
ing in the House.

1977-78

SHRI ARAVINDA BALA PAJA-
NOR: I can understand this. Let him
take some rest. You can see the effect
of elections in me also; my threat is
affected.

The people of this country are
watching how the Janata Govern-
ment is going to help them, how the
All India Anna DMK Party is going
to give constructive opposition sup-
port ang how the Congress Party is
going to give constructive criticism.
I do agree with Mr. C. Subramaniam
when he came out with certain facts
which cannot be denied. Of course.
there was misuse of Emergency, but
we cannot also deny that there were
gains of Emergency. There was dis-
cipline in the country as far as the
economy is concerned. I was able to
send my son and daughter to the
school peacefully. But at the same
time I do not agree that they had
done everything in a proper manner,
and when I raised it in the House at
that time, many Members said that I
would be sent to Alirore Jail if I did
that. and my reply was that I would
prefer to go to Alipore Jail rather
than being sentenced bv the people
of this country. I said that that was
the last chance for them to survive,
and many of them never listened to
me and they paid the price for it.
Now in the very first step, I am af-
raid, the same old mood of brushing
aside constructive suggestions is being
revived. I do not warn you, but I re-
call to your memory what happened
in the past. This is not the way you
are supposed 1o function, While 1
congratulate the Prime Minister. I
would remind him of this: let it be
a rea] Janata Government not g hy-
pocrite or unreal Janata Government.
I know, vou blamed the previous Go-
vernment that they never went to
the peovle to understand their prob-
lems. And when we all went to the
veople for votes, it was not all posi-
tive votes: many negative votes were
ulsn there for people nre rot verv
much concerned only about the civil
liberties such as the writ of Manda-
mus, Quo Warranto and Certiorari,
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[Shri Arvinda Bala Pajanor]

The people of this count:y wexpect
bread, the people of this couniry ex-
pect shelter; the people of this country
expect food, and not only food but
also clothes. What is the programme
you have suggested for that in this
Budget? Will it take such a long
time for the Finance Minister to spell
out the simple philosophy as to how
you are going to help the “Janata”
by the “Janata rule”? I just want to
know in clear terms.

I appeal to you to tell the people
first that we are going to give you
employment by these methods. Not
only that, I know from my little ex.
perience of my own constituency of
Pondicherry and also other places in
Tamil Nadu what people expect of
us. ... (Interruptions) 1 can under-
stand our young men’s anxiety. People
said that the old generation is going to
rule But whenIsaw tir. Subramaniam
Swamy getting up, I thought here is
a young brain in the Government and
there will be a compromise, thc com-
promise of mixed economy. T will
come to the economy part later on.
If you are going to disturb the peace
of the House and say that this is a
different House, I am not prepared for
that and at the outset I mav sav that
I cannot be a party to that kind of
things being perpetrated in the House,
1 want sincere work, I want sincere
and constructive work in the House.
We have to rise to the orcasion  end
this is the time for us. If vou do not
rise to the occasion not only pcople
will condemn us but also other forces
will lead to a revolution in the
country. That is the warning of the
recent elections.

1 agree that thi< government cannot
be blamed for the present state of
affairs. But also remember that we
wera not a party to the previovs
government’s misdeads, we lent them
selective support. Similarly, we assure
you that we will also support you.
But may I tell you? People want to
know what is your policy so that we
can select and support? Are you going
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to give bonus to the labour? What

is your policy with regard to rural in-
debtedness? When this
bonus was represented to the Finance
Minister, I am sorry, I could not say

that he was positive but he was neither

negative but he was highly evasive.
You must tell categorically that bonus
will be given to them. When Mr. Amin
was speaking about the ecconomic
philosophy, I tried to undarstand his
thinking on our economy. Unless you
give money to them, they will have no
purchasing power. You tahe away Ly
the left hand what you give by the
right and I want to know from the
Finance Minister what sort of balanced
economy he is going to have in this
country then? In this context I tell

you about the people in the rural
areas. I know many of us got the
votes from the common man. We

always go =and talk about the poor
man in India for the sake of slogans.
But when you go to the rural pecple,
what is their position? He is indebted
upto his neck. I tell you. The pre-
vious government protected the poor
only from the private money-lenders.
But the poor is not protected from
the harassment of the Govt. rredits.
Even today I have received te'egrams
from my people that they are harassed
and put to lot of difficulties in recover-
ing the dues from them. Thea coopera-
tive and bank officials harassed and
tortured the poor common man. In
Pondicherry 1 saw for a petty loan of
Rs. 50 or Rs. 60 the poor inan iz teirg
hara'sed by the cooperative bank.

I expected Mr. Swamy to give some
suggestion. What has he got to help
the man in the rural areas in tiding
over this indebtedness? I have ore
suggestion. We have the nost-cflices
throughout our country. Why not
make them as a lending institution?
Mr. Subramaniam said that the Rural
Bank has come up to help. May be it
is very good, for theoretical purposes
but we have seen in the past that all
this does not help the common man.
But why don’t you make the post-
office as a lending institution? Why
don't you suggest such a kind of con-
structive programme? That is what
is expected of Mr, Patel. I know Mr.

matter of -
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Patel. He ie very busy there When
‘hg used to sit here, he used to advise
us also. Perhaps he thinks from the
opposition I cannot give him any
suggestion. But, please remember that
all of us are elected as representatives
of our people who require considered
attention. Your statement, I admire,
is well-written and in good English. 1
know pretty well that the Finance
Minister hag varried experience as
Finance Secretary member of this
House, in the past. You are a very
clever man. My humble request to
yvou is: let us not be escapists. I
say that the previous government were
escapists in certain matters and they
were punished. But I do not blame
all of them. Many of them were
sincere people and they tried their best
{o  help the countryv. When the
achievements were there, I heard Mr.
Chatterjee saying. ‘Thev are people’s
achievements.’ You do not want to

give any credit to them. I¢ is not
proper.
17.00 hrs. e

[MRr. SPEAKER in the Chair]

I agree with them that there was
progress in the country and certain
seconomic discipline was there. But
at the same time the Reserve PRank
of India had given a verdict inflation
is going on. As far as educated un-
employment is concerned, it is more
than 60 lakhs. The position in regard
to uneducated is still worse. Pur-
chasing power is going down. What
is the measure and what is the policy
which the Government is going to
adopt?

vou are taking Vote on Account
for four months. We will be wasting
four precious months of the year.
What are the programmes which you
are taking after four months? We
were used to such kind of things in
the past whatever Government may

be. The slogan was that within a
short span of time it cannot be done.
In economics, in the long run every-
body will die and nobody will survive
to Judge the results.

The other day the Prime Minister
was saying that he had plan for 10
vears. We have five years, seven
years or ten years plans. We should
give a good.-bye to all this. What is
your programme. Janata Party has
approached the people with the pro-
gramme. Where is it in your budget?

MR. SPEAKER: Please conclude.

SHRI ARAVINDA BALA PAJA-
NER: 1 request the Members to take
it seriously. I request the hon.
Finance Minister.... (Interruptions).

MR. SPEAKER: He is concluding.
Could you not conclude in a minute or
two?

SHRI ARAVINDA BALA PAJA-
NER: I will take another ten minutes.

MR. SPEAKER: Then, to-morrcw.

17.02 hrs,

PAPERS LAID ON THE TABLE—
contd,

PROCLAMATION ISSUED BY THE GOVERNOR
OoF JAMMU AND KASHMIR

THE MINISTER OF HOME AFF-
AIRS (CHAUDHURI CHARAN
SINGH): I beg to lay on the Table
a copy of the Proclamation No.
P-1/1977 dated the 27th March, 1977
issued by the Governor of Jammu and
Kashmir, under section 92 of the Con-
stitution of Jammu and Kashmir,
published in Jammu and Kashmir
Government Gazette dated the 2%7th
March, 1977. [Placed in Library. See
No. LT-13/77].
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17.03 hrs,

MOTION FOR ADJOURNMENT
DISSOLUTION OF JAMMU & KASHMIR

STATE LEGISLATIVE ASSEMBLY

MR. SPEAKER: We will now take
up the Adjournment Motion.

DR. KARAN SINGH (Uddempur):
I move:

“That the House do now adjourn.”

The nation nas just emecrged from
the world’s greatest and largesl
general election and the maturity of
the Indian peuple and ithe capacity for
+# gmoeth transition has evokad world-
wids admiration.

Announcing the eiections, the former
Prime Minister had called that an act
of faith, I would subwmit thut although
our party has lost its majorily, our
faith in the inherent good sensz of the
Indian people is absolutely justified.
Parties and individuals may com2 and
go, but if the unily and strength of
India is maintained and its secular
and democratic foundations streng-
thened, the future of people is assured.
It is, therefore, in this context that
I consider it nothing short «f tragic
that witin 48 hours of the installation
of the new Government in the Centre,
in the crucial border State of Jammu
and Kastmir., all democratic norms
were thrown to the wind. A shameful
and shocking political aflair took place
where gn the advice of a person with
three other Members in the House—
a total of four Members in the House
of 75—~the Ascsembly wag dissolved.
I would like to say that this has been
not only a question of any one party
or the other party, this has bcen the
national disgrace. I think it is some.
thing which I am sure when the hon.
members opposite have heard us oul
I am sure they will also agree that
what hag happened in Jammu and
Kashmir has not brought any credit
to this country.
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May I briefly -recount the political
events in the State over the last fou:
or five years. In 1972 in the general
election the congress party got a
clearcut majority and the government
under Syed Mir Qasim was foimeld
and it was functioniag smoothly, As
th=t time Shri Sheikh Abdullah announ-
ced hig desire to return to the political
mainstream and said that he was
going to wind up the plebicite front
and trcat the accession as finral and
would like to come back to the poli-
tical mainstream. So, in keeping with
the political traditions of the country,
negct:ations were oupeine] wita  him.
U timately a political agreement was
arrived at. It was indeed a very rare
and unique act of political self-abnega.
tion on the part of the congress gcv-
ernment with a clear cut majority-—
support to make way for Sheikh
Sahih. Not only that. Two Congress
ML Ac. resigned their seats s»  that
Sheikh Abdullah and Minze Afzal Beg
can be elected to the Assembly I would
submit that the situation in Jammu
and Kashmir has always been very
delicate. It is not a question of one
party or another party but the broad
naticnal interest and in that the Con.
gress willingly and happily gave its
pows+ and Sheikh Sah!h was inducled
into the Government.

For two years thereafter the Con-
gress extended full support to Sheikh
Abdullah Government despite the fact
thit there were numerous provoca-
tiong, despite the fact that the Con-
gress was often-enough abused and
iil-treated by Sheikh Abdullah and
his co'leagues. The Congress said that
as it is in the national interest even
if we suffer some humiliation we
should not mind, we should support it.
But, Sir, what happened,—I am pained
to say this,—had belied the high hope;
that had been generated by the accord.
The Congress was not represented at
the Cabinet level. We left it entirely
to Sheikh Abdullah. But unfortuna-
telv the Government displayed in-
difference to the people’s welfare and
displayed utter insensitivity to the
needs of the common people,
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As you know, Jammu and Kashmir
is a very far-flung, .vountainous and
bhckward area. What was required 1o
be done was that there should be
rapid economic development and that
the needs and the aspirations of the
people should be met. But unfortu-
nately what happend was that the
developmental process slowed down.
unemployment increased, to our great
dismay. The basic feature of the
accord was that all the secular, demo-
cratic and patriotic forces should get
togther. But what happened wag that
the National Conference, which had
cvome into being when the Plebicite
Front was wound up, was not ever
able to overcome its deeprecooted
ellergy and antipathy to the Congress.
The situation deteriorated and matters
came to a head in the recent general
<eleclions that were heid. It bhecame
very clear that the accord was not func.
tioning at the ground-level at all. In
fact tensions increased. We would
have been hoodwinking the neopie if
we had continued to support Sheih
Abdullah. AnA therefore after due
consideration, the Congress parliamen.
tary party decided to withraw support
10 the Sheih Abdullah Government

and, on the 25th of March, the Leader -

of the Party wrote to the Governor
that they have withdrawn the support,
ercicsing a list of Congress, members
and saying that they would be prepar-
¢d to form a new stable Government.
They did not act irresponsibly. They
realised that Jammu and Kashmir is
a sensitive State and we should ensure
a stable Government in Jammu and
Kashmir. We new very well that we
had a very clear-cut majority in the
House. This has not Ween disputed
by anybody so far.

Therefore, the party wrote to the
‘Governor. Now. this is where an
extraordinary development starts
happening. Sheikh Abdullah, for
many years, has been proclaiming
his democratic professions and he
has been claiming to be a great de-
mocrat. Was it not his duty, at that
time, when he enjoyed power, as a
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result of two yearg Congress Mem-
bers’ support—was it not a simple,
straightforward and clearcut poli-
tical responsibility—to have imme-
diately resigned and ask the Gow-
ernor to call upon the Congress
form the Government?

He had only three people in the
house. It is unprecedented, I think,
in the history of the constitutional
functioning  throughout the world,
that one person with three muske-
teers should have the alfrontry te
advise the Governor to dissolve the
House when there was a clearcut
majority there: First of all I would
like to make this point. Where was
political morality or propriety of
Sheikh Abdullah n recommending
the dissolution of the House when
he knew fully well that the Congress
Party had a clearcut majority? As
a result of this undemocratic action,
he would stand condemned it the
eyes of the people. I think this is
the first important point that this
honourable House should realise.

Then, Sir, what happened? What
has the Governor done? Sheikh
Abdullah should have resigned gnd
asked the Governor to call upon the
Congress to form the government
there. He did not do that. Despite
his professions, he threw them te
the winds and said ‘dissolve it'.
Then comes in the Governor. What
has the Governor done? The Gov-
ernor should have clearly pointed
out that he had only three Members
in the House and here was a party
which had a clearcut majority. Be-
fore I dissolve the House, I must
cal]l upon this Party to form the
Gcvernment, What has the (jovern-
nor done? The Governor was here
in Delhi. On the 25th letter to the
Governor goes. And on 26th the
Governor flies back to Jammu gand
without waiting, without even meet-
ing the members of the Congress Le-~
gislature Party—if he had any doubts
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about our claim, he should have
called us— but, he goes back and the
decision to dissolve the House is
taken, within three hours of his go-
ing back to Jammu, and he dissolves
the House.

SHRI BALBIR SINGH: Sir, I rise
on a point of order,

MR. SPEAKER: What is your
point of order?

SHRI BALBIR SINGH: This point
icannot be agitated before the House.

MR. SPEAKER: No, please. 1
have admitted it now. When the
Assembly is not in session and when
there is President’s rule there, this
Ticuse has full power to discuss that.
Pleasc sit down,

DR. KARAN SINGH: Sir, T would
submit that, Sheikh Abdullagh had
not acted in a proper manner in
recommending to the Governor for
the dissolution of the Assembly. This
was nothing short of outrage. Sir, I
am not a constitutional lawyer but I
do have some knowledge of political
science and of the Constitution. In
fact it will be interesting to note that
Jjammu angq Kashmir Constitution bLe-
came law when I signed it. That is a
historical fact. We are now being told
that under Article 53, it was obligatory
on the part of the povernor to disolve
the House, Article 53 is only an ena-
bling provision,

Art. 53 of the Jammu and Kash-
mir Constitution says that the Gov-
ernor may, from time to time, pro-
rogue the House or either House or
dissolve the Legislative Assembly.
But, Sir, under no Article has it been
said that a Chief Minister who has
got three people with him in the
House hag got the power? The Gov-
ernor, on the advice, of the Council
of Ministers could dissolve the House.
Where ig the advice of the Council
of Ministers to the Governor? It has
not been taken.
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I would submit another point..
Here there zre many eminent law-
yers. Under Art. 36, the appoint-
ment is made of the Chief Minister
under the State Constitution. But
the Governor is not bound by the
advice of the Council of Ministers
when he knew that Sheikh Abdullah
had only got three pecrle in the
House and the Congress Parliamen-
tary Party had a clearcut majority.
Under Art. 36, he should have called
upon the Leader of the Congress
Party to form a Government. Why
did he not do that. Unless he had
some specific instructions to dissolve-
the House in this undemocratic man-
ner.

Then, again, under Art. 92, he has
assumed the power because -of the
break-lown of the constitutional ma-
chinery. Where hag the constitutio-
nal machinery broken down? I do
not think it has broken down. TIn
fact, he has broken down the cons-
titutional machinery by recommending *
to the Governor to dissolve the
House in this undemocratic manner.
Art. 92 says that if the constitutional
machinery is broken down, then the
Governor takes over the power. Can
you find 5 parallel anywhere in the
way thy Constitution hag been dis-
torted in thig manner? Even if he
was able to do this, why did he not
act under 356? I would submit to
you—this is a very important point—
that under Art. 356, at least, the
power of this Soverecign Parliament
would have berp operative in Jammu
and Kashmir. At least there yre
democratically elected representa-
tives of Jammu and Kashmir sitting
here and also in the Rajya Sabha.
What did he do? What has he done?
The whole State has bcen handed
2ver to a civil servant. There is no
Assembly there. There is no demo-
cratic functioning. There is no way
by which the will of the people can
be expressed. Sir, T would like to
stress that not only hag constitutional
propriety and politicdl morality been
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thrown to the wind, but also the
sovereignity of this House has been
eroded in Jammu and Kashmir. Are
the people of Jammu 2rd Kashmir not
an ir.tegral part of India? )y the peo-
ple of Jammu and Kashmir not have
the democratic rights and privileges in
the same way as people of other parts
of Irdia? What is the meaning of this
exirzordinary attitude that was adopt-
ed? Surely, Sir, a very eminenrt person
has become the new T,aw Minister and
the hon. Home Minister is here,

I find it unpleasant to have—so
soon after the formation of the Gov-
ernment—to say this. Sir, I remem-
ber the Prime Minister gaid soon
after he took office: If we go wrong
people should pull ur ears, Now.
of course, it would be hypothetical
and most imprudent for me to do
that but I have to point out that you
have slipped up within 48 hours of
the formation of your government. Ycu
have not given this matter the corrcet
.consiceration that it deserved. You
have not realised the delicate situa-
tinn—political and constituticnal—of
Jammu and Kashmir, You bave
thrown democracy to the winis within
48 hours. You have wron1ly advised
the President to accept the proclama-
tion—just now the proclamatior has
Leen laid on the Table of the llouse.
Uncer this proclamarion the sovereig-
nity of this Parliament is curtailed, The
budget will not come bh2iore thff Parlia-
ment. Where is the democrafic repre-
sentztion in the budget? Thefbudget is
going to be passed by the civjl servonts,
1s this the way that the new govern-
ment is going to maintairn and streng-
then democratic traditicng? I would
liks to submit, Sir, that what has hap-
rened is morally indefen;.ible, lezally
untenable and constitutigrally question-
ahla, id

Y

Sir, let me make one thing very
clear that we are not lamenting the
fact that Congress was not asked to
form the government. Thig very
Congress legislature party wvolunta-
Tily gave up power two years ago.
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What we are lamenting is that the
people of Jammu and Kashmir have
been treated in a shabby manner.
The people of Jammu and Kashimr
who are integral part of the nation
deserved better treatment at the
hands of the......

AN HON. MEMBER: Be ready to
face them.

DR. KARAN SINGH: We are
prepared. We have just faced the
people of the State. We will happily
face them. That is not the point.
The point I am making is that 1 am
very sorry to have to soy that in a
critical matter like Jammu and Kash-
mir, the government have slipped up
and, therefore, it has become—wit-
tingly or unwittingly-—partner to a
sordiq act of political ketrayal. And
og watch-dogs of the welfire of the
people it has become our duty to
bring the matter before the House in
the form of an adjournment motion
and as such, I commend this adjourn-
rient motion before this hon’ble
House.

-/ g faed (FT) ¢ weae
TERT, 9EAr A AT & &
N & AT W WA ¥ 4V VRT §, 5]
fiw ag 7@ @21 wE-qer-ar o @R,
Far guR ARA AR qEd B}
qeqer @l a1, {99 qug F fadny
T F R F AN AW T 9 |

WU AZRT O A @ ard
foreslt & Ot & wodfa| &
AT, 16 FT FY IW ¥ 25 G
as & euslt ghwa #1 fadw e,
IEE AT FRG T HT g9 a7 4w
m@rr&:ﬂttﬁmﬁ/m Ty
@ 1 e g A o sfaeer &
{3 T FW FW 4, 7@ fawyw gwr
sfaaer o1, w§ T&i & qev gwr 4v
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FIWHIX & g1 F Wged FI, Iq F
wefrae &1 w9 @d g, gw
it A g o gfewrr soATaT

1

Het

9T Mg HEIEq,
A fra Sw wwor #1 9@w A qar
= 5 f@[wege WX TuE AR
St % @ St guRET gwr W9r, 99
F gH AN ¥ gF FI gRGA T
qr @ fearer w@ifs g
AT @ sl &1 oqew
T AT w7 gae AgY 2 )
FER & g9 W A9 THA
T #Y AT AW ar A wueAy
AT € fF T 33« garee &« &
ST g, A FEer gfawm #1 W

XTI gRERI F T F AT
awEy FEwed fear) ot

o, T fgd ¥ wrUTT 9 A A
Y S gad §, ST & AL 9T BW
TgE F WA AR HYAT WO |
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AR T We @A fe @A wgew

& g F fag ot & IeEn W
s w=i % fag sy fomr ) & wo)

FER ¥ R g R §eEl @
fema@® a8 g WEw g fE
J& HHY 3W F AT FT VA AgT W
& g W A IS TATIT 2, THH IJqEY
wqi w&q ger wfgw/) # oued
qrél & WX ¥ JArTRL AEE FEAT
wrear § & fog sF #wag 9t
T WITE Y, g9 FY AT T NI F
faarz & Wit Al | R g § -
ﬁmmgaamwm
W we™ wa“rsr“r% sim f¥ 3 faaa
! FT 1@ §9 & Gy WY W w9
wafaa W Fa@ w3 | Afq@a 54|
w0 9 WK faawa ¥ Iw[wW
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ngm*mmﬁnu zafeg
WEQH WEIRT, UF €Y IO AT
wifgr & soerd I AR fEQOur
9 F AT TG A QA TGH T §AT
. ag & | WEr wfew g ArfE,
gaTa ®iferw g wfgd, WO W @,
f& g U<y wgead ¥ /AT 9T 39
qA § aE| g AT qvY qE ATy |ee
% 9w g g fFe & Y =i g
W{mm#ﬁwﬁﬁmaml

¢ g a7 7w F1 fewwr
o7 fo& S T graT &, g1 § @ar
¢ wawt gAw famar @ @A
T wifge W faiy w%iﬁ}a‘m
B § § W T H W ata ¥
@ IuHY qEIVa FAT Tfgw 1 F omrwr
F@r g fv g @ ¥ T8 wew ¥
aeq gRm | X Wy T@mig Adqr &Y
S| AT FIQT § A AT AQEE IWo qH
AT Mfgar & 7 7o TRHAET
wfgar & ghwm 77gr & 5 97 qewTd
g W AT # &, ew) ga §8 A
wifgy, axiv Jeor wifew g
fae grd @ar Afew @M 0 WA
B9 THd w3 ¥ @ w9 EwmEr i
TE 9T T4 &7 19 FfAY, g7 wrowy
TTT XY qTAT |

W % W § oS | wae
g, F0 fag st & wiwo Y o 7
TR | I AT HET 4G W fx
fa= wwq weht & ¥ FAw 7 gEe
w1 gEew g, A ¥ e )

' #IfaeTg 9T Teeafa Y Iy T S

“fe wod Tsgufa A awfa w1 @@
e ¥ vafog &7 Tewfa w1 oaw
frar—wm w7 wifgw ? oo
W qY oy 1 5 ¥y qeaere ar
wreegfa [ T aEg 9T W e
o JEOW FNAT § IAET qETRY
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EUREREEE)
FTAT g ? Ay w3y § B wsw wAY
& WART [T AV FT qg7_Gg9a a7 |

3iF & fag saT 9% saﬁ[aa‘f G
9:fgT 4T I I TR T FET |

AT 1972 ¥ IAE FT I
fear & 1 W% Ffwg § ag [T
a g FF Q@ { @i Fzu< d3
g 1972)% 99 % I99 & TR
3¢ = a4, § fagre 77 afeaw A
& QYU FIE FAT 4T AR FET F
IR F A 9@ FATIR A q, AW
3 oF qaF GEAAT FiFg av ¥
weIT HiT afyqw e § O A
O ®E TN frow § o 7 @aw
qAEAM A FT REI T @y @
art wrwT FEm fF edaarn i &
o A et § faad 999 gu & G
@dd AT A8 ¢ & | qgr qddan
¥ quamE ¥ IATT TG FOL 0> )
@AY T@E 1 AT AT ¥ AN
@ %Y § 1 q@9q 1972 F AN
®T S TR Wy Far < &, & Fgar
¢ fr ag faeger fraam g 1 1972
& FATEl § T W FEHIT Y Srar
& Y H W T 78 A TG
gaTar | WAL T

geqeT Mg, g0 U I W
qaq Y 49 N @A AMET 1 1972
& ot faama qwr S W A ag 9w
wra)¥ frg 9w o ) s WA
g ¥, Uw Sf¥q oY T &Y a9y ¥
fqu, T@ W H dFCHA FoAoqT
%Y i @fqar # gt w1 greE
ﬂ%ﬁﬁfaﬁﬁfmmm;
€ geq ¥y foare #r F@Er 1 9wy
wifea wT Afasar & aw@ #
# ooy oF @ quAT Jrgar g fF 25
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9, 19775ﬁfmﬁﬁmiwﬁm
wifq Fijaw 6t ? @ oA R
7 T WS 9
S&TE A wifger aOE & a9
¥ R G F@ 9 7 Fg A9 W
FEr TS 5 AFaEF FUANHTH ATGT
a1 o gfew[®r gwT @ 1A
IgiA fas gaar € =g w1 & F
faorfaat =y, gwa<i =1 gfew a1 &
agedt &) fF - AT wEA SR gt
§FH FY ALY AT AT AOIY | T FAA |
gHH F1 &Y stra< fagt s & fgew}
F ART 9T W1 "gara g wg
gt ©miw o 1 wearg © fog
TT F & HWA USH | TEiAC
#F Mg & Fgar agar g v dw Taw
qq FHM qEw ¥ AT 9} qfew
# fagig bty &1 M ygTE Y R
TR AHTHIA HT AT & 91 A q7q
IR I qXH HAT 9 4T a9 F97av
grar w|zw shwa s aw A @
ar 9war wEar 1 fage wrdew
Sq W HW 9T 97 T AR, T
AFTT FY W g aw< 71 wga™.
MR. SPEAKER: The time js limi-
ted and we can discuss it when we
are discussing Bihar and other States

later on. That is 3 bigger isswe.
Please come to Kashmir.

st we-fem - & ag wwfag e
I § fF gvew ¥R 5w Fran @
Fr faarg 1 wgrT @T 0 A A et
fag st wt #@ T g WY A7
BT & oy 7@ Y 1 ¥ AT F Fwar-
g wgar Jrgar § 5 oy awAfa-
FAT T Fa7 § T FIFR H fqgm
AT F1 ®YF Afaw grarT 7@ a=wr 91
ggezafdr ) IR AT I D TH
forar v wea WA Fr @ag ¥ fav
@t @ sgisfam &wr, dfaw &ar
AfeT gt arg ¥ ¥ 7o wrE 1



173 Motion for

T wv fag oY ¥ wgr 2 FF Fronw
&1 oqq dfeara § 1w & S@fqem
®Y arq ? 9g 35 aw.ﬁmﬂ#
g AR mw & Eﬁi‘ g 93 W

g !

“All functions of the Governor
except those under sections 36, 38
and 92 shall be exerc1sed by him
only on the advxce of the Council of
Ministers.” e

DR. KA»RAN SINGH: Council of
Ministers, not the Chief Minister.

sty foovd : # gafag Fear g
f& oY 99 aw 91 @Y, "Aw 39
¥y d@fqa ) A T AT | Wa
AT HERT TER G Ay N
g v gearex fear 9@ # g
faw #gr & | Ao g fro #
fyagifeg 21 ¥y wfaew Y o
w7 foil forar war AT | AT TR
frq § | <@ #|far g & fr e
g 7Y F N9 @ qF §, T oA
g T An @Y A g DAy g
wgt a% feaiequ wr gare &, faaea
nmg'ﬁﬁwwﬁﬁmw
o7 ST A A AR R AL |
T S {A g9 § F A7 A7 § ar
& fawifenr s<r § 5 ag wmmaw
st frama &) $fae m@Awe
@R WY 9y q&q FT GHG
{LATE TG FAT IEAT FIGF T8 FE
fesfer gftar aff 8 1 g7 swaT *
wfafafa § S sar # @ gw
it | gg A gfaifed| A e
gfraa agi § | K wgar g g =
aw F faufes # &1 wlawr s
¥ g W well I WAT &
TEF AR AR AY AGI e AN FCF |
T 93 T g | & w% dends
< ATET BT FEA T OATEY L E
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“During the last 100 ywars there is
no instance of refusal of dissolution’
by the King when advised by the

Cabinet.”

gt e dfaae & Sfew i € a9 xumw
AT & g ¥ | gfer o o 1
1 [qedt 7 of, W # gfeer R
4f | gAR aTg FeET T ST Ry
FfF g o Y At Y 1 weR
& Y A oy 1 o wfaat A, o
aFeHTT & HiwoT FY T, FE Al
& frewe fFar o @ S§ & S
AR gF FIA & AATAT W TV G 64T |
FA Y T IT AW AT FHfaAe ¥ aw
@ s Arfgd a@T F@T WTHAT
Aqfewer @ w@m wq den F fay

“There has been nevertheless a
persistent tradition that he could
refuse if the necessary circumstan-
ces arose.” ..

AT 9 FET S ¢

“It ig difficult to see what those
circumstances would be.”

M g7 ax N feafy dar Af g8 ]
fr foa® agr &t <T@ ¥ ar TN
weft #1 T H FFAAT IFAT TINT
gY1 S AT 50 AT § F1§ ARG
%mgma‘réaﬁﬁﬁr[

/;f/

“& w3 78 w g g e W

%wﬁwaagawmwmmqw

73 & & fr formr orfa Y e safall
7 A & WY e Wl A g o/
fagr awr 1 sated fFar T sfFT

# qear § fF @ wIw ¥ aguw
o - 7 97 a9 ST B T8
¥ 7@ =mfdd F 99 "W @ ?

o w0 fqg : T gw@wE@r =9

w0
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wr-re e : TE qHwTaT | At
W/ FAgeT WATIT T @ €
s # ofdfeafy & zafay foz
e ¥ qgHa 91 & @i oY w1y 3
oy wgaw fwar f& swie  awar
WO F A ALY | A FERFTER
T FT A T § I B g 4T
¥ fag W § oy qfew awwr fa
N IET F 99 qAAHET K AG A
39 ¥ g gwwaT fFar w0 9w
(TR ¥ At ¥ ow fedt ¥ oAk
Jufee fFqr a1 @ @@ afed & oY
wror qeETQ a9 § § 1 ¥fFEw owmw
AT F § et 7 o a7 g3 T wwe
R a1 WR | ee wEgen ¥
AR F AT A ad Fg R E ASTE
ferag g fgr &3 7

TN Wl A IW AW AATFT
mwmgqmﬁrgag{ﬁam
WAt g, greite xf=a ot WY 99
Far & Sfaq 1 qwway g, afew ag
A oY o zafey atfoua wwmw
N X TR IgI FTQE, T H AT
Bﬁﬂf'fl"l oF A ggw RO X TE
gy

“A (distinctive constitutional fea-
ture In respect of Jammu gand
Kashmir is that it has its own
Constitution

provision in Article 370.

WH W& FEgEAr ¥ dU{ TG wer
o Y § -
“Even g0, he managed to look

dignifiley and every inch a leader.
He was attracted to the message

of the national freedom, civil liber-

ties and religious equality which
our national movement propagated
and these became the guidelines of
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supplementing the
Union Constitution under specific
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his own National Conference
which mobilised the people of
Kashmir.”

78 dfF @ @RE F1 A FET A7
frgma & o1 Tfey gam W= od
IfFT quET 37 F AW ArAA FAT
AT gax qAta aww fg o@ § o

Car gl #X 1 W AfeT s §

wararw fegfa d27 Y i A orfemmt
1 gwda fom =aafs # s o7 o7
HIEHT FY AT T q&T wAT TAEAT
qE AT A FRA | A TH A AR
grm\& f5 i wagem W O @3
AF a1 fF w0 I F woq agRa &
HIEFL ITHT AT AT AGT &
A 37 # Fad gfe¢ ¥ FwiT A
mwmﬂﬁfé‘mmﬁrﬁ)’

¥ gz W gav § % H¥e w1 H
TET AR FTH FW F (47 37 ¥ Ty
T M 1 g A i w3 %
fam dare 78 @1 wrw # G wegeAv
F1 FgTE ZAT ATRAT § £ 9w qow A
Wex WTo UHo THo, FHTAA TEATHY
wr faqer & o0 & vy | XY
w7 & g7 0 foar g, wE gAw
78 fF € @ I ar ggEar |
arad 7 XX o AR A oF B T
a7 f% A5 @t gt § f5 o @ A
@ aww foor o #= oaw, whEA
FH-4-F0 Fgrd & wm Hoa g
w €1 T wEw dwdw fY oo
aod wiesy # W Fo srfer

swfar o &m0 Fear g fo
SETUTO safery FETIT &7 & qeawat
JATAT AT | I FAF qgA {rEAr
wfed o1 fr 3 afe. 7% 9B £ 3
gFaT & f5 3 W 3% NS §, AfEw
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FT g AN mfuww TG G
qTEd & NS oY, a7 # A A
aw f#a[%fm |

o 984 fF 99 qEree £ gene
uv grger  #1 faufza fear mor oAy
qEad ¥ AT 4z IgA AMEd fE
syt a1 faufes $79_3F 7@ qOr-
A FY qRHA qa#w‘_&"mrw?
# At A atA gufeaq FW I @I g
ﬁﬁra'wifrwrﬁmﬁ%lﬁﬁ?ﬁ
w9 "qzq 3.7 faufzg fEar smar 2
st wnufaffer w sAr &
zafay iﬂlaaﬁ/\sﬁwraﬁ%mmﬁ
st aftfeafs gae s T A B fE
qIE F ITIE  FHANET FT A
gifae F77 & ford WIS W A Hiwwr
® T, AAGFT F fordt e afg €7 eony/
war, (A da F gagmawt §7 guhw
o FH F A7 fr 1 wwer A7 Swors

TATTR A MT@YT 3T F A §, Al

Y 7 ¥ @ F9T Fy " g 2,
IGF AT\ TE FT F1H (FE) Wy A,
F1 FEY FAT e AT FIA wAfw
JTETT, FYTEFT TAART & AT AZ
®T9 FTET | g HIHIT F Fq7 G947 TEY
goT 7 wa ¥ qga IR 39 S @
el WEIEH 1Rl {F q¢d AWy A3 8,
SfFa & SaETw & Alv aT AT /I |

MUy Agied, § a7 Fg4 97 W@ T
famaﬁm@aaa;wﬂwz%m
arfg_uim wEgwdr, SfE w1 A @A
faar far ? gwr ST o #@ifE
1 w99, F 9gdA FRAT I9C qI9 FIAT
o7 | ¥ § q9e 99 F F A9 famg
ag Y YA mﬂa"riﬁTéTﬂftﬁ
f& s gwr & e dfey feafs = d
gra, % ag g un fis s el Tegafa
ﬁugméﬁm—ﬁ%f*mmnﬁ
frafes w0 9\ fex & 979 FIAT
T WeIRW & AeH a9 O FA |
%ﬁaaﬁwﬁmm?fim
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ararer fagas wamw & wf@ 9y
21T 2 w12 ) fa<ita fadas ar fafrare
faaas T ATg waAnim ¥ Ifed o
FAT qfgeT & amr fasars s
afem a «f it 5 faa fadas
wzﬁwﬁ'afwm%ﬁrmm%.
I HAZTT FI T FT /7210 7 gwrv“r;
umnsﬁﬁa‘m*f&‘a’ﬁ*maﬁm
I A F FEEs & faevoag
aifsges  faq o & a8 #7 a9,
a1 gEvaHT & (99T g9 997 F | wEvaey
g g anfgd,  FE) Ar ﬁm}aﬁr i
#q qifra v 7 ag frafy geow 2f,
i agi  Teawe #1 #E7 a4T R
aEEr  qedfs dY q9E @ SAwT
AIHT ¥F a9 Ffqd | geafa ¥
st @ f i feafr BT
9Tq AEN R, U JAC FT OATHAT W
qEA § A AW, FHIT dfqa™ F @T 92
F AT gATAT MG TAfAa q@gt a7 e
F7 e A fwar @
.'?‘

f& gurw suer g A A fr W awAw
T T FIE AE, 6 WA F A7 AT
FIAT  ATAHY & FEAT H | AR AT EE
sfaws 4 &, & vk A AEer
F AT Jrer @ g, AfwA wF I fawar
¢ fF o 7 Few gET AR qAH
T FT TATE FEAT BT I G0 T3
Tq9r gnm f Afawar, wifee w7

' da #1 9w frg 6 &, ST frw A

g\ MY T AN FT AT F A H
et | agl | qvg fr aA
g ®E AT A arar 9 &

Tafad a1 @3" & 90 wder
f& wom swE A sw foar 9@

SHRI C. M. STEPHEN (Idukai):
Mr. Speaker, Sir, there are two addi-
tional points that I want to make.
The copy of the proclamation that
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‘was laid -on the Table of the House
shows that the proclamation was
issueq under Article 92 of the Jam-
mu and Kashmir Constitution. Now
this 92 corresponds to Article 356 of
our Constitution. Our Constitution
was made gpplicable to Jammu and
Kashmir by the 1954 Order of the
President issued under Article 370.
The Constitution (Application to
Jammuy and Kashmir) Order, 1954 is
before us. And that order says:

“The provisions of the Constitu-
‘tion (as in force on the 20th day of
June, 1964), and as amended by
the Constitution....shall apply in
relation to the State of Jammu gnd
Kashmir and the exceptions and
modifications subject to which they
shall so apply shall be as follows:

The point I am making is, of
eourse, for Jammu and Kashmir
there is 5 Constitution. That was the
ease upto 1954. In 1954 under Arti-
cle 370 of the Indian Constitution the
present order was promulgated on
Jammu and Kashmir. Therefore,
subject to the narration in this order,
the entire Constitution of India ap-
plies to Jammu and Kashmir. And
Article 13 of that Application Order
makes Article 356 applicgble to
Jammu and Kashmir. There are cer-
tain gqrticles which are exempted.
Article 356 §is made applicable to
Jammu and Kashmir. Thig is what
it says:

“In clause (1) of article 356,
references t0 provisions or provi-
sion of this Coustitution shall, in
relation to the State of Jammu and
Kashmir, be construed ag inecluding
references to provisions or provi-
sion of the Constitution of Jammu
and Kashmir.”

Under Article 92, sub article 2 it is
stated that certain modifications may
be made under the Jammu and
Kashmir Constitution. That power is
also taken under Article 356, What is
the difference between Article 356 of
the Indian Constitution and Arti le 92
of the Jammu and Kashmir Congitu-
tion? Whereas Article 356 of “the
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Indian Constitution, sub-clause (b)
of clause 1 says: ‘declare that
the powers of the Legislature of
the State shall be exercisable by
or under the authority of Par-
liament.”, this ig omitted under
Article 92 of the Jammu & Kashmir
Constitution. The result is that under
the Jammu & Kashmir Constitution the
legislative power, the budgetary power,
all powers are vested in the officer who
takes over the administration whereas
under our Constitution the power is
vested in the Parliament of India. By
applying this Article 356 to Jammu
and Kashmir, this Parliament has taken
over power under the emergency pro-
visions to legislate even in the same
manner as in the case of Tamil Nadu,
Pondicherry and other States which
are under President’s Rule. My first
question is this. When Article 356 is
applicable to Jammu and Kashmir,
thig Parliament has got the power to
legislate for the people of Jammu and
Kashmir, grant budgetary grants and
everything for the people of Jammu
and Kashmir, why ig it that the Gov-
ernment of India advised the Presi-
dent to sanction proclamation of Order
under Article 927

That is a very grave and important
question, on which I would ask for
elucidation, because we want Kashmir
to be part of the entire India. Kashmir
is .a part of the entire India. Kashmir
has come into the national main-stream
of India. In order to make it so, this
promulgation order was passed. We
could take the entire power. Why
was Article 92 preserved, when article
856 is available? Why is the officer or
the bureaucrats given all the powers,
when you have got the power to take
over legislative functions and every-
thing? This is important, particularly
with respect to a State like Kashmir;
on thig a clarification is called for. I
submit that whereas under the Presi-
dential Order, Article 356 is applicable
nullifying thereby Article 92 ie. mak-
ing it inoperative, the order passed
under Article 92 by passing an order
to be passed under Article 356 as per
the application order of the President,
this order passed by the Governor with
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the consent of the President of India,
is absolutely null and void. Thig is my
first point.

"My second point is that the Govern-
ment of India have got to explain to
this House why they preferred Article
92 to Article 356; and why they pre-
ferred Mr. Jha to legislate vis-a-vis the
Parliament of India doing it. Again,
Mr. Madhu Limaye said that when an
advice is given, it has got to be accept-
ed. Let us look at Article 35; it says
that all the functions of the Governor
except certain things shall be exercised
by him only on the advice of the Coun-
¢il of Ministers, May I submit that
the Jaw with respect to the dissolution
of Parliament has now been spelt out?
1 will read out an authority, where it
is spelt out as to what exactly is meant
by convention, and what exactly the
rules are. I do not want to read all the
rules; I would read only this:

“The Crown may, under certain
circumstances, refuse a dissolution to
a minority government, whether de-
feated or undefeated, provided an
alternative government is possible
and able to carry on with the exist.
ing House.”

‘This is a Cambridge University publi-
cation and accepted as an authority in
the constitutional law. It sums up the
law on the matter in these terms:
“most constitutional lawyers seem to
support the idea that in a divided
House, particularly with a multi-party
gystem, a minority government, whe-
ther defeated or undefeafed, is not
entitled to a dissolution if an alterna-
tive government is possible; and fur-
thermore, it is capable of carrying on
with the existing House”. Therefore,
I submit that the law with respect to
the constitutional conventions are these.
The Crown has got the authority to
dissoive’ This is number one. Second-
ly, the Crown can dissolve on the
advice of the Prime Minister. Thirdly,
the Crown can dissolve on the advice
of the Council of Ministers. Fourthly.
the Crown can refuse the dissolution
if an alternative government is
possible.

CHAITRA 8, 1899 (SAKA)
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What the Jammu and Kashmir com-
stitution has done is that it has vetoed
the proposition that the Prime Minis-
ter can advise and that a dissolution
can be on the basis of the Prime Min-
ister’'s advice. This hag been a con-
tended proposition and the settled law
is that the Prime Minister, as distinct
from the Council of Ministers, cai
advise. But the Jammu and Kashmir
constitution says: ‘“not the Prime
Minister, but the Council of Ministers.”
Secondly, it is stated that the arbitrary
power of the Crown to dissolve with-
out the advice of the Prime Minister or
the Council of Ministers is taken away.
Thirdly, the point is that by the use
of the word ‘may’ in the subsequent
clause, the power to refuse |is
preserved. That is the conven-
tion, by giving the authority to
refuse, if an alternative government
is possible. That is preserved by the
constitution of Jammy and Kashmir.
If so, the first question [ would like te
raise is this: Did you apply your
mind as to whether this advice was
given by Mr. Sheikh Abdullah or by
the Council of Ministers? The news is
that Mr, Sheikh Abdullah arrived here
on the 24th; and he was here on the
25th and 26th. Six of the Council of
Ministers had resigned. Their resigna-
tion was not accepted,

Therefore, they were the Council of
Ministers. So, this question has to be
gone into whether the Council of Min-
isters met, whether the Council of Min-
isters have recommended, or whether
this recommendation was by the Chief
Minister. Even going by article 35 of
the Jammy and Kashmir constitution,
a recommendation by the Chief Minis-
ter shall not be accepted; it is only a
recommendation by the Council of
Ministers that shall be accepted. I
would like to get the report to see as
to what exactly the position is. If the
advice isonly by Shri Sheikh Abdullah,
it is absolutely without legal basis.

Then, even if it is by the Council of
Ministers, it js undisputed that an al-
ternative Government 1s possible.
When an alternative Governmen? is
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possible, 1 do not know how this sec-
tion 92, or article 356 applies. Section
82 applies only when the government
of the State cannot be carried on in
accordance with the provisions of the
Constitution, only when the Governor
igs satisfied that the government of the
State cannot be carried on in accor-
dance with the Constitution it is only
then he has got the jurisdiction to dis-
solve the Legislative Assembly. But
the factual position is that the govern-
ment could be carried on, because it
is not disputed that there was an al-
ternative party, which was prepared to
take over and run the administration.
Therefore, even if section 92 would
apply. even if article 356 would apply,
the basic question is whether the go-
vernment could or could not be carried
on. There wag no break down of the
Constitution. Therefore, there was no
jpstification for an officer to take over
the powers which remain vested in the
Legislative Assembly.

One more gquotation from the same
book, It says:

“Dissolution of Parliament is in
this country one of the prerogatives
of the Crown. It is not a mere feu-
dal survival, but it is a part, and I
think a useful part, of our constitu-
tional system.......It does not mean
that the Crown should act arbitrarily
and without the advice of responsi-
ble Ministers, but it does not mean
that the Crown is not bound 1o take
the advice of a particular minister to
put its subjects to the tumult and
turmoil of a series of General Elec-
tions so long as it can find other Min-
isters who are prepared to give con-
trary advice. The notion that a Min-
istry which cannot command a majo-
rity in the House of Commons.....a
Ministry in a minority of 31 per
cent.......in these circumstances is
invested with the right to demand a
dissolution is a8 subversive of consti-
tutior.al usage, ag it would, in my
opinion be pernicious to the general
angd paramount interest of the Nation
at usage”
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My submission, therefore, is this is a
dangerous constitutional precedent that
you have set up. An alternative go-
vernment ig possible, the advice has
been given not by the proper person,
article 356 was by-passed, Parliament
kept away from the whole thing, Par-
liament is not given the power to legis-
late for the people of the country and
an officer was given all the powers, as
it Jammu and Kashmir forms a sepa-
rate country altogether, which has
nothing to do with us, as if it is not a
part of the national mainstream. This
speaks ill of a government which is
headed by Shri Morarji Desai. That is
all what T have got to say.

1 do not want to controvert all
the allegationg made by Shri Limaye,
That can be done in a different
forum altogether. But it was un-
fortunate that Shri Limaye made the
observation that elections in Jammu
and Kashmir were rigged. Let him
remember that the top persons who
now guide the administration on the
other side, they were part of the
Government of India they were the
guiding fathers in the Government
of India, when the elections in Jammu
and Kashmir were taking place. It
is absolutely against the national
interest that on the floor of the Par-
liament of India we should make &
statement that whatever elections
were held in Jammu and Kashmir
from 1947 onwards were all rigged.
By this statement we are giving grist
to the mill or international anti-
Indian propaganda, which wil] give
a good handle to Pakistan. I am
sorry this statement was made. 1
firmly repudiate this statement, That
is all what I have to say.

SHRI K. S. HEGDE (Bangalore
South): Mr. Speaker, Sir, ] am ex-
tremely happy that the tongress
Party has developed faith in demo-
cratic norms. But’the bona fides of
this claim have still to be examined
in the days to come, to know whether
it is only a political stunt or whether
they really believe in democracy. Be-
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cause, the last 20 months’ rule of the
Congress Party has demonstrated
. cpmpletely that it has absolutely no
faith in  democracy. Every demo-
cratic institution in the country has
been damaged, every organ of the
State has been either damaged or
partly destroyed. '

18.00 hrs,

Coming to the imposgition of Gov-
ernor’s rule in Jammu and Kashmir,
the Congress Party will remember
what it did in Tamil Nadu. I am not
here to consider whether the Tamil
Nadu Government was a good or a
bad government, but it was mot for
the Central Government to decide
whether it was good or a bad govern-
ment, it was for the people of the
State to decide whether it was good
or bad.

SOME HON. MEMBERS: And
they have decided.

SHRI K. S. HEDGE: The Members
of the Congress Party say that they
have decided. If they have decided,
the people of India have also decided
that the Congress Party was a, cor-

rupt party.

DR. HENRY AUSTIN (Ernaku-
ljam): Was the election in Tamil
Nadu also rigged?

SHRI K. S, HEDGE: I do not
konw. you are in a better position
to speak about it.

SHRI M. KALYANASUNDARAM
(Tiruchirappalli): On a point of
order. We are now discussing the
Kashmir situation and not Tamil
Nadu. Is it in order for the hon.
Member to compare Tamil Nadu with

Kashmir?

MR, SPEAKER: There is no poir}t
of order. Both are parts of India
and they can be com.pared.

SHRI K. S. HEGDE: He seems to
be very touchy when I refer to the
democracy of the Congress FParty
supported by the CPI earlier.
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Let us now consider the question
from the political as well as consti-
tutional points of view. So far as
the first is concerned, there wasg 4
political agreement between Sheikh
Abdullah and the Prime Minister of
India. Under that agreement the.
Congress Party agreed to hand over
the reins of power to Sheikh Abdul-
lah. It was an agreement entered
into, though not pefmanently, but at
least for the duration of the Assemb-
Iy's life. Sheikh Abdullah appears
to have made several attempts to
hold local board elections, but the
Congress Party persistently stood im
his way because they were afraid of
facing the people. They did not
want an election at all.

I am not going into the questiom
whether the elections in 1972 were
rigged or not, but there is no doubt
that there were complaints. ‘They
may have been true or not, but the fact
remaing that there were complaints
and therefore the genuineness of the
electiong was an open issue

Let us examine it from the consti-
tutional point of view, What was
the basis on which the Congress
Party made over the power to Sheikh
Abdullah and his Party? Congress
members were the elected represen-
tatives. It was their duty to carry
on the Government if they were the
real representatives of the people.
Under the Constitution of India
as well as under the Constitution of
Jammu and Kashmir, it is the re-
presentatives of the people who must
govern the State, not anybody and
everybody. If the Congress Party
really represented the people if the
Congress Party believed that they
represented the people, they could
not have handed over power te
Sheikh Abdullah. It was not a pro-
perty right or a transferable right.
What is the necessary implication
arising from their handing over the
reins of government to Sheikh Ab-
dullah and his party? It is that they
have recognised Sheikh Abdullah «s
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[Shri K. S. Hegde]

the real leader of Kashmir and his
party as the real representatives of
the people of Kashmir. Having done
that, they have no right now to say
that they will again take over the
government.

Can you show me one constitution-
al provision or legal provision under
which an elected party can hand
over the power to any other party?

(Interruptions)
SHRI C. M. STEPHEN rose—
(Interruptions)

MR. SPEAKER: I do not allow like
this. You are a senior Member of
the House, Anybody can do it. We
will be helpless.

(Interruptions)

SHRI K. S. HEGDE: It shows that
that party isthe real party of the repre.
sentatives of the people of Kashmir.
What happened? The term of the
Legislature was for five vears. The
Congress government at tho Centre
declared emergency, imprisonedq peo-
ple extended the life of the Legisla-
tures and thereafter. the Congress
party in Kashmir withdrew its sun-
port extended to Sheikh Abdullah.
The real auestion 1n docide is
whether Sheikh Abdullah, when he
demanded the dissolution of itbe
House, was voicing the opinions of
the peopnle or not? There is one
estahlished convention abnut it. When
the Prime Minister asks the Head of
the State to disso've the Legislature
and if the Head of the State comes
to the conclusion that the demand is
supported by public opinion, then it
is the duty of the Head of the State
to dissolve the Legislature.

Mr. Speaker. vou will remember
what has hanpened recently in
Australia. The Governor General of
Australia dissolve the Legislature. In
Australia, the Labour Party was in
majority in the Lower House. The
Governor-Gen<ral opined that the
majority in the Legislature did not
represent the majority in the country.
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Similarly, the Government of Kash--
mir has evidently come to the con-
clusion that the Congress majority in
the Legislature does not represent the
majority of the people in the state.
It was open to him to come to that.
conclusion. I do not know why the
Congress Members are very touchy in
facing the elections. I know, they
probably know, what the result will
be and that is why, they are not will-
ing to face elections. I am quite con-
fident that elections will be held there
very soon and the democratic process
will again be restored. Then you will
find the free representatives of the
people tkere governing the State. Under
these circumstances, I support the ac-
tion of the Governor and oppose
the adjournment motion as it has no
substance.

SHRI ABDUL AHED VAKIL
(Raramulla): Mr. Speaker, Sir, the
controversy raised by the Congre:s
Members about the imposition of
President’s Rule in Kashmir is to be
looked in the background of Article
317 of the Constitution of India
wherein the special constitutionai
position has been given to Kashmir.
According to the Constitution of Ka-
shmir, it is the Chief Minister con-
cerned who advises the Governor on
the functioning of the Government
and whether it functions according to
the law of the Constitution or not.

Now, the whole episode is to he

looked into from the background
which is totally  political. When
Sheikh Abdullah was  installed *

power, that was the consequence of
an agreement between the Congress
party and the National Conference in
consequence of which the then Chief
Minister of Kashmir steppeq down
and Sheikh Abdullah was restored to
Chief Ministership of Kashmir, I
would like to know first, whether the
suppression of the rights of the pro-
ple of Kashmir is murder of demo-
cracy or restoration of drmocracy.
Our friends here have said that it is
murder of democracy. 1 say, it is res-
toration of democracy in Kashmir.



189 Motion for

“After a very long time, the people of
Kashmir have been given an oppor-
{unity to send their real representa-
tives to the Assembly. The Congress
has also got an open fleld to field
their candidates to fight elections and
measure the strength, if any, they

have.

~ I am very confident and I repeat
with full confidence that the reverses
in the whole of India alerted the
Congress people in Kashmir to take
event from Sheikh Abdullah by say-
ing that they withdraw the support
or they do not want to give any fur-
ther support to him, What do they
say to the statement of their own
Congress General Secretary who says,
“Most of the Members side with me
and we do not want to withdraw the
support to Sheikh Abdullah”?  The
Congress in Kashmir is itself a divid-
ed house. In the circumstances, when
the Congress party having a majo-
rity in the Legislative Assembly was
divided against itself, when the
machinery of  the Government
could not be run, Sheikh Abdullah,
who according to them is the accre-
dited leader of the people of Kash-
mir, advigeq rightly to the Governor
that, under these  circumstances, it
was not possible for the Government
to function in accordance with the
Constitution, in accordance with the
law and the political atmosphere that
had developed through the misdeeds
of the other side, that the Assembly
should be dissolved and, therefore,
the elections be held so that the
people of Kashmir get a chance, after
a very long time, to elect their own
real representatives to the Assemblv.

I do not want to spell out that
stifling atmosphere created in the
last 20 months in Kashmir. I do not
want this opportunity to be taken
for narrating the atmosphere which
wag built deliberately for the sup-
pression of the rights of the people
of Jammu and Kashmir State. The
action taken by the Governor and
supported by the Central Government
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is absolutely constitutional and right
and the people of Kashmir, as the
information goes, are solidly behind
it. They have hailed the decision of
the Government. Therefore, I say
that the President’s Rule imposed in
Kashmir is a right decision and it has
come at a right time,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Mr, Speaker, Sir, it is
good to see that you have readily
admitted this adjournment niotion
because, as I gather, from 25th June,
1975, all the windows and ventilators
even were closed. Previously,-we had
seen the ruling party trying to seek
shelter under the table of the Sye:iker:
Well, that has not happened in this
case.

The adjournment motiop betrays
Congresg fear to face the people. What
is sauce for the gander is not sauce
for the goose. That is revealed very
clearly. What does the Constitulion
say? It was signed by the mover of
the adjournment motion himself.
Whether he was mature or not is a
matter for me to question. If the pco-
ple wanted to amend the Constitution,
they could change it. That is difTerent.
But according to the Constitution, the
procedure followed by the Gevernor
was the only course left to him, 1
want to be enlightend by t'e non.
mover, Dr. Karan Singh. the ervtwhile
Minister of Nasbandi. How does the
question of censoring the present
Government arise? I would like to be
educated on  that. According to the
Constitution which hé had signed—I do
not know whether he has read it; Mr.
Madhu Limaye has correctly pointed
sut—in article 35(2), it clearly savs:

“All  functiong of the Sadar-i-
Riyasat except those under sectionrns
36, 38 and 92 shall be exercised by
him only ..."”

Mark the word ‘only’

“..only on the advice of the Coun-
cil of Ministers.”
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[Shri Jyotirmoy Bosu]
Coming to 53(2)(b), it says clearly:

'“The Sadar-i-Riyasat may from
time to time dissolve the I egislative
Assembly.”

I would like to be educated as to
where the lapse is, how you propose
to censure the Government and for
what lapse. This Adjournment Motion
is a censure motion. Therefore, we
would like to be enlightened where
you have discovered the lapse on the
part of the present Government sitting
opposite to you.

Of course, if you look into the recent
past or even the past, you would see
that the Congress Party sitting on my
right where the cushion hurts them, I,
know, has been the topple masters and
mistresses. This has come 1n their
mouth in 1959: ‘Samara Vimochanam’
in Kelrala. We  know liow it was
done. We know who was the President
of the Indian National Congress at
that time, now gone into oblivion in 1,
Safdarjang Road. We know what they
did in 1967. In West Bengal, Mr.
Dharma Vira did a wonderful job of
toppling. But we went back to the
people in 1969, and as agrinst 44 seats,
got 88 seats. Again in 1971, there was
a total of 135 seats and our Party
alone, if I remember correctly, had 117
seats. In spite of that, the Leader of
the Party was not called to form the
Government. Therefore, I would say,
‘Doctor, heal thyself, What did
they do in 'Tamil Nadu, I would like
to know . ...

MR. SPEAKER: Tami] Nadu can be
taken up on some other day.

SHRI JYOTIRMOY BOSU: Let us
see how pious are they in their minds.
Take the Anti-Defection Bill, 1973.
The Chairman of that Commiitee is
sitting here. From 1973 to 1976, there
have been seven extensions. If defec-
tion is in their favour, it is very good,
but if it is against them, then it is
very bad. Mrs, Indira Gandhi, the
erstwhile Prime Miniser, thrown into
the wavte paper basket by the people
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of this country, has said that it is very
bad because in Kashmir, ine Congress-
men had defected to the Oppositioa.
But when it happened elsewhere, defec-
tion to the Congress Party, it was very
good. I want to find out from my
friends in the Congress Party why
they are frightened to face the people.
It is because there are two things.
Firstly, they know that the people
would throw them into the Bay of
Bengal or the Indian Ocean, and
secondly, I know, it is certain that the
money bags are not coming forward
this time to help them.

Mr. Dogra, the Congress leader
in Jammu and Kashmir, 2ame out say-
ing that the decision ‘is politically
wrong’. I understand, it is politically
inconvenient. It is not ‘wrong’, it is
‘politically inconvenient’. What did
they do? Even local body elecions,
they were frightened to face. 'That is
why they went and caught the feet of
Sheikh Saheb and said, ‘Please save us
from this debacle, otherwise, the whole
country will be jnfluenced by them'.
So, even the local body elections had
to be postponed. The fact of the case
here is that the Congress Party staited
withdrawing the support when they
came to know that Sheikh Saheb had
decided to go to the polls to seek the
people’s mandate. I will quote from
Mr. K. K. Birla, a great friend of the
Congress Party, from the Hindustan
Times, dated the 26th March, 1977, it
says: )

“According to reliable sources, the
Congress Party decided to withdraw
support to Sheikh Abdullah afer
coming to know that the Chief
Minister was thinking of dissolving
the Assembly and ordering fresh
elections.”

That was the fire alann, anc¢ the
moment it came, they tried to rum
away through the fire escape. That is
simple. I know it very well The
whole trouble was there. To Mr. Ab-
dullah, our friend, Syed Mir Qasim,
who must be hearing us, always gave a
good certificate. I am quoting fromwr a
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paper owned and controlled ty the
Congress Party, ‘Nationul Herald’
Februa.ry 25, 1977. 1t save:

“In a statement Mr. Qasim assured
Mr. Sheikh Abdullah of full recipro-
v cation .... The understanding }.et-
* ween the two parties was baserd on

certain fundamental «4and shared
ideals.”

Suddendly, Mr. Abdullah., when he
refused to oblige them, when he refus-
ed to become a stooge and when he
refused to become their henchman-—he
is too big for the Congressmen to be
swallowed—became a bad man and it
is for the House to decide. There was
no no-confidence motion against Sheikh
Abdullah on the floor of the House.
We do not go by the pep talks ard the
bazar gossip. Was there any no-con-
fidence motion tabled on the floor of
the House? 11 is because he decided
to go to the polls, immediately they
thought that the fire was coming. the
plague was coming and "we have tc run
away and quickly withdraw the sup-
\ rt and topple it.” But that d:d not
work. Mr. Abdullah is a seasoned
politician and sullered long inmprison-
ment at the hands of these peovple.

I say people’s demand has been to
do away with the Congress govern-
ment and they wanted fresh polls. I
,woulkl say the Kashmir University, the
Regional Engineering College and
even many many Youth Congress
leaders had sought the dissolution
of the present Assembly and sceking a
fresh mandate from the people.
Therefore, under the circumsiances
these crocodile tears that they are
saving  democracy—we  have seen
enough of it and in the whol2 werld we
had a tarnished image in the last 20
months. 8o, Sir, I oppose this adjourn-
ent motion which should be thrown
mnto the waste paper basket.

Y EFAT G HIM (I
TV qTEA, AF A arfadi H RS
FAY ¥ 972 T AT FT QU OAAE &1 T
¢ fr awQ% @ aga weer g%, Al
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9 & 7 9 A 6 F 7T A7 | gER
grq gy famd it & 3 oed) avdR
F, afew a8 97 39 ) FT Fa™
AEN ¥ OT8 AT TSR QIRT A AN HIqrT
fom ® Somt &Y | @S ag A
g fa FerT & 77 grm, | A g
gt 98 & fF @ @ gEd ¥ gEA
Tt fFar 91 39 & 418 F19 §7 gATa
aafvar a1 ? FUG § 1972 ¥ IHR
FATAT A7 A Tg g7 fF 98 o
ST g 9, qg g a1 q| Y |
ST 1951 H W@ qEd I 3AIOA
FTAT8 F | aq WY A0 A F77 foF g
AT TGN T | I GHY g 1T qfwEaa
FEAT AT | 3T F A1 IF W A9 g
TIfEEATT HIT Iq FT AT ZHIT TZ FAl
gt g f Fefix § & oft g
HTRTETAT JET 20T | 0A qFKAId 3
T F1 2 fF s7 0T | & o 39 fawen
FYAF IS 7EE | GAfF 1972 F A
¥ AA9Y I AT IT F I FEAT A,
Mo U Tro AL W IAF WY Al
H¥ T S, TATAS TEATH A3 H1 3IF
& Y g9 aTgT NT | FAT g qF FAGT
#1 HSAT F ATV F&T ITT A7 7

wa u@ qgd 7 a8 @1 f5 gfaan
¥ g de9 T2 &, qMTAT AW OF q&r
faarer gt fqa Fvaw g1 0f fow §
ag arfag < faar fF Asga F R 9%
FE TEAT  THSIT AN W AFAL,
FIHT F ANT T T GIF AV AT
ag foar fears € aat fF arfeea &
gasA™l f wwiaa @ owwtaa
FONR F THAAAMEI FT TAZH FIHIT
"z F Fegw qiFEW @ geT
=1f20 | 39 a9 gAF 57 W) Fi fowe
frar & 7€ ag Al &, w9gw @
far oz &8 far 7 fray g R
¥ Tadls AEF T a&dr | qire_d A
g8 ghiwa %1 qra A AT i e
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[ ageaz wiwr g2ed)

I go oY @, TR T FEATRIT HAT
g @ aifswE & W7 oweAl gamHd
IR [ET AN A7 | | AT 7
gari@ § + 7% drar 2, B 21 qr
Y SwF AL 2 |

ar@ § gaat 9T & fwm oo
¥ g WA W@ @, 9g T WG AR 2 |
9§ 9@ A 4 g3 fqar f§ a7
g 75 fgegeqm @1 fafasst & aan
JMed € a1 9R ag A 27 srd, foma
¥ omar v fagwa = | qa J@y
foa gama & 1 a4 | q8 gAw
gW AT I WY AFA 9 WIT AL G F
aFa 9 | Afgw @ A qw F faq
¥ gua {191 6 FE 9t o agad 2,
agl q¢ WY 47 AT, WAL I
age fafaed)y ® s & stv F99 a
arka ITAT 9Tar € at g1y 2, #aifE
48 T I [ 337 ¢ [ afda #1€ e
ad &, afaq § awFv .. (HFYW)

Ty REreq, H 48 Fgar § & w
Frag aet @1 qF, JwrT W7 afs &
gva fr #1979 9% a1 w7 aret
AIW 9 {eF F1 I, AT 1 q7ATg
AR FT | TG FWA A" &7 fgar 2
TFR-FTIHIT H AGAA FAH AT FEFGH]
7 mgafwa dOr afFa o & fga
@ifq? gud oF a1 I &) {F g9 HqAy
a1 & BIET & H N9 q1gd ®1 91%
fafee™ amg & | 9@ AEd F fqF
gEER gg 97 F a y@EEel F JEy
AEY T | gATY &1 WY 9 gEE f2a e
JAET T 4T AG AR AR AHIAIT
HIEE F1 AR AT | I GHY FAET
IS U8 9, g7 agd ¢ ¥ e
qTHq FWHIT § T 7 I3, AR F1
w=o1 uefafagam fae | @ wr waw
g7 fF IAF ATH 9T SAAYHE AT, TR
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g @t v qum 91 qufe @ 8

@Y &, At F1aa 7 a1% 73 fouy fF Fidq

qef qUIE AEF T gFAT | ST At

T ag fagAar ar 5 gaw gy

ST T FATT FT AGY oY q1 IAET
ifed ot fF w99 F 399 arwa el

4T, FUF F g Ivg arEwd qrfaqg FIAT

arfgd 4Y, 9@ @F &F I TA

@ fraF fesaem frar amsa

 feama & suw a1 9wg wE 3

w7 qifqamie & St gATwA gu,
I NG AR WX gHTY IO IE
FaRET g ff 3 H1E g @Eh, A
3 €€ gH AT | TH 6 "I agT F & |
W@ gTgd 7 UF I g4, F9 7 IMT
1 IMI SN | 9ET "Aade a8 § fF
SE-FTeT # wmg e qw @
R 5@ 9129 3O ALN & | WW & &I
IATT SAFI GUTT ATE & |

megw Wy, §A 13 OHT I1T TEl
45 ST {o "reaesr Far o g & ggr
q¥ WA AEY FEAT AEAT | §TF AIL
4T qg A FgAT =ngar § F 39 avw
¥ uF AfF 7 uW GIgH ¥ HLreT H
FET 9T AT & | FUE 7 FH1 A AT
diZ oy g 1 qd 9N ¢ fF wera A
uF & FT g, 39 97 ¥ F9 afegw
Fanfedr & sia

FAT 36 AT T 8 F o qg TR
srar & f& wefaa ww i, @9
qam F faar § & —

“There shall be a Council of Mi-,
nisters with the Chief Minister as
the Head to aid and zdvise the Gov-
ernor in exercise of the functions.
All functions of the Governor ex-
cept these in Sections 36, 38, 92 shall
be exercised by him on'y on the ad-
vice of the Council of Ministers.”
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Sar | S A W gy Ay
®IGT @ T3 5 arer i qv 9w
faffers %1 wze 3, wre g Gfifva)y #m
FLOET AL fesHADA FY veATs  FY
qFar g | afed qrg-Fredy & #réd
# 92 iy A% 2 fF nagrzg ZAY AifgT
Frefae o fafqees w1 | Frelzawa
# {5 awr & 24 @Ay 7 gz 73y faan
2 U9 gy Wiz 2 —

If at any time the Governor is

satisfied,

aFr Afzedsom 2 =fza,
masaz 2 afardaory | 3a€y AfianT
aur gt s {5 37 uzary o arsfaa
o, fafaeas |
Here is thy proclamation issued by
the Governor. It does not contein
evea a single sentence indicating
whether he did it at the advice of the
Council of Ministers?

“Whereas, 1, L. K. Jha,
(Tfo Fo o & "FEF  TWHIT HIT
| A aFr )

Governor of the State of Jammu
and Kashmir, am gatisfied that a
situation has arisen in which the
Governmen! of the State cannot be
carrieq on ip accordancs with the
rrovisions of the Constitution of
Jammu and Kashmir (hereinafter
referred to as ‘“The State Consti-
tution™).
Now, therefore,....”

It has not mentioned a single word
about the advice he got from the
Council of Ministers.

FHR § AT HIT F jedAeT
1 @ew F fear mm oW Swar
T #7 gget 37 a2 & f 3@ &
Fek 7 foe @@ gera dar <
fem &1 whwwm & fawfaer & &
TE-E a0 § Fur 97 fF o9«
g §IFIT qUdd § AQIHT a7 I &
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grat ¥ wedfed A @, wewa
AT 599 WIHT TGl @ AFIT |
qAWT & WAAT §IE0 Iq K GOE &7
HEAT TAT F AW & @A @ & |
g TF ANAT JEAT 2, TH  HEHY
qEAT |

q @R F FEIR FAW X
fgearg 97 oF FEO T@ TME B,
IAY SATHT FT e fruT & AR
gz arfag & qargfe ag FoMe
F AWM #  Geag AL &
(suqum) WX FE TEW qg Fo
fr st@ wsgemm #FTEIT F  afEE
Az & Ar & wgam WA g &
AR A T gA. A G §-— AN
A1 sEaTd 9 e agr & —fF
AR A § NG FEgeAT ¥ fGgATH
feqiezom g1 ©3 &1 foq o0% &
IFW AqEr AET A UF gEL At
FT TqAH FOQT &, Iq F TWyHAT
F 7T AR FAF JGVE | HTOSOA
T 498 ¥ g FTAIET AN
fzar mar, 39 1 SO F@rdr wE,
foraredfy  wae FAT WET AW
fretaeey &1 gar & Ty gwW T
q A€ FgAr AgA o, AMFT IW
IXEH 4 TF Qa7 @y @ fear
g fFgr 7 arg #wgv ¥ fou wemw
g1

T OWeF H A AT Re w9
gfaszaer ¥ wiaga @1 W 2, 1
3w 1 = qifggRe 7 femya gan
g1 U ¥ A FT AT A ¥
dary g, AFA qI FHIX FT F9T
qgi TS AT AFAT 2, WIT UF &
ATHL 45 FT gATY faeqa 71 &Aam
FUM | qAAT g AN r o9 fFa
ATE AT W E F gg A @R &
f& vt 1 g@R gwEawE a1
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'

[ Agwe wh F7an)

AT & WY I AT qHEr
W g ¥ AW F ogEE A1 AW
frard ok S7 ¥ dwam # @
frar @1 @ A g faeierdh 9%
fag av 2

hppm [ gleyd il amae 8]

oS Leele 2l gme cale
lyg2 € by ol 02y & Mo jupayds
et g6 oyt 45 2 LS gn o el
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“There shall be a Council of Mi-
nisters with the Chief  Minister as
the Head to aid and advise the Gov-
ernor in excrcise of the fumctinns.
All functions of the Governor ex-
cept these in Scction 36, 38, 92 shall
be exercised by him only on  the
advice of the Council of Ministers.

eylat gy & g g®3e b
Ji'.; a5 S 4 o> oeale ;}-‘L*
2l o8 ylade PRIT R RSTIE SN
Uyt e l'""‘ JS,,.S@,‘- Xy ,5’ .
Vil 8 sailydel (8 pauadyyTy 5y

u?*"i é ”“:\\-\s Jres 0‘6.’ - 2

MARCH 29, 1977

Adjournment 204

parilgdgl 65 & Do =y kg pe
pRake S JaiS Lpaly e
s gy S ybyeRelail - 8
7 JLIS PN S S R e

-2 Sl w2 pae e

If at any time the Governor is

satisfied.
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Here is the proc’amation issued by
the Governor. It does not contain
even a single sentence indicating
whether he did it at the advice of
the Council of Ministers?

“Whereas I, L. K. Jha Gov-
ernor of the State of Jammu and
Ka:hmir, js satisfied that a situation
has arisen in which the Government
of the State cuannot be carried on
in accordance with the provisions of
the Constitution of Jammu and
Kashmir (hercinafter referred 4o
ag “the State Constitution™).

Now, therefore,. ...
It has not mentioned a single wori

about the advice he got from the
Counci' of Ministers,
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TERT BN gU ¥ 7 &S g Fuw
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fear, @ d&@ #1 aF X @ fgar
gfaa & WY A1 dFA A wF
fear ?

AN HON. MEMBER: Do you want

to do the same thing?
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SHRI K. MAYATHEVAR (Dind'gul):
Sir, I rise on a point of order. The
hon. Minister of External Affairs here
referred to the Tamilnadu Govern-
ment. [ say that that was dismissed
by the then Governor because
of corruption charges,

MR. SPEAKER: There is no point
of order. Will you please sit down?
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“Thig new political understand-
ing is worthy of a person of Shaikh
Abdullah’s long record of
to the people and our
values. About 40 years ago Sheikh
Abdullah became the
leader of the Kashmir people’s
fight against feudalism and he made
his struggle a part of the larger

national struggle for freedom and

secularism.”
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g & am fRarsvarar fE et 370
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# @< faua fFa smoe

SHRI VASANT SATHE (Akola):
Sir, at the outset I would like to
reciprocate  the sentiments expressed
by Shri Madhu Limaye when he said
that now in this country we must
turn a new leaf in democratic gystem
and parliamentary system if demo-
cracy is to be consolidated in this
country. It is a good augury that a
new partly has emerged as an alterna.
tive party which can take the reing of
Government and  which is so very
essential for democracy in a country
and therefore, we would be very
hapryv if this Government under the
new Party, the Janata Party, consoli-
dates and pives a stable government
to thig country and all our leaders
have assured that we on our part
would like to do nothing to disturb the
working of this government. There-
fore, Sir, 1 expected that the Govern-
ment of the Janata Party under the
leadership of Morarjibhai would
maintain the tradition of which you
just now quoted Ram Manohar Lohia,
and the first thing Morarjibhai him-
self at the press conferencé had said
was that he would do nothing and his
government would do nothing to top-
ple the State legislatures when a
direct question was asked. He said,
‘If they do it on their own, what can
1 do?” That was perfectly fair. But
the apprehension in our mind—I must
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be very clear; let us discuss it as
friends—is this. The election to the
office of the President has to be held
before August that is, within six
months of the vacancy arising. You
are also aware that in most of the
States in this country, the Congress has
a majority. In the Rajya Sabha also.
we have the majority. It has beer
publicly stated that they have advised
the Governors lo dissolve aill the State
Assemblies and hold immediate
elections before the presidential elec-
tion is held. When Morarjibhai stat-
ed at his first press conference that his
Government would do nothing to dis-
turh or play the role of destabilisers
1o unseat the State Governments and
legislatures, we believed him. Bul
even before the breath was out of il,
we were taken aback by this action
of the Government of India.

I am not going into the question of
the role of the Governor, because in
terms of art. 92 of the Constitution of
Jammu and Kashmir, to which Shri
Atal Bihari Vajpayee referred, there
is this provision in sub-section (5).

“No proclamation under sub-
section (1) shall be issued excent
with {he concurrence of the Presi-
dent of India”.

This is not referred to in other sec-
tions.

The Proclamation says:

“...Now, therefore, in exercise of
the vowers confrrred under cec. 92
of the State Constitution and all
other powers in that behalf and with
the concurrence of the President of
India. I hereby..”.

If this ig with the concurrence of the
President. obviously it is with the
consent of the Council of Ministers.
that is. the Prime Minister, under our
Constitution as it was before and as
it is now. There is no difference in
that.
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Therefore, I would beg of you to
c'arify this. We honestly believed
you when you said that you were
determined to lay down, and stand by,
certain excellent democratic practices,
and you would do nothing to unseat
the State legislatures, unless they top-~
pled themselves—which is a different
matter. I would like to ask you this:
did the Governor approach you? If
s1, what was his report? Did he tel
you that the majority party cannot run
the Government? On what basis, did
you give vour concurrens2? Under
what circumstances did you agree to
have the State Assembly dissolved?
Of course, you can say ‘We will go to
tha polls at the earliest’.. I do not
want to go into the question whether
the poll that was held there al] these
vears from 1950 onwards till 1969,
when you were yourself in a high
pnsition in the Government, in
Nehru's time, was throughout rigged.

MR. SPEAKER: It will help if he
addresses me. I am not a party to
=ither this or that.

SHRT VASANT SATHE: W always
address vou. When I say ‘you’, it is
oddresstd through you.

Therefore, I would beg of the Prime
Minister to explain under what
circumstances this was done. There
is a saying ip Marathi;

AT WeaTq g AT} ATer A

It is no matter of sorrow that an
old lady is dead; the danger is of
death getting habituated. We are
not worried about what my friends
from Kashmir are telling me; they
are any day willing to go to the
people; there is no question of having
any apprehensions on account of that.
But thig thing can be extended to the
rest of the country. You can say:
hereafter you do not need to ascertain
whether there is majority behind the
government or not; all that you have
to do in a state hereafter is to get the
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[Shri Vasant Sathe]

Governor tell you that he recom-
mends that it shoulg be dissolved.
What is your policy? If you give such
a rude shock it will shake our faith
in your word of having democratic
functioning in the states. How can
we have confidence in you? Even in
the beginning this has happened.
As the saying goes;

g ugrg wfasgra:

A fly in the very first mouthful. How
can you infuse confidence in us: We
want to cooperative with you.

18.56 hrs,
[Surt D. N. TiwaARt in the Chair)

Here, 356 was available to you; you
did not resort to 356. Then there is
article 92. Do you know what the
Governor says? On page 2 he says:
“In exercise of the powers of the legis_
lature to make lawg under or by
virtue of this Proclamation, I shall
prepare such Bills as I deem neces-
sary and declare as respects any Bill
so prepared the assent thereof.....”
What kind of democracy is this?
Under 356 you have, in terms protec-
tion and it says that it is this Parlia-
ment. The representatives of the
people of Jammu and Kashmir are
here to safeguard their interests, both
here and in the Rajya Sabha. 356(b)
says that the powers of the legislature
of the State shall be exerciseable by
or under the authority of Parliament.
Would it not have been better to have
the Budget passeq in this Parliament?
Or is it better and mory democratic to
let the Governor say: I prepare the
Bill and T also give assent to it. What
kind of democratic norms are being
followed. I want to say this to the
Prime Minister, We have faith in his
word. We know that he wants
democracy to stabilise. That cannot
be done unless there is co-
operation from both gides. A new
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stage has emerged in the country.
Ang if right in the Dbeginning you
start shaking our faith, it does not
augur well. What do you really mean
when you say that you have faith in
democracy? How can we have faith
in you? Therefore, I submit that the
entire action of this government, the
very first act in giving concurrence
through the President to such an act
of the Government was most undemo-
cratic and  unconstitutional and
contrary to all the excellent demo-
cratic norms that exist and also your

proclamations. Therefore, we feel
shocked.
THE PRIME MINISTER (SHRI

MORARJI DESAI). He was referring
to me. May I refer my hon. friend to
the Leader of the Opposition and
Dr. Karan Singh to whom I have said
that I had no other option left in this
matter and I have explained to them
the facts and I believe they are satis-
fied. I do not want to speak further
because the Home Minister deals with
the problem and he will say whatever
he has to say.

19.00 hrs.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr. Chairman Sir, we
find ourselves confronted with a
peculiar predicament ang the predica
ment is that while we try to agree
with them they do not seem to agree
with themselves. That is a peculiar
situation which this House faces at
the moment. This would be clear
from mv recital of the facts that have
been obtaining in the State of Jammu
and Kashmir. But let me state in the
very beginning that there is no diffi-
culty so far as agreeing with the
general proposition that the party
which commands decisive majority in
a State must be asked to form the
Government is concerned. Generally,
I would emphasise that if we depart
from this principle, that would be the
end of democracy. And that is
precisely what our Election manifesto
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says in its political chapter. I would
like to quote it here.

“Move to amend Article 356 to
ensure that the power to impose
President’s rule in the State js not
misused to benefit the ruling party
or any favoured faction within it.”

And I must state with all emphasis
at my command that our party would
adhere to it so far as the general
proposition ig concerned, in all areas
except the one in Wwhich following
their illustrious lead we want to go
in a special way. This is precisely
my contention. They want this area
to be treateq in a special way. Not
only they but the entire country
wanted that this area should be
handled in a special way. They had
also asked us to treat this area as a
sensitive area, I would certainly
like to agree with them whole-
heartedly. But what exactly does it
mean? The sensitivity of that area
means that there should be a special
sensitivity on our part to deal with
it, and that requires that some spe-
cial features of the situation in
Jammu and Kashmir must be taken
into account. In fact, Mr. Chairman,
you will kindly recall that they had
evolved a new arithmetic in the State
of Jammu and Kashmir, They had
asked the country and the whole
world to believe that 45 was equi-
valent to 1 and 1 was more than 45.
That is precisely the proposition
which they had adumberated in the
year 1975, two years back when
Sheikh Abdullah was enthroned as
the Chief Minister of Jammu and
Kashmir. Was it not a strange arith-
metic on the face of it? But it was a
real arithmetic to which all of us in
this House subscribed.

Sir, I would not like to take my
stand on the assumption that the
elections in Jammu and Kashmir in
1972 were not free and fair or that
they were rigged. I do not want to
take my stand on this. But what
exactly they had come to believe
themselves? I would like to agree
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with their belief. There was a State
Assembly, they were in a predomi-
nent position there and yet they came
to realise that the Assembly did not
reflect the will of the people. What
exactly did it mean? They brought
in a person who became the Chief
Minister of the State, who was not a
Member of the Assembly then. And
not only that. Did you ask Sheikh
Abdullah to join your party and to
defect from the National Conference?
it had been your way to seduce peo-
ple to join your party, but Sheikh
Abdullah was not seduced by you to
join your party. He continued to be
the Member of the National Confer-
ence, and he continued to represent
and lead the National Conference.
Why my hon. Members do not recog-
nise this position? Otherwise if
Sheikh Abdullah had been offered
the office of Chief Minister he would
have joined your party and he would
have become the leader of your
party, There would have been abso-
lutely no difficulty about it.

But Sheikh Abdullah was not a
member of the party nor was he a
member of the Assembly. This
House does not seem to bear in mind
that Sheikh Abdullah was allowed to
form a government not a single mem-
ber of which belonged to the Legisla-
tive Assembly of that State. Is that
not the paramount fact to be taken
into account? That is exactly what
I am trying to emphasise on my
friend, Dr. Karan Singh.

I had taken part in the debate
which took place at that time and I
am really proud of the' contribution
that I had made then. I said,

“Sheikh Abdullah has gone there
as a partyless leader, as a partyless
Chief Minister, as a Janata Chief
Minister”

Now Sheikh Abdullah will become the
Janata Chief Minister, but T predict-
ed it in 1975. 1 further said:
“I ask my hon. friend, Shri Swa-
ran Singh, who is a student of Con-
stitutional Affairs, unlike the Prime
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Minister—Does not the Jammu and
Kashmir Legislative Assembly stand
as good as dissolved? What is the
meaning of the Jammu and Kash-
mir Legislative Assembly in the
present contexi? None of the Mi-
nisters of Sheikh Abdullah hap-
pens to belong to the Legislative
Assembly.”
If the Legislative Assembly were that
important, at least one member of
the Cabinet could have been contri-
buted by that ce'ebrated State As-
sembly. But not a single member of
the Cabinet was contributed by that
Assemb'y. Yet, you are laying all
stress on the Legislative Assembly!

What then was the new factor
brought into the situation to reflect
the will of the people? That is pre-
cisely the point with which the House
must grapple. The new element
brought into the situation was the
pact between the then Prime Minis-
ter and Sheikh Abdullah, because the
then government realised that the
Assembly did not reflect the reality
of the situation there. It is the pact
between the then Prime Minister and
Sheikh Abdullah which provided the
real brpath to the  Legislative As-
sembly. It is this pact which had
been governing the State and not the
Legislative Assemb'y there. So  yvou
had come to the conclusion that a
new pact wag recuired with a per-
son who had been in exile {for 22
vears. That reminds me of a very
desirable development which has
taken place in this House, namely, a
man whom vou had handeuffed iind
used to bring to the court in hand-
cuff is now a minister governing this
countrv! That has been precisely the
tradition of a Gandhian country like
this. So. at that time a ract was
brought about to reflect the reality of
the situation. Now mv hon. friend
should again come to th view that a
new re'ationship between *he new
Prim~ Minister anq Sheikh Abdullah
is required to reflect the reality of the
situatiun. T am only stating the frets
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which you have created there and 1
would Jike you to adhere to those
facts. I would also like this hon.
House to bear this in mind.

The one problem to which I do not
find an easy solution is this. The
Stat, is now under Governor’s rule
which has been imposed with the con-
currence of the President of India.
Concurrence of the President of India
means that it was done with the aid

and advice of the Central Cabinet.
Yet, in the Constitution of Jammu
and Kashmir. the provision is that

the budget would be
Governor.

19.10 hrs,
[MR. SPEAKER in thz Chair]

passed by the

That creates problem which I am
not easily able to solve, We have to
go bv the situation as it obtains ac-
cording to the Constitution of Jammu
& Kashmir (Interruptions),

Now  they have been subscribing
all the time to the special Constitu-
tion of tha State of Jammu & Kash-
mir.  Although the provision in that
Constitut'on is that the proclamation
will issue onlv with the concurrence
of the President of India, vet my hon.
frionds on the other side have been
«ubscribing to the view that it is a
wholly desirable provision in the Con-
stitution of Jammu & Kashmir that
there shall be a Governor's rule and
that the Governor should rass the
hudget. Why had you been subscrib-
inge {0 this view? So far as the rul-
ing partv  is concerned—and T am
nroud to belong to the ruling rarty—
the hon. Prime Minister has always
been saying that we must not do any-
thing which will impair the unity of
the country. But here are these
gentlemen who have been taiking in
terms of the south or some States and
sn on.  Please do not tell ue« that in
thesc States you have got the majo-
rity. The country is represented by
the party which reflects the predomi-
nant opinion oi the people of the
country. But you are pointing to
State A or Sta o B or State C and all
these States happen to be in a parti-
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cular area—and therefore you sug-
gest that there has been a polarisa-
tion between the north and the south,
We ‘db not subscribe to thess sinister
assumptiong and inferences and 1
must say that you are not true to
your leader when you are talking in
terms of the south and the north.

My final submission is this. This
has to be solved in some amicable
manner, It is a matter of gratifica-
tion that the new Prime Minister al-
ways bringg a constructive spirit to
bear upon the problems of the coun-
try. He has shown during the last
two or three days that he can be
accommodating to an extent to which
the Prime Minister after Nehru or
Lal Bahadur Shastri has not been.
Your leader was not so accommodat-
ing; otherwise she would not have
to face this catastrophe. If there is a
kind of some dialogue between the
new Prime Minister and the opposi-
tion on this point they should evolve
a practice that the louse should take
command of in some way the Budget
nroposals because it is in substance
President’s Rule but because of the
special Constitution of the Jammu &
Kashmir it is known as Governor's
Rule. With this constructive sugges-
tion 1 would like to accord support
to the new Prime Minister's policy in
this matter, And I think the new
Prime Minister will inaugurate a new
era in Kashmir. I would ask my
hon. friends from the opposition to
come forward and extend their hands
of cooperation in this matter, They
should rise above party barriers, treat
Kashmir in a special way and apply
the delicate touch that it requires.

Wt wwaw AEgm aw (a0-
7)) - fAo wfvge, aga | arr & 1
gAY, S AT W A% AR #
HAGT Jrol &1 AVE § 79 F ATHA
ot 7€ Fa7 fo wFv 9@ F#1 AN
& 3 g Aga 7 gHan seifraa, a5
fsw 7 Hiofsw Eaf
TYATAT KT IG g ATH § 98 Hiforer
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FY & Fredre 37 Fr gfFnz gz A
ferpara & @ma qv==r F¢

I am speaking as a Member of this
House, not as the wife of Sheikh
Abdullah, What T say may bz against
the friends in the Opposition, but
these are facts.

R O A L O
A wf }, AN & WwaEw § owaF o
# efaerF a@ a4t = A 97 FEd
7 % 9| AtEm aza 795 F o7 3T A
dre fafarer aFar 3z7 weer 2
A a1z § w7 3 2ar o ma v -
g oY 2 fF S owriE &Y ATE #
wafq®s g1 72 2, Ar Ay fen & a1
FAY ST AT
&1 war & fd 71 71 Tdem o,
=7 &7 a7 gfaar & mus wife 21 qar 5
7 o & Ay & dgw wrfor )Y o0
zq oA 7w &y "y faare o 7|
917 A9 7z fag an
UF AEAIT @ AEd ATWE
A AN
SIIRI MOHD. SHAFI QURESHI:
The word ‘“be-imuaan’ should be ex-
punged, bevause he does not know its
meaning.  ‘Be-imaan’ in thig context
is a bag word.
sfiwelt W®ay SgW anw o oF
qAr3an | g Ar a9, fq9 A FHT Y
ave 7 agd At &1 aEr qr-atedt
fun@r awa | 47, gaTT &1 T
TAT eHT fF g g g | fa F9 9
w937 fxar . o a1 v g4
F1wEvA A 97 5 4 =r § 4 wewr
T Stz wvw %y fforor wva 2 41 fow
I3 AT w2 & fAu S qr /17 g€
UATIT AT WTAg WA & q FeaEAl
A ia 3o arfa=a 3 ¥ avw 77 %7 72
J (FAgarE) L.
Oy QAT gaew o A8, fFET
AL TR |
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IR | FAT FgA A gaEn
# I Z Ao gary § 3w e ok
Ity gawT e fFa | g W ST AT
AT FrSrerraaar W K1Y, T a1 FreTg
HA F 89 & 2T AR fw . gwaA™
fooelt & zige | @7, Tg w1 FE freww
fFdY oz @ 31 w9 A w3 wERS
2 f& 39 gewt & fa7 awiey o &
21w T 3 AT F 9w A M,
gfaai & fad 97 &) s i Ay f6
qefvm 12 & fag a4 4 ?

Frfggt § w3 gar A dar
#T feun ar f5 37 F 97 Ta7dz I
T gEATT Y 5 A7 | HATAT F HIT
q, TET F 99 T T HITT IZ FY ST
qt fr fo= s ) sgfora, safasy
AR FFgAfEw 9v § waddz |q1 @
§ 98 9 977 % "I A 733 & BF AT
gefaat 9% Ataq 9, 98 3F 2, AT
HTATT, HaeaT & OA9 T § AT 7T
g 1 fF wgw zE@fed & 3=
zorfad Far B @ @t w1 faege
qIAEIAr i 9T wegfema, Feqafsq
R §ofass & IGAT T2 G 77 77
FT AT FAT ATEA 1 fAAr fRET @tE
AT gIT F & qI qAER T 97
WA W IT FT ARTTN HL
T wrfrEt o #1 qE At
ag qrd gfaar srady & 7 fas fggear
afew fgegeara & amge & & W J1A7
g i@ wege A1 77 #Y ITF 46 A
qifafesm & &1 14 & H SR W
T A&t fHar, 37 § war fFar aar )
g [ |7 w1 aiEr 78 fgar | 37 Fax
& A YW & qEe & ) faw a3
qA oEANE & fag qf wod) sy
TACHY & STAT 921, FTH goarieqy oy
HIdT €f g1 G I7 7 grarfat &
g g #7 wrdrg fRar A1 3egi ad
FE THAT AR AT F Fgar 31 forg # fow
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A qAY FIT FT7 ATfEaT, TN qrar
N, AT HT AT I Afawq g Fifeg
g FAr o fa § 15-20 7T 30
A FA AN FN AN T X FATF
FqT GI@T AT W AW A v IR
g & ama § war 5 ¥ 99 A gn
vAssg § fFass uF aw qFAT R A
fe g8 37 ¥ #OIT F aFFA TFIR
FY R0 FTAY 2 1 7T T gz o) EAy
fF 3 oY 97 a3 97 W@ A ey gfea
areft MT Tg AqARET F oILAAA AT
7 o 39 #1 #favr & gfoae ai
gifrazAa Mz gn AN g T Qe
a5 a7 A § ) Aty ag o=
f& a% gaT & Arg oA 7 frar stg e
1@ fear g | & o7 srar 980 g4y
A W UF A qF KU JAT TAST
gt 2ar fF § 37 Fai 1 f95 w78
agi 7% uF fax frar aqr 5 ow AT
FA0E M| IF AT A FAR H AT
34t w1 gra a1 1 A% g7 & wrifagi
FY UF qraEr gAY 07 fF 3480 0%
g4 * AT 9T FEAArA w6 787 forar
gar fearg F2ud Aifs g9 g7 ®
TFAQIAA T qeaal FUT AHT
FEATT g4 A7 A1 q0f3T FT 77T g,
9 g F wgarAn, fFar &y 95 F 93
F1S AT FZAT, qoF & A0 F g7 Fray
qIg TN AT FIA0 AT AT § AP
qEF & AN & qrIF 17 KA1 U
g gray f& @rT wigAY fras arg g
T qrT 19N frad arg & 1 gafag
§ =gy £ fr 517 <9 Ziew H g9 wg
2 a1 gH A7 33T TAFAT AT FAAS-
AT I 97 1T F2, AT gHIHT § ITH
TAT AP T II(T FA K7 wforw 7
F1 | F&H A9 5 gRna T gRFa
F1 ZH ITF & T FL T TIA AT & )

A & { v qEgd F fag rawE
T FT HTE TEAT &7 TE @7 | FWY



235 Motion for

TF ®9 4 A7 I8 A FAT el s ax
AT ard | FH AW AT FEATE HIT
fae | Ay I T qTEE A v fF
T WY FAFEAT feqTed HX AT 47
& w7 a1 g T &, fad w3 A7
T g ofadw § 9 @ 99 IHT @)
Tt § (99 9% 99 FT qoF AT aTTn
FETE | 1 g6 o7 & wa & oar @
FgAr & AV FT F A9 T W AT
§ gzl faa /1 awg FFE A T
Y TN FT TN AG1 g THTQT 97 | Oy
oig qrga ¥ el {F g &1 fewrges
frar s arfe Tt #3191 o 6§
ot oF {47 & faq #1 40§ THERAT
AT | & a1 el 7Y T8 93 g A
arg g A g AgHr €t fF 3§ @
T FfF FawqT g1 7 oI & ¥ Za
f& T W F A TEe wvEw agi 43
€, ST F1 JiEl § g FlA AT @R
iR 30 A F1 & T35 T80 F T6T )
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- & oA

SHRI MOHD. SHAF] <QURESHI:
The word “be-imaan” should be ex-
punged, because he does not know
its meaning. “Be-imaan” jn this
context ig a bad word.

Sl - fFar Ul 8] ey

S o Healih e el
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TEATT T {, F1E waaw & g, A0S
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FY Teared 9 7HA FA & | fquer £y
qF § F1E 6 ST T 99 § G
& 7€ 1 2o Tl fag ¥ AR Y A9
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AR F7 g8 g a1 fr AN
a0 T & A IF F Wi faar
& JgT 9% JIET AT & 99 > o
FIEqEU TET TG 9T )

g Fgr @ fF wetwe 356 W
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AT & g qEE ai A,
Y T T Yo &Yo o & Ffasee
g, aTo 25 FY WA FY TAAT F1 F2X
frad & f5 =y frer e &Y Ty
agt &Y Ffoedr=a< wiw el F fiwe
IR A qur faur § e 3 9012 faagr
FEAT AT & | I W qam faar
grm, & S@ § aEf S «Avgarn,
TR ¥ gAR TrH F GAET T8 2
f¥ IR F1 qaw faar, ST aam
fear gY av 7 faar 1, Sfws amws
A 9T T T ST @, qE ATo 25
FY WTW KT AT & A1 99 F WY 98 7L
forar s & f& ag SfaesT aret &
fedry &, s aef 3 Qay ag fear &1
wa gET dTo 26 FI AL wriAd
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and D.G. on Acctt., 1977-78

MR, SPEAKER: Hasg the hon.
Member the leave of the House to
withdraw his adjournment motion?

SOME HON. MEMBERS. Yes, yes.

The motion was, by leave, withdrawn.

19.45 prs.

GENERAL BUDGET, 1977-78
AND
DEMANDS FOR GRANTS ON AC-
COUNT, 1977-78—Contd.

MR. SPEAKER: Mr. Aravinda Bala
Pajanor—you were on your legs. You
can continue.

SHRI ARAVINDA BALA PAJA-
NOR (Pondicherry): Mr. Speaker,
Sir, I was telling the House......

MR. SPEAKER: You can continue
tomorrow. Now, we adjourn to meet
again tomorrow at 11 a.m.

19.46 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
March 30, 1977/Chaitra 9, 1899 {Saku)





